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THE

PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

OFFICIAL REPORT

”

1875

PARLIAMENT OF INDIA
Friday, 2nd March, 1951.

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MacHINE TooLs

il T N e T e
inister o
pleased to state:

(a) the number of companies pro-
ducing grade I machine tools in In?iia;

(b) whether the machine tools in-
dustry has been suff due to ac-
cumulation of stocks;

(c) if s0, the reasons therefor?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Twelve.
{b) Yes.

(c) The machine tools at present
manufactured in India are mostly of
primary type and the demand for these
iypes of machine tools has decreased
due to a .general slump in the Small
Scale Engineering Industries which are
the principal users of these machine
ml:'fm is also a certain pretteitﬁ

or orted machine tools s
pex-sisf.i.ng.unp

Prof. 8. N. Mishra: May I know
‘whether Government have any estimate

position to say
of these grade
is in excess of the

‘Wwhether the production
(I) machine tools
demand?

Shri Mahtab: The hon. Member will
¥now from the figures of imports that
since 1948 up till now, the import of
machine tools from abroad has been
steadily rising. I could give the money
value. In 1946-47, the money value
was about 2 crores; today it is about

336 P.S.
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4,68,44,834. The total installed capacity
of the existing machine tools factory
is 7894 machines, the value of which
would - be about Rs. 54,78,000. From
these figures it can be easily seen that
the manufacture here is far short of
the requirements.

Prof. S. N. Mishra: May I know
whether the accumulation has in any
way been due to the release of Govern-
ment stock?

Shri Mahtab: I do not think so,
because Government themselves are
purchasing from the existing machine
tool factories. I can give figures.
The Railways have purchased for
Rs. 4,82,000; Defence for Rs. 42,000;
other civil indentors Rs. 1,33,000. As
a matter of fact, our Ministry has
requested all the departments to pur-
chase whatever they require from the
indigenous machine tool factories.

Shri V. J. Gupta: Is it a fact that
Indian steel is not so strong for tool
making and therefore Indian tools are
not selling as good as imported ones?

Shri Mahtab: Indian steel is good
enough as any other steel. I have
already given the reasons. That is to
say, these machine tools were used by
small scale engineering industries.
Their conditions are not good today
anc therefore there is no off-take.

Prof. S. N. Mishra: May I know
whether Government have any control
over the production of machine tools?

Shri Mahtab: There is no control

Shri T. N. Singh: Is it a fact that the
life of these machine tools is lesser
very much as compared to foreign

ported tools due to the inferiér
quality of production?

Shri Mahtab: I cannot say that. I
have reasons to believe that the
machine tools which are being manu-
factured here are not inferior to im-
ported tools. But, popular belief is
that, as the hon. Member says.

Shri A. C. Guha: Have Government
given any protection to the Indian
machine tool industry?

B F k4. ]
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Shri Mahtab: Yes. The Tariff Board
has made enquiries about that and
assistance is being given, but no pro-
tection. Even then, there is an ad
valorem duty, 5 per cent. I think, on
the imported tools.

Mr. Speaker: Next question.

Shri Sonavane: I_want to ask one
question, “Sir.

Mr. Speaker: Next question.

PROPERTIES PURCHASED FOR FOREIGN
OFFICES

*1863. Shri Sidhva: Will the Prime
Minister be pleased to state the number
of properties and their value purchas-
ed and owned by Government abroad
for offices in foreign countries?

The Deputy Minister of External
Affairs (Dr. Keskar): A statement is
laid on the Table of the House. [See
Appendix XIV, annexure No. 1].

Shri Sidhva: May I know when this
Building in Paris, in Avenue Charles
for Rs. 11,86,000 was purchased? Was
it a new purchase?

Dr. Keskar: My hon. friend is making
a mistake. The new office building
that has been purchased is worth about
Rs. 7 lakhs. He is calculating the price
of both the buildings together, the
Embassy and office.

Shri Sidhva: I wanted to know
exactly that point. The building in
Avenue Charles Floguet is for
Rs. 4,86,000 and the other Rs. 7 lakhs.
Where is our office situated?

Mr. Speaker: Order, order; it is
going into details; the hon. Minister
need not answer that question.

& nifex 1w ;. 77 75 OF 2w
#i & f5 agf R AW E &k
agl 9 aoft gard wmd aE §
SR Far o@ & & f s «dgw
NamHTas @ § 7
[Seth Govind Das; Are there any such
countries where we have our Embassies
but do not yet possess properties and

whether pegotiations are afoot for

purchasing properties in such
countries?]

1o fuwe: 3F Tgu & dw F wgt
AL GIL IS e i
af R Az N g @ T
aifsf & & e ozt ow &, g
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TF AN A@AE WAL, wWifE A
IMER A7 § WEE AT § &K
o 1 @i aw nar 3

{Dr. Keskar: There are many such
countries where we have our Embassies
but do not possess any properties. It
has always been the policy of the
Government that as far as possible it
should purchase properties for itself
because it is advantageous to have
them:| and also, there is saving of house
rent.

85 Mfex w: @ feae W

[Seth Govind Das: How many coun-
tries are there, where . . . .]

Mr. Speaker: Order, order. Mr.
Sondhi.

Shri Sondhi: Is it a fact that the
building which was primarily bought
for the residence of our High Com-
missioner in England is lying vacant
fot;d ghe last 20 months without being
used? .

Dr. Keskar: The building at Kensing-
ton Garden, London. had been bought
in July 1949 for the residence of the
High Commissioner. Many controver-
sies arose with regard to the furnish-
ing of that building and until that is
settled, the question of the High Com-
missioner living there does not arise.

Shri Sondhi: Is it a fact that though
the furniture was being sanctioned, no
assurance is forthcoming from the
High Commissioner, that he will make
use of it?

The Prime Minister (Shri Jawahar-
lss'lyehru): May I answer that question,
ir?

Mr. Speaker: Yes.

Shri Jawaharlal Nehru: The question
hardly arises of asking assurance from
the High Commissioner as to whether
he will make use of it or not. Buildings
are not purchased or acquired for in-
dividuals, but for the nation, to be used
by the respective officers. There is no
doubt about that that this building that
we have acquired in London has been
a great bargain. It is situated in the
best Embassy quarter in London and
we are fortunate in having it. There
has been delay in furnishing it. It is
true, as the hon. Member referred to,
that the High Commissioner is living
in a room in the office. But, the point
is that a building 1s not acquired merely
for the use of the High Commissioner,
but for all important ctions, as well
as occasionally for distinguished
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visitors from India to stay there,
instead of in hotels and other places.

Shri Sondhi: Is it not a fact that
when the proposition was before the
Finance Committee it was mentioned
in the memorandum that the building
is being bought only for the residence
of the High Commissioner?

Mr. Speaker: Only?
Shri Sondhi: Yes, Sir.

Shri Jawaharial Nehru: An embassy
is basically bought for the residence of
the High Commissioner who is the
official who discharges numerous func-
tions apart from living in it.

Shri Sidhva: My hon. friend Mr.
Sondhi stated that this building was
not used at all. May I know whether
it is absolutely not used? Personally,
I have seen that building. It was used
by officials and distinguished visitors.
There is a club for the Defence
Ministry. Is this a fact or not?

Mr. Speaker: That is
question.

Shri Jawaharlal Nehru: The hon.
Member has mixed it up with another
building.

hardly a

Shri Kamath: Is it a fact that some
property was purchased in Washington
some months ago, for the residence of
our Ambassador there, but for the last
few months it has been locked up and
the Ambassador is living in a hotel
out side?

Mr. Speaker: I think there is a sepa-
rate question on that.’

Shri Kamath: No, Sir.

Mr. Speaker: I believe I have admit-
ted that question.

Shri Kamath: No. Sir.

Mr. Speaker: Is the hon. Member
sure?

‘ Shri Kamath: I have got th
here, Sir. & ¢ papers,

Shri Jawaharlal Nebhru: To the
second part of the hon. Member's ques-
tion, the answer is yes. But the pro-
perty was not purchased a few months
ago, but long before the war, about
ten or twelve years back. Sometimes
the building at Washington has been
used. But at the present time the
embassy requires so much of repairs
and some furnishing and partly also
because it became so expensive to keep
it up that a few months ago the
Ambassadoress went to a hotel where
she is living at her own cost.
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Tea (PRODUCTIOR)

*1864. Shri Sidhva: (a) Will the
Minister of Commerce and Industry be
pleased to state what is the total pro-
duction of tea in 1950 in India?

(b) Which country consumes the
largest quantity of tea and which
country imports from India the largest
quantity?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The total
production of tea in 1950 is estimated
at 605 million lbs.

(b) The U.K. is the largest consumer
of tea and imports the largest quantity
of tea from India.

Shri Sidhva: May I know, Sir,
whether the free market for the sale
of this tea is likely to be closed on the
first of next month, and if so, what
wil}' be the position for the sale of this
tea?

Shri Mahtab: There is another ques-
tion coming later, Sir. on the same
point.

Shri Sidhva: That may be, but that
question may not be reached.

Mr. Speaker: I think it better to take
up both the questions together.

Shri R. Velayndhan: There is
question No. 1876, Sir. That also may
be taken along with this question.

Shri Sidhva: It is more appropriate
to take up this question along with
Mr. Barman’'s question No. 1871.

Shri Sondhi: All the three may be
taken together.

Mr. : If that is the view of
the House, I can ask the hon. Minister
to take all the three questions together.

Shri M. A, Ayyangar: Sir, when
questions connected with the same
subject are tabled on the same day, the
Minister himself used to say that he,
will answer all the questions together.
That practice, I suggest. may be follow-
ed so that more supplementaries may
be avoided. .

Mr. Speaker: All right. We take up
questions Nos. 1870, 1871 of Mr.
Barman and also question No. 1876 all
together, along with this. The hon.
Minister may answer them also now,
in that order—1870, 1871 and 1876.

Tea

*1870. Shri Barman: Will the Minis-
ter of Commerce and Industry be
pleased to state: .

(8) whether the UK. will continue
her ‘bulk purchase’ of tea in 1951;

’
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(b) if not, whether tea produced in
sterling concerns will be allowed to
leave the Indian shore without under-
going sale transaction in India; and

(c) if so, whether the income of
such concerns on such shipment of tea
will be liable to income tax?

The Minister of Commerce and
Industry (Shri Mahtab): (a) There
will be no bulk purchase of 1951 tea
by the U.K.

~ {b) Yes; some quantity of tea will
be allowed to be consigned to the U.K.
during 1951 without undergoing sale
transactions in India.

(c) As a result of the change of
place of sale, a part of the profits
attributable to the sale operations out-
side India will not be chargeable to
Indian income-tax as income accruing
or arising in India. The profits attri-
butable to the manufacturing opera-
tions will, however, be taxable.

DeveropMent o CaLcurra As WORLD
TeA CENTRE

*]871. Shri Barman: Will the Minis-
ter of Commerce and Jndustry be
pleased to state:

- {a) the steps so far taken to develop
Cidlcutta as world Tea Centre;

»

(b) whether the ad hoc Committee
appointed for the purpose has submit-
ted its final report; and

(c¢) if so, what are the salient points
of the report?

The Minister of Commerce and
Industry (Shri Mahtab): (a) At the
instance of Government, construction
of additional warehousing accommoda-
tion has been undertaken by the Port
Commissioners of Calcutta, with a view
to increasing facilities of storage of
additional quantity of tea that may be
disposed of through the Calcutta Tea
fuctions.

(b) The answer is in the affirmative.

{c) The salient points of the Report
are as follows:

(i) assistance to tea industry in
securing supplies of essential materials
such as fertilisers and
should be given;

(ii) system of deferred payment of
excise duty on tea should be intro-
duced;

(iii) revision of the basis of levy of
Income-Tax, Super-Tax, etc., on tea
industry, so as to exempt from taxation
the amount of profit utilised for
benefit of labour should be under-
taken;
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(iv) additional warehousing accom-
modation at Calcutta to facilitate the
routing through the Calcutta Tea
Auctions of an additional quantity of
tea, should be undertaken; and

(v) training of Indians in tea
broking, should be undertaken.

Tea ExpansioN Boarp (EXPENDITURE)

*1876. Shri R. Velayudhan: (a) Will
the Minister of Commerce and Indns-
}ry be pleased to state the expenditure
incurred for the Tea Expansion
in 19507

(b) Is there any agency outside
India for the expansion of tea run by
the Government of India?

(c) What is the internal organisa-

tion for the expansion of tea in the
country?

The Minister of Comifierce and
Industry (Shri Mahtab): (a) The
hon. Member presumably refers to the
expenditure of the Central Tea Board,
which incurred an expenditure of
Rs. 81,62,360 during its year from the
lgtéomwber 1949 to 30th September
1 .

(b) The answer is in the negative.

(c) The Central Tea Board consti-
tuted under the Central Tea Board
Act, 1949, is the organisation concerned
with measures for the increased con-
sumption of tea in India.

Shri Sidhva: Sir, may I know which
country in the world sells tea at the
lowest price?

Shri Mahtab: I am sorry I cannot
answer that question.

Shri Sidhva: Which country in the
world produces the largest quantity ot
tea and how much is it?

Shri Mahtab: I have no such infor-
mation about other countries; I have
some information a&bout our own
country.

Shri Sidhva: What quantity of India
tea is sold in foreign countries?

Shri Mahtab: I can give the figures
of the export of tea from 1946 to 1950.
They are as follows:

1946-1947—326-7 million pounds.
1947-1948—383-9 million pounds.
1948-1949—405-6 million pounds.
1949-1950—439-5 million pounds.
Shri R. Velayudhan: May I know
whether India was invited to the

World Tea Expansion Board function-
ing in New York?

Shri Mahtab: I know our Tea Board
is connected with the International Tea
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Marketing Organisation and our Board

makes its contribution to that Board
for popularising tea all over the world.

Shri R. Velayudhan: May I know,
Sir, whether this International Tea
Expansion Board did at any time
suggest opposing the bulk purchase by
Britain? -

Shri Mahtab: That I do not know.
But the bulk purchase system was
existing till 1939. Just after the war
it ceased to exist; but the United
Kingdom has revived that system of
bulk sale from the 1lst of April, 1951.

Shri Barman: The hon. Minister said
that some quantity of tea is going to
be directly shipped to London without
any formal sale transaction in India.
That will entail some loss of Indian
finance. Has the hon. Minister or the
Government as a whole calculated the
amount of this loss?

Shri Mahtab: The
Rs. 20 lakhs.

Shri Barman: What is the capacity of
the godown that will be built in order
to help sale transactions in Calcutta as
recommended by the  ad hoc com-
mittee? This is in relation to question
No. 1871, Sir.

Shri Mahtab: I am sorry I cannot
find that information just now.

Shri Barman: Sir, may I know if the
Government or its agency the Central
Tea Board have taken any steps to-
wards training Indians in tea-testing,
broking and also in the blending of tea?

Shri Mahtab: Yes, that has been
undertaken. '

Shri Barman: What are the actual
recommendations and what actual
steps have been taken? How many
Youths are going to be trained in tea-
testing and broking?

Shri Mahtab: These steps are being
taken by the Central Tea Board and
they have provided money for the pur-
pose. I cannot say what exact steps
they have taken so far.

Shri R. Velayudhan: What was the
income from tea cess levied in India
in the year 1950 and what was the
expenditure for tea expansion during
the same period?

Shri Mahtab: I can give the hon.
Member the figure for tea cess. Apart
from the export duty we have a tea
cess of Rs. 2 per 100 Ibs. The contri-
bution to the International Tea Expan-
sion Board on behalf of the Central
‘Board here is Rs. 52 lakhs and our
Central Tea Board has spent 81 lakhs
on expansion. : .

loss is about
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Shri A. C. Guba: What was the pre-
vailing price of tea for the bulk pur-

chase system and the prevailing market
price at Calcutta?

Shri Mahtab: As a matter of fact
that is the only price. Tea used to be
auctioned at Calcutta but now the
auction will take place in U.K. That
is the difference.

Shri Barman: I want to know at
what price the butlllke purchase was made

and what was prevailing market
price at Calcutta.

Shri Mahtab: I am sorry these
figures are not readily available.

Shri Poonacha: What is the overall
demand and supply position so far as
tea is concerned as with the
demand and supply position when we
entered into the International Tea
Agreement? That agreement was
entered into on the basis that the
demand was not commensurate with
the supply position and at that time
it was felt that production was on the
increase. Therefore we entered into
the International Tea Agreement. 1
want to know whether the same posi-
tion exists even today or whether the
demand has not gone up and is in-
tensely on the increase?

Shri Mahtab: From the figures I
gave just now it will be seen that the
demand is increasing as also the pro-
dupttis()n. Therefore the same position
exists.

Shri Poonacha: Can the Minister tell
us whether it is being considered at
Government level to end this Inter-
national Tea Agreement and resort to
free production of tea in India?

Shri Mahtab: That is not under
consideration.

Shri Hussain Imam: What is the
present _demand for India tea? 'Is the
supply from India according to what-
ever the demand is or is there restrict-
ed supply and quotas are being fixed
for destinations?

Shri Mahtab: Quotas have been fixed
according to our production here and
we keep in view the local consumption
also. Accordingly a liberal quota is
fixed. The more the tea is exported
ihe better it is for the country.

Shri Hussain Imam: I want to know
whether there is a destinational quota
or is it a general export quota? .

Shri Mahtab: General expoxt quota
is fixed.

Shrl Hussain Imam: Is Pakistan in-
cluded in the quota or is it excluded?
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Shri Mahtab: In view of the recent
trade agreement the destinational
%ungja to that extent will have to be

Shri Barman: Will the hon. Minister
place on the Table of the House the
G2 hoc committee’s report?

Shri Mahtab: I have no objection to
do so.

- Shri Somavane: May I know whether
the expansion of tea consumption is
commensurate with the expenditure on
the Central Tea Board?

Shri Mahtab: It is for them to decide.
It is a statutory body which consists
of hard-headed businessmen. They
know their business and it is for them
to decide whether the actual result is
commensurate with the money spent.
They will not spend money for nothing.
(Interruption by Shri Sonavane.)

Mr. Speaker: Order, order, the hon.
Member should not go on speaking
like that. Shri Jhunjhunwala.

Shri Jhunjhunwala: Arising out of
the answer to question 1870(b),
namely that some quantity of tea is
exported to the U.K. without under-
going sale transactions in India, may
I know what is the quantity exported
and on what basis the price was fixed
in England?

Shri Mahtab: There has been prac-
tically no export. When the London
Auction will take place the Central
Tea Board have decided to send about
247 million lbs. that is in accord-
ance with the recommendation of the
ad hec committee, till our arrange-
ments are made here. According to
the ad hoc committee it will not be
wise to keep back tea from that auc-
tion, as it will lose the market. Accord-
ing to them the price will take its own
course when the auction takes place.

Shri Kesava Rao: Is the Government
aware that the price of India tea is
lower than the price of Ceylon tea and
Argentine tea? Do the Government
p;og:s_? to increase the export price
o a?

Shri Mahtab: There is no question
of increasing the export price of tea.
The price takes its own course at the
time of the auction. Because perhaps
the price of India tea is lower than the
tea of other countries, it is more sold.
It is a competitive price.

Shri Sidhva: In view of low price
of India tea as compatedtbewith other
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" countries’ tea, do Government intend
to increase the export duty?

Shri Mahtab: As I have already said
the price is not controlled. It cannot
compete in the auction if it is
controlled.

SaLT

*1865. Dr. Ram Subhag Singh: (=)
Will the Minister of Works, Production
and Supply be pleased to state the
total quantity of salt imported into
India in 19507

(b) From which country or countries
did India import salt?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) About
43 lakh maunds.

(b) From Aden, Egypt, Germany and
West Pakistan.

Dr. Ram Subhag Singh: Has there
been any increased salt import in 1950
as compared to the import in 19497

Shri Gadgil: In 1950, 43-1 lakh
maunds of salt were imported as
against 86 lakh maunds in 1949 and
iggslakh maunds each during 1947 and

Dr. Ram Subhag Simgh: May I know
whether salt is still being imported
from West Pakistan?

Shri Gadgil: Not now: but in 1850,
as 1 said, out of the total quantity of
43:1 lakh maunds the quantity import-
ed from Pakistan of rock salt was
1-3 lakh maunds.

Shri Raj Bahadur: May I know
whether it is a fact that a quantity of
salt was imported from West Pakistan
surreptitiously by means of smuggling
and this has been seized by Govern-
ment? If so, have any steps been taken
to distribute it?

8hri Gadgil: I do not know whether
it was an attempt to smuggle. But
permission was given by the Govern-
ment {0 remove the wagons to any
destination and rebook wherever the
merchants wanted to do. Out of 150
wagons 139 were in the territory of
PEPSU. They have all been attached.

Shri Jnani Ram: When is India ex-
pected to be self-supporting in salt?

Bhri Gadgil: India is already self-
supporting and the reasons why we
were obliged 4o import 43 lakh maunds
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of salt are that we had entered into
a barter agreement, under which we
had to give 5 lakh maunds to Japan
and owing to the Indo-Pakistan Agree-
ment of April 1949 we had to supply
about 24 lakh maunds to East Pakistan.
The result was that there was scarcity
of salt in Calcutta and the salt in the
country could not be immediately re-
moved to Calcutta. Hence the neces-
sity of importing salt from Aden.

Shri J. R. Kapoor: Is there any
cgntrﬁl, over the price and distribution
of salt?

Shri Gadgil: Yes, in certain States
there is control imposed by the State
Government.

Shri Hussain Imam: I should like to
know whether under the new pact any
salt is to be sent to East Pakistan,
and. if so. how do Government propose
to meet this requirement?

Shri Gadgil: What is to be exported
under the new pact is sufficiently well-
known to the hon. Member.

Shri V. J. Gupta: Is it a fact that
some of the existing salt factories in
Madras State are not allowed to func-
tion unless they form into co-operative
societies and, if so, what are the
reasons for it?

Shri Gadgil: I will not be able to
answer that question without notice,
but I can assure the hon. Member that
what we aye insisting upon is entirely
to the benefit of the factories.

Shri Sidhva: May I know whether
the Salt Advisory Committee recom-
mended that no foreign salt should be
imported as large quantities of salt
already existed in the country? If so,
why did Government import this 40
lakh tons from Pakistan?

Mr. Speaker: He has given the
reasons.

Shri Sidhva: Despite this fact, which
was known to the Salt Advisory Com-
mittee, that that was not a correct
statement, why did they import when
there was sufficient salt in the country?

Mr. Speaker: What was not a correct
statement?

Shri Sidhva: The hon. Minister
stated that due to movement difficulty
salt could not be sent to Calcutta and
therefore it was necessary to import.
My point was that this matter was
discussed by the Salt Advisory Com-
mittee and despite the fact that the
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Committee resolved that salt could
be moved very easily to Calcutta
because there was sufficient stock in
the South and in Saurashtra . ..

Mr. Speaker: The hon. Minister was
referring to transport difficulties.

Shri Sidhva: The Salt Advisory Com-
mittee stated that it could be moved.

. Gadgil: The answer is obvious.
The discussion was all right, but the
experience was the other way about.

SCINDIA SHIP-BUILDING YARD

*1866. Dr. Ram Subhag Singh will
the Minister of Commerce and Indus-
try be pleased to state the number of
ships for whose construction Govern-
ment propose to place orders with

4 9‘3 ship-building yard in the year
19517

The Minister of Commerce and
Industry (Shri Mahtab): Three, Sir.

Dr. Ram Sobhag Singh: May I know
the number of ships built so far in the
Vizagapatam yard on Government
account. and the loss incurred by the
Government of India in keeping those
yards gojng?

Mr. Speaker: I think that was
answered more than once.

Dr. Ram Subhag Singh: May I know
whether the Government of India are
going to take over that yard?

Mr. Speaker: That also was answered
a few days back.

Shri T. N. Singh: I want to know
the number of ships that are built
abroad for the requirements of Indian
companies or the Indian Government,
and whether those ships could have
bg:g manufactured at these Scindia
yards.

Shri Mahtab: Obviously it was not
possible to have them built here
because the yard’s capacity is limited.

Dr. Deshmukh: May I know how
many ships are being built in foreign
countries?

Shri Mahtab: I have no idea.

Dr. Ram Subhag Singh: Have the
Government of India made any provi.
sion of Rs. 10 crores in the Colombo
Plan for buying ships from abroad......?

Shri Sendhi: Sir, on a point of clari-
fication. On the previous question the
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hon. Minister said that he does not
know how many ships for Indian
requirements are being built abroad.
The question of allowing a ship to be
built in a foreign yard goes through his
department, therefore, how is it that
he does not know it?

Mr. Speaker: That is a different
matter. He may not have information
on the various points which the hon.
Member wants at the moment.

Shri Mahtab: If the hon. Member
zants it, I will give him that informa-
on.

DisPLACED PERSONS FROM EasT BENGAL

) (EXPENDITURE)

“+1867. Dr. Ram Subhag Singh: Will
the Minister of Rehabilitation be pleas-
ed to state the total amount of money
so far spent by the Government of
India on the displaced persons from
East Bengal?

‘of State for Rehabilita-

The Minister
tion (Shri A. P, Jain): Rs. 16 Crores
(approximately) upto the end of 1950.

WS ST W 1 AT Sy
&t TT FX & qAerER fF gg A T
o< gt mar § SW W § fraem oA
gar & ot 5 aonieal 1 F &
A qx a@ ¥fes wwE & A
e F G F o T F AR
qx g¥ fFqr mar § AR S9! age
agf wom § 2
[Lala Achint Ram: Will the hon.
Minister be pleased to state the amount
given to the displaced persons not as
a loan but for the purpose of building

houses or starting small business and
which is not to be realised?)

ot Qo fo WA:  FF TN H
G g o4t ¥ FwE §,
93 & Tl

T 13404t # WiFE T T
4

8 %¥,39,000 THT T qie &

feg m &1
Y,08,40, 000 TAAT WA I &
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[Shri A. P. Jain: In this connection
I have with me the figures for 1950-61
and not of earlier period.

The figures for 1950-51 are as follows:
Rs. 7,64,27,000, given as grant.
Rs. 5,07,50,000, given as loan.]

Dr. Ram Subhag Singh: May I know
the sum of money which is going to be
given as housing and business loans to
displaced persons from East Pakistan
who are presently in Bihar?

Shri A. P. Jain: 1 have not got
separate figures with me now.

Shri A. C. Guha: May I know how
the total amount is distributed State-
wise—West Bengal, Assam, Tripura,
Bihar, Orissa, etc.?

Shri A. P. Jain: The State-wise dis-
tribution is as follows:

Grants Rs.
West Bengal 4,82,00,000
Bihar 417,50,000
Orissa 38,04,000
Assam 19,00,000
Tripura 67,28,000
Manipur 20,000
Cachar 15,00.000
Ranaghat 63,00,000
Other States 32,30,000

Loans.

Wost Bengal 4,00,00,000
Bihar 30,50,000
Orisca 22,00,000
Assam 45,00,000
Tripura 10,00,000
Manipur 3,00,000
Cashar 5,00,000

Shri S. C. Samanta: Does the amount
of Rs. 16 crores include loans also?

Shri A. P. Jain: It includes both
grants and loans.

wTeT Ahea On : w7 JEAg TR
N grarEd fw qg wie feg fra w9
sfer g d?
[Lala Achint Ram: Will the hon.
Minister be pleased to state the purpose

for which those grants have been
given?)}
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[Shri A. P. Jain: These grants have
mostly been spent in giving loans to
those persons who are living in camps,
some of them have been given for
purposes of education, health, vocation-
al and technical training and some have
been given for training centres as well.]

Shri A. C. Guha: May I know how
much of this amount has been spent
for relief and how much for rehabili-
tation work?

Shri A. P. Jain: I have read out the
separate figures. Grants are relief and
loans are rehabilitation, generally
speaking.

Dr. Ram Subbag Singh: May I know
the total amount of money granted so
far for constructing schools for children
from East Pakistan?

Shri A. P. Jain: I have given figures
more than once in this House, but I
do not recollect them accurately at the
moment.

IMPORT OF AUTOMOBILES

+1868. Pandit M. B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number and value of c:
trucks, buses, lorries, chassis import
into India during the year 1950, sepa-
rately the number imported from the
U.K. and other sterling region and
U.S.A. and other Dollar region;

(b) the number and value of vehir-
cles of each type specified above, im-
ported on Central and State Govern~
ments accounts; and

(¢) the value of spare parts of cars,
trucks, ete., imported into India during
the said year, separately from Dollar
and Sterling areas?

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (c). A
statement (attached) is placed on the
Table of the House. [See Appendix
N Pandit MR, Bhac

an N gava: With respect
to part (b) of the question, I want to
know the number and value of the
buses, cars, etc., imported on Central
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Government’s account, and.the number
and value of those imported on State:
Governments’ account. That was my
specific question. The statement does-
not contain that information.

Shri Mahtab: The statement contains.
that information.

Mr. Speaker: He says it does:not..

Pandit M. B. Bhargava: It does not:
contain the figures of the number and
value of imports made on Central
Government’s and State Governments”
accounts separately.

Shri Mahtab: In that case these:
figures will be laid on the Table later.

Pandit M. B. Bhargava: May I know"
whether it is a fact that imports on.
Government account from the dollar
areas were over Rs. 2 crores while-
imports from the sterling areas were-
only to the extent of Rs. 20 lakhs?

Shri Mahtab: It may be so due to-
availability and various other consi--
derations.

Pandit M. B. Bhargava: Out of the-
104 cars imported from sterling areas-
and 60 cars from dollar areas, how
many were on Central Government’s.
account and how many on State-
Governments' account?

Shri Mahtab: I find that contrary to-
what my hon. friend said, the state-
ment does contain the information he-
asked for. I shall read it for the:
benefit of the House.

Statement showing the number and:
value of vehicles purchased of each:
type separately from sterling and.
dollar areas during the year 1950 on.
Central and State Governments

account.
Year--1950
Country of origin . K.
Nos. Value
Paseenger ca's 104 Rs. 9,33,389+
Trucks 2 34,880
Buses 2 37,406 .
Lorries . ..
Chassis 86 12,90,992
Yeoar—1950-
Country of origin U. 8. Al
Nos. Value-
Passenger cars 60 Rs. 6,31,618"
Truocke 45 1,398,212
Buses 41 12,922,542
Lorrios .. .
Chassis 1,087 1,81,01,886.
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Mr, Speaker: But his question was
how many of these were on Central
‘Government account and how many on
-State Governments’ account.

Shri Mahtab: I am sorry that infor-
mation is not available with me.

Pandit M. B. Bhargava: Before
orders are placed with the dollar areas,
may I know whether any scrutiny is
made as to whether those requirements
-can !:e imported from the sterling
.areas?

Shri Mahtab: Obviously. So far as
the Central Government orders are
concerned, they are placed according
to certain rules which have been laid
down. So far as State Governments
-are concerned. I do not think we can
control their purchases.

&5 M= W : =1 a7 @ T
2w oem e s oA
mfenl #7 AAE T S § az
* fear war g, o) T oTeR @
M W ¥® mizar e A7 § ar
@ E?

[Seth Govind Das: Whether it is a
fact that the import of vehicles costing
certain amount and above have been
stopped from the dollar .areas and
whether, even after this some vehicles
are being imported from the dollar
areas?)

Shri Mahtab: The answer to the first
" part of the question is yes. About the
second part, I am not aware.

Sardar Hukam Singh: Were any
motor bulbs allowed to be imported
during this period from dollar areas®

Shri Mahtab: I am sorry I cannot
say off hand.

Shri Bhagat: How did ~ the import
duties levied last year on motor spare
parts affect their import particularly
in respect of quantity and value?

Mr. Speaker: It is too wide a
~question.

TEXTILE MILLS IN RAJASTHAN AND
AJMER

*1869. Pandit M. B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of mills and facto-
ries manufacturing cloth in Rajasthan
-and in the State of Ajmer separately;

(b) what is their total preductive
~apacity and how many of them re-
“mained idle during the year 1950 either
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for want of cotton or due to strikes
etc; and

(c) what steps Government have
taken to ensure continuity of produc-
tion and obtain maximum production
from these mille?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 4 mills
and 5 powerloom factories in Raja-
sthan; 4 mills and 1 powerloom factory
in Ajmer-Merwara.

(b) Total annual production capa-
city, on the basis of one shift per day,
is 34,032,000 yards. 4 mills remained
idle for different periods.

(c) All possible assistance is being
extended to mills to ensure continuity
of production by allocating sufficient
quotas of Indian cotton consistent with
the overall supply position in the
country. Permission is being granted
to the textile mills to employ more
spindles on staple fibre to meet the
cotton shortage.

Pandit M. B. Bhargava: What is the
present position in regard to the supply
of cotton to the mills in Ajmer?

Shri Mahtab: The position up till
this morning as 1 ascertained from
the Rajasthan Government on the tele-
phone is this. No mill is closed now.
The Rajasthan Newar Textile Mills
Ltd. was closed down for shortage of
cotton from 1st February, 1951, but it
re-started from 19th February, 1951,
The total Rajastban consumption of
cotton is 85,000 bales, out of which
48,000 bales have been allotted to
Rajasthan itself. I could not ascertain
the stock position of cotton with each
mill, but I have ascertained that all the
mills are now working.

Pandit M. B. Bhargava: This is about
Rajasthan. What about Ajmer?

Shri Mahtab: I could not ascertain
the up to date position. but the Ajmer
Mill is working. That is my informa-
tion.

Pandit M. B. Bhargava: What is the
zone from which these mills are
supplied their cotton?

Shri Mahtab: For Raiasthen mills
steps have been turen o lave the
supply from the local area, but ad hoc
allotments have been made from
Madhya Pradesh.

lﬂ'@oqsoiﬂf: a1 AR
N it 78 TR A T FG
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{Shri M. L. Varma: Will the hon.
Minister be pleased to state whether
the owner of the Bhilvara Mill kept
the mill closed, due to his insistance
even after the Rajasthan Government
had intimated to him the availability
of cotton? Has any severe action been
taken against him?}

‘Shri Mahtab: Rajasthan Govern-
ment. I am told, are taking some action
against this kind of conduct on the
part of the mills.

Shri Jainarain Vyas: May I know
what is the total number of days
during which the mills in Rajasthan in
the different areas remained closed on
account of lock-out due to paucity of
cotton?

Shri Mahtab: At least in one case.
although the mill declared a lock-out
on the ground of shortage of cotton.
the fact was otherwise. The Maharaja
Kishangarh Mills remained closed
from 6th February 1950 to 16th Febru-
ary 1950. The Krishna Miils Ltd.
remained closed from 10th May 1950
to 12th May 1950. The Vijay Cotton
Milis, Ajmer, remained closed from
1st January 1950 to 10th January 1950.
They gave different grounds. The
Maharaja Kishangarh Mills gave the

ground of cotton shortage. The other .

mills gave the reason of accumulation
of stocks.

Shri Harihar Nath Shastri: Are
Government aware that one additional
and main cause of closure “In regard
to certain mills in Rajasthan including
the mill at Bilwada was the policy of
the management to effect retrenchment
and also take recourse to victimisation?

Shri Mahtab: I do not know the
detailed reasons, but our report is that
some of the mills are closing down on
account of mismanagement.

Ch. Ranbir Singh: What steps do
Government propose to take against
certain defaulters?

Mr. Speaker: Order, order.

IMMOVABLE PROPERTY IN EAST AMD
WesT BENGAL

*1872. Shri Jnani Ram: Will the
Prime Minister be pleased to state:

(a) whether the terms of Indo-
Pakistan Agreement for return of
migrants to take possession of the im-
movable property in West and East
Bengal have been extended upto the
31st March 1951; and

{b) if so, what are the reasons for
the same?
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The Deputy Minister of Extema.l
Affairs (Dr. Keskar): (a) Yes.

(b) The extension of the date
became necessary on account of the
delay in the promulgation of Ordi-
nances by the Governments of West
Bengal, Assam, Tripura and East
Bengal, taking necessary powers for
evicting unauthorised occupants of
migrants’ property and restoring vacant
possession to the returning owners.

Shri Jnami Ram: May I know _ the
number of migrants who have taken
advantage of this extension up till
January this year?

Dr. Keskar: I want notice.

Shri Jnani Ram: May [ know if
Government propose to make a further
extension of this time?

Dr. Keskar: No. The extension up
to 31st March is final but there is a
proviso and both the Central Ministers
have agreed that if a migrant owner
returns after 31st March 1951 ‘but
before 31st December 1953 he may
apply and claim restoration of the
rights of management of his property.
The Committee will examine his claim
and if only it is satistied, the property
will be restored to him.

Shri A. C. Guha: Are Government
satisfied that the same conditions pre-
vail in West Bengal anq East pengal
in regard to the returning migrants
getting back their immovable
property?

Dr. Keskar: I am not able to say off-
hand with regard to the conditions
prevailing in both the Bengals.

Shri A. C. Guha: Have the Govern-
ment made any assessment of the im-
movable property left by the East®
Bengal refugees there?

Dr. Keskar: It is a very complicated
and vast question to assess the property
left, because people have been moving
continuously every day and some
people return daily. I do not think it
is possible to assess until we get a final
picture.

WY AfaEaH ¢ #4173 SN F
T # g ado@q fF Q@ smER
g & Fraer fF wear aw oW
et W Al frw ger @ ?
[Lala Achint Ram: Will the hon.
Minister be pleased to state how much
property there is which the returning

migrants have not been able to get
back?]
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Dr. Keskar: There have been a few
cases, but it won’t be possible to give
the number.

Shri Hussain Imam: Will the Minister
be pleased to say whether the exten-
sion of the time up to December 1953
only applies to East and West Bengal,
or also to Bihar?

Dr. Keskar: It applies to all the
States to which the original ordinance
applied. I am not sure whether Bihar
is in that.

TANNING MACHINES

+1873. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) how many tanning machines
were imported into India in the years
1949-50 angd 1950-51?

(b) how many tanning machines
:r:dre working in India before 1949-50;

(c) whether the spare parts of the
m;nery can be manafactured in

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Tanning
machines valued at Rs. 4,51,873 and
Rs. 2.54.457 were imported during the
years 1949-50 and 1950-51 (April to
December 1950) respectively. Figures
of imports by numbers are, however,
not available.

(b) Information is not readily avail-
able.

(¢) Yes Sir, some of them.

Shri S§. C. Samanta: May T know
whether there is any mdtgenous tann-
}nglgnachme manutacturing concern in
Ty

Shri Mahtab: There are two factories

in Bengal—Messrs Bengal Machinery
Corporation. Ltd., and the Shalimar
Machinery Company are known to be
producing some nf the machines
tequired. .

Shri Rathnaswamy: Were these
machines imported from the dollar
area? N

Shri Mahtab: I would like to have
notice of that question.

8hri Velayudhan: May I know whe-
ther any small-size machine for tann-
ing has been invented in India which
can be used for cottage industry and
m% help Government has given for

Mr. Speaker: It does not arise from
this question.
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Loans 10 DisPLAcED PERSONS

*1875. Shrl R. L. Malviya: (a) Wil
the Minister of Rehabilitation be pleas-
ed to state the total amount of loan
so far sanctioned and the amount actu-
ally paid to di.splaeed persons till the
end of 1950

(b) How much amount has been
paid as loan for industries, business,
agriculture and housing?

The Minister of State for Rehabill-
tation (Shri A. P. Jain): (a) Loan
sanctioned up to 31st December 1950 to
displaced persons by State Govern-
ments and Rehablhtauon Finance Ad-
ministration amounted to Rs. 23-08
crores. The amount actually disbursed
was Rs. 17-08 crores. (This does not
include amounts sanctioned or paid by
State Governments of Assam, Bihar,
Manipur. Orissa, Tripura and West
Bengal from whom information is
being collected).

b) Loans for urban
resettlement (in-

cluding industry,

business and

housing). . . Ra. 11-37 Crores.
Loans far rural

resettlement. . . Rs. 5'11

——

Total . ks. 17-08 Crores

Shri Malaviya: May I know, Sir, the
nature of industries for which these
loans have been granted and the
amount advanced industry-wise?

Shri A. P. Jain: The nature ‘of the
industries is very vast, but. generally

speaking, they include only cottage in-
dustries. I am not in a position to give
separate figures.

Pandit Munishwar Datt Upadhyay:
By what dates are these loans to be
repaid?

Shri A. P. Jain: The terms of repay-
ment are different in different cases;
in some cases it is six years, in some
cases ten and in some others the period
of repayment is longer.

Shri Malviya: Is. there any amount
paid as loan which is not recoverable
and if so how much is that amount?

Shri A. P. Jain: A loan is always
recoverable.

wet wiew W ® AT W
91 ¥ & Fwerdn v T gmal F
wgi waf ST & T § e fay
waf wov T ¢ 9l 7 oy www



1899 Oral Answers

AE TIATR XA qF FIOT TG
fr fag o agT g § ST
wii  fafed e ffafedaa
fafr) & Iow § FIEETTTF T
R & gwra 7 e e w ?

[Lala Achint Ram: Will the hon.
Minister be pleased to state whether
the Government are aware of the fact
that in some cases persons who have
been granted loans have not been able
to profit by them and one of the
reasons being that those people who
have been granted loans could not get
shops due to the lack of co-ordination

between the Finance and the Rehabili-
tation Ministries?}

Mr. Speaker: He has only expressed
an opinion.
&t g¥o wHo wwl : T FEAT
w0 St 77 Tedd fF Iz A
T wEA & for e W oA
Il war @ ) Qg wrT w
aF 9vW UF N A9 @ Tar g,
T T FIOE 7
[Shri M. L. Varma: Will the hon.
Minister be pleased to state the reason
why no house has been built so far in
the Pratap Colony, Udaipur while
lakhs of rupees are being spent on the
staff engaged for its construction?)
st §o o ¥R : AT WEH WY
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c [lShrl A. P. Jain: The case of Pratap
hias been 1ot of mismanagement, | wre
Sont-ong ot ity o, had, therefore,
thorough enquiry into the _case.u ¢ Vx}g

are in receipt of that report but
present it is being examilxjsed b: t.l:et
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Ministry. After making complete in-
vestigations, I am going to take suit-
able action against the persons con-
cerned.]

CoLLIERY LABOUR

*1877. Shri R. Malviya: (a) Will
the Minister of Eabour be pleased to
refer to the answer given to my un-
starred question No. 56 on the 1l4th
August 1950. regarding bonus to
colliery labour and state the percen-
tage of labour which have received
bonus, colliery-wise?

(b) What steps do Government pro-
pose to take to see that every one of
btl‘!)e gol].iery labourers received this

nus?

(c) How do Government propose to
utilise the amount saved by colliery
owners out of the bonus?

The Minister of Labour (Shri
Jagjivan Ram): (a) A statement is
placed on the Table of the House.
[See Appendix XIV, annexure No. 3.]

Information as available is given in
regard to Madhya Prudesh colliery-
wise and for the rest according to
regions.

(b) Government has been popularis-
ing the scheme amongst the employees
through the Inspectors. If trade unions
also take similar measures, even better
results will be possible.

(c) No saving accrues to colliery
owners out of the bnnus except when
the bonus is not disbursed. Unpaid
bonus is treated as unpaid wages and
doestnot. therefore, accrue to Govern-
men

Shri R. L. Malviya: May 1 know the
percentage of labour which has re-
ceived bonus.

Shri Jagjivan Ram: If my hon.
'ﬂr:i:indth lo{’kti to the stt:getement.ie!slefwm
a e N var rom
colliery to colﬁzrr;e In Bengal it is
65 per cent.; in Orissa it is 65 per cent.;
in Bihar the average is between 40 and
45 per cent; in C. P. in some collieries
it is as much as cent. per cent., while
in others it is 80 per cent., 50 per cent.,
42‘: per cent., 38 per cent., 39 per ceut.,
ete. R

Shri R. L. Malviya: May I know if
there are any collieries which have not
pnidt .nshe bonus to the colliery labour
a ? e

Shri Jagjivan Ram: There may be a
few. We have started prosecution
against some of the collieries which
have contravened the provisions of the
Bonus and Provident Fund Act.

Shri A. C. Guha: Were there any
cases in which the bonus money was
wit%:held or forfeited from the labour-
ers
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Shri Jagjivan Ram: I do not think so.
The workers lose bonus for the quarter
in which the attendance is not as pre-
scribed under the Act or in which they
take part in illegal strikes.

Shri Harihar Nath Shastri: 1 could
not follow the answer to part (¢) of
the question.

Shri Jagjivan Ram: (c¢) No saving
accrues to colliery owners out of the
bonus except when the bonus is not
disbursed. Unpaid bonus is treated as
unpaid wages and dves not, therefore,
accrue to Government.

Shri R. L. Malviya: What do Govern-
ment propose to do with regard to un-
paid bonus?

Shri Jagjivan Ram: Covernment pro-
pose to do nothing at present. It is
for the trade union leaders, as for
Government, to popularise the scheme
and if cent. per cent. of the workers
take advantage of the bonus, no un-
paid bonus will accrue to the employers.

Shri Harihar Nath Shastri: Is there
any proposal to divert the unclaimed
bonus to labour welfare fund?

Shri Jagjivan Ram: As I have said,
unpaid bonus is treated as unpaid
wages and accrues to the employers,
at present.

Shri A. C. Guha: How is the unpaid
bonus disposed of: does it accrue to the
colliery-owners?

Shri Jagjivan Ram: It accrues to the
employers.

Shri R. L. Malviya: Is it not a fact
that while giving ‘these concessions to
labour, Government ullowed an in-

crease of Rs. 3-8-0 per ton in the price .

of coal. When these concessions are
not allowed, what steps do Government
propose to either reduce the price of
coal or utilise the amount otherwise?

Shri Jagjivan Ram: The Concilia-
tion Board’s award not only covered
bonus, but also took into consideration
increase in wages, dearness allowance
and other facilities and the price of
coal was fixed taking into consideration

~all the items of increase in the cost of
production. While calculating the in-
creased cost of production on account
of bonus a certain percentage of work-
ers was taken into consideration. Even
at that stage it was not presumed that
cent. per cent. of the workers would
qualify themselves for bonus and,
therefore, if a certain percentage of
workers do not receive bonus, it will
accrue to the employers.
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WRITTEN ANSWERS TO QUESTIONS
EXPORT PROMOTION COMMITTEE

*1874. Dr. M. M. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state how many of the
recommendations made by the Export
Promotion Committee have been im-
plemented by Government?

(b) What was the recommendation
of the Committee regarding oil seeds?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and
(b). I place on the Table of the House
a statement showing the recommenda-
tions made by the Export Promotion
Committee including those regarding
oil seeds and implementation thereof
by Government. [See Appendix XIV,
annexure No. 4].

DISPARITY IN PRICE OF YARN

M;l878. ghréo Alexander: dWiIl the
nister o mmerce and Industry
be pleased to state:

(a) Whether there is a great dis-
parity in price between yarn of count
20 and 26 even though their manufac-
turing cost is not very much different;

(b) Whether there is any obligation
on the part of the mill-owners to manu-
facture a fixed quota of count 20; and

(c) What steps are taken by Govern-
ment to ensure an adequate supply
of yarn to handloom weavers?

Minister of Commerce and
ustry (Shri Mahtab): (a) No, Sir.
The prices of yarn vary from counts to
counts and are fixed on, the basis of
the formulae suggested by the Tariff
Board which takes into account the
cost of raw material and manufactur-
ing charges.

(b) No, Sir.

(¢) The following steps have been
taken by Government to supply ade-
quate quantity of yarn to the hand-
loom weavers:

(i) Issue of further Jicences for ex-
port of yarn of all counts have been
banned from 4th January, 1951.

(ii) Free sale concession given to the
mills previously has been withdrawn.

(iii) 66,000 bales of American cotton
have been distributed to various spin-
ning mills at subsidised rates for pro-
duction of yarn to be made available
to the handloom weavers.

(fv) Yarn of counts 80s and above
of the value of Rs. 65 lakhs is being
imported during the 1st half of 1951
for supply to the Handloomn Industry.

(v)_The new mills sanctioned under
the Cotton Textile Expansion lag
have been asked to xeep at least 25
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per cent. of their production® reserved
for the Handloom Industry. Higher
percentages are, however, reserved in
the case of new mills in Madras and
Orissa at the instance of the respective
State Government.

TRADE UNIONS (MEMBERSHIP)

*1879. Seth Govind Das: Will the
Minister of Labour be pleased to
state what is the membership of the
Trade Union Congress and IN.T.U,C.
in the States of Bombay. Bengal, U.P.,
Bihar, C. P. and Punjab?

The Minister Labour (Shri
Jagjivan Ram): By Trade Union Con-
gress, the hon. Member is presumably
referring to the All India Trade Union
Congress. 1 lay on the Table a state-
ment showing the membership in
October 1950, as claimed by the All
India Trade Union Congress and the
Indian National Trade Union Congress
in the States of Bombay. Bengal, the
Uttar Pradesh, Bihar, Madhya Pradesh
and the Punjab.

STATEMENT

Name of the : I
Workers’ {Bombay ! Bengal Tttar
Pradesh

Organisation

LN.T.U.C.
(Indian
National
Trade

Union
Congress)
AL T.U.C
(All India
Trade Union
Congress)

1,21,370 4,57,075 1,55,828

1,14,202 2,33,846 40,126

.

Name of the
Workers’

Bihar | Madhya/ Punj
Organisation Pmdom b

LN T U.C. 170,127
(Indian
National
Trade

Union
Congreas)

A LT.U.C
(All India
Trade Union
Congress)

These figures have not been verified by
the Government of India.

40,605 9,606

83,546 18,079 8,485
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RE-ORGANISATION OF GOVERNMENT PRIN-
TING PRESSES

*1880. Shri B. R. Bhagat: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) Whether the Government cf
India are contemplating reorganisa-
tion of Government Printing Presses;

(b) if so, to what purpose and on
what lines;

(c) tire number of Government Prin-
g Presses existing at present;

ed'(d) the places where they are install-

(e) whether any new Press is likely
to be installed; and

(1) if so, at what place and at what
cost?

The Minister of W Production
and Supply (Shri Gadgil). (a) Yes.

(b) It is proposed to reorgamse and
expand the presses with a view to in-
crease their efficiency and rate of pro-
duction. The lines on which the pres-
ses should be reorganised have been
examined by an Expert Committee set
up for the purpose and their formal
recommendations are awaited.

(c) Five.

(d) Two in Calcutta and one each
in New Delhi, Simla and Aligarh.

te) Yes.
(f) Nasik. The cost is (i) Recurring

Rs. 20,00,000 (for staff, contingencies
and stores);

(ii) Non-recurring—Rs. 1.61,50,000
(approx.) (for building, including land,
water, electricity and residential
accommodation); and Rs. 20,00,000
(approx.). (for machinery).

¥

Proposal for a separate Cypher Press
under the control of the Ministry of
Defence is also under consideration.

FET I Ao
*pecy. ot wimd : w arfen
aqT IO WA I IER WEY &7 Ay
eIt AN IO F@ 7 w7 wfow
AT U W & gedw far
Wity ?
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COTTAGE INDUSTRIES SCHEME

[*1881. Shri Jangde: Will the Minis-

of Commerce and Industry be
pleased to state the names of occupa-
#ions for which training will be given
-under the Cottage Industries Scheme?]

The Minister of C(ommerce and
‘Industry (Shri Mabtab): The matter
is being examined by a Sub-committee
+of the Cottage Industries Board.

STEEL

'*1882. Shri Kishorimohan Tripathi:
«a) Will the Minister of Commerce
and Industry be pleased to state
the total quanfity of steel proposed
to be imported for Government pur-
‘poses during 19517

(b) Which are the countries whence
‘the supply is expected to come?

‘(¢) How do the rates compare with
‘those of Indian products?

The Minister of Commerce and
Industry (Shri Mahtab): (a) As im-
ported steel is pooled with indigenous
steel and allotted to various classes
of consumers including Government
Departmentv against demands received

from them, it is not possible to indi-
cate separately the quantity of steel
that will be imported for Gcvernment
purposes only. Subject to availability
@of steel at reasonable prices, we would
like to import anything up to 500,000
‘tons.

(b) U. K., France, Belgium, Ger-
many, US.A., and Japan.

(c) The landed oprices of imported
steel are about 60 to 100 per cent. more
than the Indian prices depending on
the type of steel

‘STORES YOR GOVERNMENT PURPOSES

+1883. Shri Kishorimohan ‘l‘rlnthl.
'(a)WmtbeMiniswtofWoﬁl.Pn-
duction and Supply be pleased to
state the total value of stores purcha-
sed for Governmental purposes during
the year 19507

(b) What was the value of mrplua
stores which were disposed off?

The Minister of Works, Production
and Supply (Bhri Gadgil): (a) Records
of purchases are maintained according
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to financial years and not calendar
years. The total value of stores pur-
chased by the purchasing organisations
of the Ministry of Works, Production
and Supply on behalf of departments
of the Government of [ndia, State Gov-
ernments, foreign governments, quasi-
public bodles, etc., was Rs. 128,73
lakhs during 1949-50 and Rs. 1.11,76
lakhs ‘during the period April to
December 1950. Separate figures of the
value of stores purchased for only
Gﬁvernmental purposes are not avail-
able

(b) The book value of surplus stores
disposed of during 1949-50 was
Rs. 57,87 lakhs. and during the period
April to December 1950, Rs. 54.59 lakhs.

Rapio SeTs

*1884. Shri M. V. Rama Rao: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total number of wireless re-
ceiving sets imported into India from
different countries during the years
1948, 1949 and 1950;

(b) the aggregate value of the im-
ported sets in each of these years;

(c) the rate of import duty levied
on wireless receiving sets;

(d) the income during each of the
;aig” three years derived from import
u

(e) the total number of wireless re-
sets manufactured in India
during each of the said three years;

(f) the aggregate value thereof?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement showing the total numbez
of wireless receiving sets ‘mported
into India from different countries
during_ the years 1048-49, 1949-50 and
the nu::d motlxthslot 112:% and tht;ir
aggrega value is pla on e
Table of the House. [See Appendix
XIV, annexure No. 5.}

(c) The rate of import duty levied
on wireless recelving sets is 50 per
cent ad valorem (Standard rate) and
44 per cent. ad valorem (Preferential

rate).

d Tt duty derived from wire-
( )recelpo in 1948-49, 1949-50
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and the eight months April to Novem-
ber 1950 was Rs. 52,10,713; Rs. 38,95,315
and Rs. 9,56,846 respectively.

(e) The total number of wireless
ving sets manufactured in India
during the years 1948, 1949 and 1950
‘we;-; 2,880; 16,838 and 43,514 respect-
vely.

(f) Their aggregate values are esti-
mated at Rs. 7,76,000; Rs. 33,68,000 and
Rs. 87,00,000 respectively.

INDO-CANADIAN IMMIGRATION
AGREEMENT

*1885. Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

Imga) whether it is aﬁtact that the
o-Canadian ation Agreement
has been concluded; and

(b) if so, what are the terms of

agreement and what is the period

sof,a gga;s for which the agreement
5?

The Deputy Minister of External
Affairs (Dr.'ieskgr): (a) Yes, an
Agreement was signed on the 25th
January, 1951, in Ottawa between
India and Canada providing for the
immigration of Indians into Canada
with effect from the year 1951

(b) A copy of the terms of the Agree-
ment is laid on the Table of the House.
[See Appendix XIV, annexure No. 6.]

SURPLUS STORES

*1886. Shri Kanwar:
Minister of W%‘r’ks. Prodw‘rncﬂnnwm :33
Supply be pleased to state:

(a) the book values of
stores’(i) Indian, (ii) U.K.?s ansgn()ilil.ilf
ge.sp.;a\r.:n in tthetcusGu';dy of the Disposals

ent of vernm;
January 1951; ent on st

(b) the approximate period d ring
which these surplus stores are l‘i‘kely
to be fully liquidated; and

(c) what steps, if any, are bel
taken to ensure the early uquidaﬁlgg
of all stores which are surplus to Gov-
ernmental requirements?

The Minister of Works, Produetion
and Supply (Shri Gudgil): (a) Book
values of surplus stores awaiting dis-
posal on 1st January 1951 were:

American surplusee  Rs. 29 orores.
Izdian and V. K.
surpluses Rs. 145 crores.
figures are
not maintained in
respeot of the lattter

336 PSS,
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(b) It is expected that the bulk of
the stores will be disposed of by the
epd of June 1951.

(c) I would invite the hon. Member’s
attention to the reply given by the hon.
Shri Harekrushna Mehtab to part (a)
of Question No. 25 asked by Shri Sidhva
on the 15th November 193¢.

DisprosaLs Boarp

+1887. Shri Raj Kanwar: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the date of creation of the Dis-
Board;

{b) its present personnel;

(c) the book values of surplus stores
of all kinds disposed off or otherwise
dealt with by this body since ite
creation; and

(d) the amounts realised from the
sale of surplus stores referred to in
part (c) above since 15th August 19472

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and (b).
The disposals Board was constituted
on the 13th September, 1944. Its pre-
sent personnel is as under:

Chairman.

(1) Secretary, Ministry of
Works, Production and Supply

Members.
(2) Secretary, Ministry of

Defence.

(3) Secretary, Ministry
Commerce and Industry.

(4) Secretary, Ministry of
Food and Agriculture (as
required).

- (5) Financial Adviser, Minis-
try of Finance (Defence).

(6) Director General of Dis-
posals.

A Joint Secretary to the Govern-
ment of India in the Ministry of Works,
Production and Supply, incharge of
Disposals is ex-Officio Secretary to the

(c) and (d). Book value of all sur- _
plus stores disposed of up to 3ist
December 1950, was Rs. 437-64 crores,
and realisation from 1st September
1947 to 31st December 1950 was
Rs. 54°18 crores. No figures are avail-
able separately for the perfod 15th to
31st August, 1947. .

StTE FOR RESERVE Bank or INpia,
Nrw Drrsx

*1889. Shri Hussain Imam: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the dates on which House Nc
Parliament Street, New Delhi was
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vacated, dismantling started, and dis-
mantling completed;

(b) the original cost of the building,
the cost of dismantling, the estimated
cost of re-building a house of the
same type and dimensions;

(c) the area of the ground of this
house and the area of land lying to
the north across the road and to the
east adjacent to the grounds of this
house; and

(d) the reasons for this dismantling
and the cause of delay in building up
the Reserve Bank offices on this site?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) to (c).
A statement containing the required
information is placed on the Table of
thé House. [See Appendix XIV, an-
nexure No. 7.]

(d) In implementation of the Gov-
ernment’s decision to urbanise the
Parliament Street, the plot of land on
which the house in cuestion stood, has
been leased out to the Reserve
of India for constructing their multi-
storeyed building. As regards the
delay in building up the Reserve Bank
offices on this site, this is mainly due
to the time required in preparing the
designs, the drawings and the esti-
mates for the buildings and in collect-
ing the building materials.

SporTs Goobs

+1890, Shri S. V. Naik: (a) Will the
‘Minister of <Commerce and Industry
be pleased to state how many units
are working in India for producing
sports goods and what is their out-
turn?

(b) What are the approximatz needs
of the country in respect of sports
goods?

(¢) What are the export and import
figures for the years 1949 and 19507

 The Minister of Commerce and
Industry (Shri Mahtab): (a) to ().
The information is peing cc! and
will be placed on the Table of the
House in due course.

NEWSPRINT

+1891. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whether the Planning Commis-
sion recently examined the utility of
the Nepa and Ballarpur Mills in
Madhya Pradesh for the manufacture
of newsprint and paper; and

(b) whether the Commission has

ended that this project in
‘Madhya Pradesh be accorded
priority in the everall national plan?
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The Prime Minister (Shrl Jawahar-
lal Nehru): (a) Yes.

(b) The projects are still under
consideration.

STEEL PLANT IN MADHYA PRADESH

*1892. Shri Kamath: Will the Minis-
ter of Commerce Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment has selected Bhilai, near
Raipur, in Madhya Pradesh, as the site
for the location of the new steel plant
to be set up in India;

(b) if not. which is the site that has
been chosen;

(¢) whether the original proposal to
erect a 5,00,000 ton plant in Madhya
Pradesh has been modified, if so, to
what extent;

(d) whether there has been any re-
vised estimate recently; and

(e) whether the Government of
Madhya Pradesh has been informed of
the modification, if any, in the original
proposal?

The Minister of Commercc and
Industry (Shri Mahtab): (a) Yes, Sir,
for one of the plants.

(b) The site for another plant has
been fixed in Orissa.

(¢) and (d). Two revised proposals
have been received by Government
and they are:

(i) the erection of a plant with a
capacity of 600,000 tons of finished
steel and 93,000 tons of pig iron for
sale, at an estimated cost of Rs. 80
crores including working capital and
township.

(ii) the erection of a plant with 8
capacity of 400,000 tons of finished
steel at an estimated cost of Rs. 51
crores excluding working capital and
township.

But Messrs., Koppers Co. while sub-
mitting the above modified proposal
have suggested that the location of
the plant as proposed in the modified
form should be in the vicinity of
Hirakud.

(e) No, Sir. The revised proposals
are still under consideration.

PAPER

+1893. Shri Sivaprakasam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the target fixed for
s hda: ana o peper pro-
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(b) whether facilities are provided

to the paper industry for the easy
lvai.labill.’ity of its raw materials?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
target fixed for 1950 was 1,10,000 tons.
No target has yet been fixed for the
year 1951.

(b) Yes, Sir.
MintMuM WaGES

*1894. Shri S. N. Das: Will the Minis-
ter of Labour be pleased to state
which of the States have fixed mini-
mum wage in different industries
according to Minimum Wages Act?

The Minister of Labour (Shri
Jagjivan Ram): A statement showing
the information available is laid on
the Table of the House. [See Ap-
pendix XIV, annexure No. 8.]

COTTAGE AND SMALL SCALES INDUSTRIES

*1895. Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the names of States where State
initiative has been taken and assist-
ance given to promote cottage and
small scale industries; and

(b) which of the states have set up
statutory corporations to give financial
aid to the cottage and small scale in-
dustries?

The Minister of Commerce and
Indusiry (Sari Mahtab): (a) and (b).
The information is being collected
and will be laid on the Table of the
House in due course.

PRESS ATTACHED T0 COMMERCE MINISTRY

*1896. Shri Jagannath Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the income and expenditure
during the years 1948, 1948 and 1950
on account of the Press attached to
the Commerce Ministry; and

(b) the number of publications
issued by the Press during the years
1948, 1949 and 19507

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
Two statements are laid on the Table
of the House. [See Appendix XIV
annexure No. 9.]

TRADE AGREEMENTS

*1897. Shri Jagannath Das: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of trade agreements
made with foreign countries during the
last twelve months ending January
1951; and

(bs the names of those countries?

’
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The Minister of Commerce and
Industry (Shri Mahtab): (a) Thirteen
including two with Sweden.

(b) Austria, Czechoslovakia, Finland,

estern Germany, Hungary, Indonesia,
Japan, No; ,  Paki , Poland
Sweden, and Switzerland.

EmMrLoYMENT NEWS

*1898. Shri R. Khan: Will th Minis-
ter of Labour be pleased to sé.te;

(a) the rcost incurred durin; g the
years 1948, 1949 and 1950 on account
of the magazine “Employment News”
published by the Ministry;

(b) the number of copies printed
on an average per month;

(c) the nature and sco f its ci
culation; and pe o cir-

’

(d) who is editing the magazine?

The Minister of Labour (Shri
Jagjivan Ram): (a) The cost of print-
ing the ‘Employment News' was as-
follows: :

Year Cost
Rs.
1948 30,800
1949 19,680
1950 16,600
(b) 12,640.

(c) The bulletin is issued to impor-
tant employers, businessmen, educa-
tional institutions, Members of Parlia-
ment, State Legislatures, Editors of
newspapers, etc., all over India.

(d) The “Employment News” is edit-
ed by the Directorate-General of Re-
settlement and Employment.

PeTROLEUM

*1899, Shri K. Vaidya: (a) Will the
Minister of Works, Production and
Supply be pleased to state the total
quantity of petroleum consumed in
India during the last two years?

0 Mot 1, s
power alcohol requir or the purpose’
of mixing it with petroleum? P

(c) Is the required quantity of
power alcohol produced in the country
to meet the above requirement?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
total quantity of motor spirit, which
the hon. Member evidently has in mind
consumed in India dur 1949 and
1950 was 168,121,000 gallons and
185,631,857 gallons respectively.
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(b) One-fifth our total requirements migrated from UP. to West Pakistan
of petrol, taking an admixture of 20 between the 1st February, 1950 and

per cent. 31st May, 1950, who have returned to
India under the special arrangements
(c) No. made for them?

RETURN OF MusLmM MIGRANTS
The Prime Minister (Shri Jawahar-
119. Dr. Ram Subhag Singh: Will 1al Nehru): About 19,500 such migrants
the Prime Minister be pleased to have returned to the Uttar Pradesh so
state the number of Muslims who far.
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ARLIAME IND on this very specific matter tabled
P L NT OF IA the hon. Member Mr. Kamath.
will come before the House in duye

Friday, 2nd March, 1951.

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chai.r]
QUESTIONS AND ANSWERS
(See Part I)

i1-45 aMm.
MOTIONS FOR ADJOURNMENT

BSCAPE OF WITNESS IN LAIK ALI CASE

Mr. Speaker: I have received notices
of two adjournment motions. One is
from the hon. Member Mr. Alva in
regard to the—

- - - .. s
“repeated failure of the Hydera-

bad Police to keep in custody im-

portant people connected with the

Laik Ali case, especially the latest

report of the escape of Col. Hassan,

an wmporwunt Prosecution witness
who is alleged to have escaped to

Pakistan under the assumed name

of ‘Pinto’, the name of the Presi-

dent of the Special Tribunal there”.

1 need not go into the merits of
this. Obviously it is inadmissible and
this point is amply covered by the
very long ruling I gave when the
question of Mir Laik Ali's escape
came up before the House. It
therefore out of order.

Shri Joachim Alva(Bombay) rp%g’;: \

Speaker:'T ‘p 'not
havé any argu’nﬁengp oyér.?l:o. X
!!:;:zn. Member may better read ¥e rul-

;'_j. A .

" PR
B ’

. Shri Joachim.Alva: I have gone
through the ruling. oL

) Mr. Speaker: He may see :ﬁe and

convince me. I may say .in addition

that there is-a short notice question
: ! ! f

6 PSD.. . v, L.,

ose 5
R

~—

course.
ArL INpiA PEACE CONFERENCE

Mr. Speaker: The other motion is
by tne hon. Member Prof. Shibban Lal
Saksena:

“that the House do adjourn to
discuss a deflnite matter of urgent
public importance, viz. the refusal
of the Government of India to
allow the holding of the All-India
Peace Conference in Delhi next
month”,

Though I am clear that this is not
admissible, I should like to know the
facts about this matter from the Gow-

ernment.

The Minister of Home Affairs (Shri
Rajagopalachari): It is a tact that in
Delhi under the order of the Chief
Commissioner there is a ban on publi¢
meetings, which originally prevailed
for three years, which had been sus-
pended during last November, but
whicn has been renewed again in
view of apprehensions in the minds of
the authorities as to communal speech~
es and disturbances, specially during
Holi. This general order as to banning
public meetings and processions is,
however, subject to the reservation
that permission may be asked for and
got for any particular meeting: }
was brought to my notice by: persql

Thig;

interested in the Peace Congress, an '

we have-decided two points, We have.
o “objeaction ; to ‘Peace; Congress meet-,
ihgs s :such and they may be held
elsewhere: but ‘not.round about, Delhj

during’ the timg of this ban,on‘pub)gtt:_.

meetings in Delhi. bgcause -we cann
make discriminatiors easily. e have
ulso, made up >ur: minds dn ranother
matter that tc invite international,
1aeetings at this stage in India is not
in the publice interest and we' therefore
desired that any Peace Congresses
which are organized might be restrict-
ed to nedpl~ interested in the move-
ment ‘in India and ,.inyitgtiops‘shou}d
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not go abroad. In order that there
may be no embarrassment caused to
the organisers of such meetings I made
it clear to Dr. Kitchlew who showed
in_terest in the matter not to get com-
n}éltted by issuing invitations to out-
siders.

This is how the position stands. It
was necessary to make this clear
because it would naturally be awk-
ward for leading people who are in-
terested in the movement to issue in-
vitations and then to face difficulty.
Therefore this has been told now.
There is no particular ban on the Peace
Congress as such. The position is as
I have explained. These are the facts.
As regards the policy itself, if it is
desired I shall refer to it.

Mr. Speaker: I merely wanted to
know whether the position about the
inadmissibility may be confirmed.

Prof. S. L. Saksena (Uttar Pradesh)
roge—

Mr. Speaker: I do not propose to
have any arguments because I am not
going into the merits. The hon. Mem-
ber will see that he will have ample
occasion during thre debate on the
Budget to criticize the policy of Gov-
ernment if he wants to do so. And
there is no such urgency about the
matter, because, on his own showing
the meeting is going to be held
next month. He has ample opportuni-
ties to discuss the matter and
we need not adjourn the House
for that purpose—even  assum-
ing that the motion is otherwise ad-
missible, which I think it is not.

RAILWAY BUDGET—LIST OF DE-
MANDS

SECOND STAGE

bon. Minister replying. I trust this wdill
suit hon. Members.

Capt. A. P. Singh (Vindhya Pradesh):
1 prcﬁmse that it should be reduced to
five minutes. Otherwise all speakers
do not get an opportunity.

. Speaker: The merit lies In ad-
va%:l‘;ng l;ound arzuments and not in
adding to the number of speakers and
1 do not think that five minutes is an
gdequate tima to cover any arguments.
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I had made a suggestion last time
that there might be some kind of
agreement as regards the time to be
allotted for the Congress Party and to
the others. I have received that.

The Minister of State for Parliament-
ary Affairs (Shri Satya Navayan
Sinha): Out of three days, two and a
half days are allotted for the Congress
Party, and on the last day the time
after lunch and before the guillotine
is applied, that is two and a kalf hours,
is for the unattached Members.

Mr. Speaker: That means out of
three days that are alloted for voting
on Demands for Grants, two and a
half days are allotted to the Congress
Party and half a day, that is two
and a half hours, to the unattached
Members.

Sardar Hukam Singh (Punjab): Is
this the result of some agreement?

Shri Satya Narayan Sinha: Out of
a total of eleven hours we are setting
apart two and a half hours for un-
attached Members.

Shri Barrow (Madras): May I know
whether there is any agreement in re-
gard to unattached Members?

Mr. Speaker: Let us be more clear
and specific. As the hon. Minister of
State for Parliamentary Affairs ex-
plained, the total discussion will ex-
tend to about eleven hours. And look-
ing to the strength of the Congress
Party we shall see as to what time
should be allotted to the Congress.
Party and to others. They are allot-
ting two and a half hours to unattach-
ed ‘Members. It comes nearly -to one-
fourth of the total time.

Sal Nara; Sinbha: Though
thgh:umbg‘af uné’t;‘ched ‘Members is

Mr. Speaker: There is anotber -ad-
vantage for the unattached Membesq.
that they can -speak on the Demands
as they like—provided .of course their:
names are called and they get a chance.
They can spesk also on etit motions.
So then we will go by a rough and
ready arrangement, and I tb!‘:& it'is
not very unfair.

Hon. Members: It is quite fair.

Mr. Speaker: Then 1 shall put the
Demand to the House.

Pandit Kunzrn (Uttar Pradesh): I
should like to know how this distribu-
tion will work. The Demands will
come before the House one by one.
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Mr. Speaker: I shall make the point
clear. The Demands which are pro-
posed to be taken up are: .

Demand No. 1—Railway Board.

. Demand No. 4—Ordinary Work-
ing Expenses—Administration.

. Demand No. 9A—Ordinary Work-
ing Expenses—Labour Welfare.

Demand No. 15—Construction of
New Lines—Capital and Deprecia-
tion Fund.

Demand No.
Works—Additions.

Demand No. 18—Open Line
Works—Development Fund.

Pandit Konzro: What I want to
know is this. I do not know what
time will be allotted to the discussion
of any particular demand. Now it is
quite possible and indeed it is a faet
that the most important cut motions
have been given notice of in connec-
tion with Demand No. 1. If a limited
time, that is to say an hour and a
half or two hours or 23 hours, is
allotted for the discussions of Demand
No. 1, those Members of the Congress
Party who have given notice of cut
motions in accordance with this
Demand would scarcely be in a posi-
tion to move their motions. The
distribution of the time therefore,
though it may seem theoretically fair,
may not work equitable in practice
and I should request you, Sir, to con-
sider this matter carefully and decide
how we should proceed.

Mr. Speaker: I am not quite able to
follow the reasoning of the hon.
Member. I have been given these
demands without mentioning
particular time to be allotted to each
demand.

Shri Satya Narayan -Sinha: We will
adjust among ourselves within the
time ‘allotted.

16—Open Line

Mr. Speaker: The point of the hon.
Ieuib&[stﬁattherearéi@xdema'x%s
Col P is going ‘to

and the ngress Party

get _about 8} hours. Is it their idea
that each demand should take about
two hours or 1 hours?

8hri S8atya Narayan Sinha: We shall
try to adjust within the allotted time.

Mr. Speaker: His point of grievance
is that supposing for the Railway
Board Demand a period of two hours
{s allotted by the Congress Party and
then there is a stoppage, the result
will . be that Members who want to
speak on an .important demand, as
Demsnd No. 1, will not get adequate

timo
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Shri Satya Narayan Sinba: I think
the Chair can adjust this...

Mr. Speaker: Looking to the general
desire of speaking on the proposition
immediately before the House, I think
it would be difficult to adjust. It may
be that even the first Demand may
take three days.

Shri Satya Narayan Sinha: May I
suggest that Demand No. 1 be discus-
sed today and the hours allotted to
the Congress Party may be adjusted
with the other demands. ’

Mr. Speaker: That means limitation
of time. Then Demand No. 1, which
is considered to be important, might
be taken up for the whole of today.
Will that satisfy Pandit. Kunzru?

Pandit Kunzru: My pgint is this: If
the Congress Party wants to take as
much time as they like. I do not mind
it. What I am most anxious 1is that
the most important points of the
Budget should be discussed and when
these points are raised Congressmen
can sit as long as they like in support
of it or in opposition to it. But it is
for the Chair to decide, I think, which
motions should be taken up first. Are
the cut motions to be taken in con-
sideration of their importance or only
in consideration of their position on
the agenda?

Mr. Speaker: Well, I propose to go
by general agreement on these ques-
tions because, I am not going in the
order in which demands are placed
in the Order Paper and I should not
take upon myself to prefer apart:cular
demand or prefer a particular cut
motion for being given precedence.
That was why I tried to find out the
position, but I think if we reserve one
day, it will be quite all right. I will
now put the demand.

Pandit Kunzru: How will :this allot-
ment of one fourth of the time to the
n gressmen :be of ‘any use .to
them in that case? It seems to be a
great contession,-but in practice it
means nothing at ail:. '

‘Mr. Speaker: I think the hon. Mem-
ber may perhaps .revise his opinion
when he sees actually this arrange-
ment .working.

Demand No. 1—Railway Board..

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 30,90,000, be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Railway Board".”
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“There are a number of cut motions
to Demand No. 1, and I should like
to know which of these cut motions
.are proposed to be moved. 1 find
there are in all 74 cut motions. Which
Members would like to  have their
‘motions taken up? I am talking first
-of un-attached Members.

Sardar Hukam Singh: I shall move
g:ts. 130. 211 and 22 in the supplementary
0. 1.

Naziruddin Ahmad (West
Bengal): I shall move Nos. 13 and 37
in the consolidated list.

_ Prol. B. L. Saksena (Uttar Pradesh):
i1 shall move from Nos. 21 to 35 in
the consolidated list.

Shri Kamath (Madhya Pradesh): 1
shall move Nos. 7 and 8 in the supple-

mentary list No. 1
12 Noox

Pandit Kunzru: I shall move Nos. 89,
70 and 71 of consolidated lst.

Prof. K. K. Bhattacharya (Uttar
Pradesh): I shall move No. 23 n the
supplementary list No. 1.

Shri Sidhva (Madhya Pradesh): He
is a Congressman.

Mr. Speaker: I know there are
others also who can give intimation
of moving their cut motions, but that
fs a matter between each Member
individually and the Congress Party.
So far as the Chair is concerned, I
said whoever wanted might intimate
to me. Then I am taking the motions
before the House one by one. They
all relate to the same demand and
may be taken simultaneously, so that
there will be a general debate.

Inefficiency in Administration
Sardar Hukam Singh: 1 beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Re. 1.”

Reorganisation of priorities in allotting
wagons to E.P. Railway

Sardar Flukam Singh: I beg to move:

“ihat the demand under the
head ‘Raflway Board’ be reduced
by Re. 1.”

Corruptian in Railway Administration
gardar Hukam Singh: I beg to move:

#That *he demand under the
head ‘Railway Board’ be reduced
by Re. 1.”
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Regrouping of Railways
Shri Naziruddin Ahmad: 1 beg te
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Retrenchment of staff in Jodhpur
Railway

Shri Nagiruddin Ahmad: I beg te
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Corruption on Railways

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Facilities to passengers and lighting
arrangements on stations

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Recognition of Trade Unions
Prof. S. L. Saksena: I beg to move:
“That the demand under the
head Railway Board’ be reduced

by Rs. 100.”

Abolition of Railway Board
Prof. S. L. Saksena: 1 beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Recruitment, promotion and
retrenchment

Prof. 8. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

Delay in disposing of appeals of staff
Prof, S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Accidents due to Canadian engines and
excessive hours of duty of staff

Prof. S. L. Saksena: T beg to move:

“That, the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”



Enhancement of fares, economy and
cradication of corruption

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Running of trains to time

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Regrouping of Railways

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Effect of Regrouping on seniority of
staff on O.T. Railway

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Powers, functions and rules of “ro-
cedure of Railway Finance Com-
mittee, Central Advisory Council for
Railways and Advisory Committees
on the various Railway administra-
tlors.

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Inefficiency and Expenditure in
Railway Administration

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Catering and vending policy
Prof. 8. L. Saksena: I beg to move:
“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”
Conditions of travel )
Prof. S. L. Saksena: I beg to move:
“That the demand under the

bead ‘Railway Board’ be reduced
by Rs. 100.”
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Increase in passenger fares
.Shri Kamath: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Decision on recommendations of Raile
way Joint Advisory Committee

Shri Kamath: 1 beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Enhancement of fares
Pandit Kunzru: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Future of Railway Board
Pandit Kungra: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Regrouping of Railways
Pandit Kunzru: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

General Policy for running Railwcys

Prof. K. K. Bhattacharya: I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Re. 1.”

Mr. Speaker: All these will be dis-
cussed together.

Shri Sidhva: I will take up the
general administrative set-up of the
Railway Board, and the question
whether the Railway Board as at pre-
sent constituted should continue in the
new set-up. This subject has been
discussed on many occasions on the
floor of this House and a majority of
the Members are of the view that if
the Railway Board is not to be abolish-
ed, at least there should be a drastic
change in the constitution and com-
position of the Railway Board. My
hon. friend, the hon. Minister, speak-
ing on this matter last year, said,—
I shall mention the words that he
used—"“at the present moment” the
Railway Board should be continued
for the reasons that he gave in his
speech. Today, I must really congratu-
late him. Though he has not abolished
the Railway Board, at least....
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Pandit Kunzru: Which motion is
my hon. friend Mr. Si_dhva moving?

Shri Sidhva: I am speaking generally
on the Demand.

Pandit Kunzru: As my hon. friend
has not moved any motion, on what
is he speaking?

Shri Sidhva: I am speaking generally
on the Railway Board. It is not neces-
sary that I should move any cut
motion. There are so many cut
motions. If hon. Members are anxious
to take a vote on the cut motions,
there is opportunity for them. I do
not want to move any cut motion.
But, I want to draw the attention of
Government to the general adminis-
trative set-up. It is quite in order.

Shri Hussain Imam (Bihar): On a
point of order, Sir. In discussing a
Demand for Grant, one has to parti-
cularise the item on which he is speak-
ing. Otherwise, the Minister would
not be in a position to reply. When
there are a number of cut motions
under discussion, he should mention
to which motion he is referring.

Mr. Speaker: The point arises like
this. We have permitted a large num-
ber of cut motions to be taken up
simultaneously. He is entitled to speak
about all the points which are covered
by the cut motions.

8hri Hussain lmam: What is not
covered by the cut motions, he cannot
speak about.

Mr. Speaker: If that is so, the matter
will stand differently.

Shri Sidhva: I may add to what you
have so kindly said, Sir, that last
time, you stated that the Railway
Board is a very exhaustive subject
and Members can discuss questions
exhaustively under that head.

As 1 was saying, it is a thing for
which we have to be grateful to the
hon. Minister because, though, he has
not been able to make any change in
the constitution of the Railway Board,
he has made a start to make a change
in that he has announced that he is
not going to fill up the > _post of the Chiet
Commissioner for Railways which is
going to fall vacant. As far as I am
concerned, and I know that a majority
of the Members of thris House are also
of the same view, I can say that we
heartily welcome this step. Also, he
said yesterday in the course of his
reply that instead of five members,
there shall be three members.
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‘The Minister of States, Transport
;nd Railways (Shri Gopalaswami):
our.

Shri Sidhva: That is exactly what I
wanted to know. Then, only one
member will go out of office and the
Board will consist of four members
plus the Secretary of the Ministry of
Transport, ex-officio. Though the
change is not one of absolute satisfac-
tion, the point is, a start has been
made. The intention of the hon. Minis-
ter is quite clear. He has been stating
all along that he is not prepared to
abolish the Railway Board, and yester-
day also, in answer to my question he
said that at the present moment he
feels that the Railway Board should
continue. I have faith in him and I
do feel that in the years to come, or
probably in the next year, bit by bit,
he will see that the Railway Boarq is
abolished. I am perfectly convinced of
that because he has started regrouping
and also abolished the Chief Commis-
sioner’s post.

There was some kind of opposition
on the part of some hon. Members to
the abolition of the Chief Com-
missioner’s post, and I was rather
sorry to hear those remarks. We talk
of retrenchment on so many occasions
on the floor of this House. When a
Minister takes a bold step in that
direction, thren, some hon. Members
argue about the utility of that officer
and the experience that is lost by the
abolition of that post, and they ask:
“Ministers come and Ministers go;
officers are permanent; why do you
retrench that officer?”. I can
say that I was sorry to hear such argu-
ments. We clamour here for retrench-
ment; but, when an hon. Minister
comes forward with a small retrench-
ment,—I should say I at least am not
content with a small retrenchment—
instead of welcoming that, some hon.
Members dishearten the hon. Minister.
I must tell the hon. Minister that the
majority of Members of this House
are of the opinion that the step he has
taken is in the right direction.

Last year, the Members who parti-
cipated in the debate on this question
stated that the Railway Board should
be abolished or that a drastic change
should be made. There are a number
of Directors, Deputy Directors, Assis-
tant Directors on this Board. I shall
not go into the details. But, I do feel
that the hon. Minister should bear in
mind, when he further considers this
question, whether some of the posts
of the Deputy Directors may not be
abolished.
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‘The Chief Commissioner was craw-
ing the highest salary of Rs. 5,000. 1
do not know whether any other officer
draws such a high salary. This post
has been abolished. I hope that the
Financial Commissioner, who 1 under-
stand will take his place, will not be
put in that category o_t salary.

Shri Gopalaswami: 1 do not think
I have ever said that the Financial
Clommissioner was going to take his
place.

Shri Sidhva: Then, I hope the posi-
tion of the Financiall' Commissioner
will be the same and that his salary

will be the same. As far as the Rail- -

way Board is concerned, we all wel-
come the step which has been taken.

As regards regrouping, there has
been some criticism during the course
of the debate that regrouping is a
step in the wrong direction, that fi-
nancially it will not bring any benefit
to the State and from the point of
view of efficiency also, it would prove
.a failure. Speaking for myself, I was
longing for the day when the hon.
Minister would take a step in this
direction, because those who have
taken some pains to study Railway
matters have been clamouring for re-
grouping and saying that the manage-
ment of Railways, if it is controlled
bytcemin regions, will be very effici-
en

I am very glad that despite the
opposition, not in this House, but out-

ide the House, by strong bodies like
the Federation of Indian Chambers of
Commerce, the hon. Minister has taken
this bold step. That is a great achieve-
ment, for sometimes we are carried
away: by the opinions of very high and
substantial bodies and individuals. But
in this case the hon. Minister has gone
ahead and taken a decision on the
.actual merits of the question.

Figures are not given in this book—
Memorandum on the Formation of the
Southern Zone. So 1 am not in a posi-
tion to state what will be the financial
benefit to the State as a result of this
regrouping. But on page 18 of this
pamphlet we find:

“The abolition of the present
independent headquarters at Tri-
.chinopoly and Mysore, and the
transfer of essential administrative
work to Madras will lead to a sub-
stantial reduction in the number
of senior and junior Administra-
tive posts from 41 at present ta 30."
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What do you say to that? That ig
what I ask those hon. friends who say
that this regrouping is not going to
bring about any financial benefit to the
State. Here you see eleven posts going
without touckring efficiency on which
we all lay great stress. Therefore,
despite this, are we to say that this step
is not worth taking? Should we not
proceed  further along this same line
and see that within a short time all
the railway systems are regrouped?
A start has been made with one zone.
I would not ask the hron. Member to
go ahead with the regrouping of all
our railway systems at once; but I
would have liked him to take up and
start with at least two. Again on
page 19 the following remarks appear:

“The aggregate economies which
may be expected to accrue from
regrouping of the Southern Rail-
ways will thus be considerable.
But it should be recognized that
all these economies will not ma-
terialize immediately.”

That is perfectly correct. The step
in the right direction lras been
and this year we may get about five
per cent. benefit, but next year it may
be 15 per cent. and following the next
20 per cent. and so on. This, let me
repeat is a bold and right step that
the hon. Minister has taken and from
what little I know of the administra-
tion of our railways, I can tell the
House that this will result in ecocomy
and greater efficiency both in regard. to
goods traffic and in regard to pas-
senger traffic. At present we have
various divisions as formerly we lad
district headquarters, though
still exist in some places in a m
fled formm. They have been rightly
criticised and I am convinced that
this policy of regrouping will certain-
ly be of benefit to the country at large,
that it will lead to greater efficieney
in administration and to expeditious
disposals. Of course, time will show
the results gradually; but personally
I am quite confident tlrat if the officers
cooperate with the hon. Ministers this
policy will be successful.

I was pained to hear the other day,
Mr. Anthony saying that general
manager after general manager saw
him, that members of the Railway
Board saw him and told him that this
business of regrouping of the railways
will not be successful, that it will all
be a chaos. I should be very sorry
if what Mr. Anthony said is correct.
My hon. friend Shri Gopalaswami be-
lieves in discipline and efficiency, pro-
bably even more than any other
hon. Minister in this House. and [
appreciate that. Recently I had aa



-
.

3860 Railway Budget
[Shri Sidhva]
occasion to appreciate it when 1
drought to his notice a' certain matter
connected withr a iady. The hon.
Minister said to me, “For the sake of
discipiline, ask the lady to occupy the
house first. We can then consider the
Question.” I appreciated that and I
acted accordingly. Believing so much
in discipline, I would like to know.
what steps he is going to take in
connection with these general mana-
rs and others. Can any official of
e Railways go and meet hon. Mem-
bers against a decision whiclkr has been
arrived at by the Government or the
Railway Ministry? I am prepared to
make this allowance that they can
meet hon. Members to acquaint them
with the pros and cons of a question.
But once a decision has been taken,
will it be in the interest of discipline
or efficiency for the officers to go _and
meet hon. Members and speak against
that decision? That is what I want
to know and I want to know what
E:)licy will be adopted towards them
the interest of discipline. We have
to maintain discipline at the top, those
at the bottom always obey orders.
What steps will be taken against these
big officials who, we are told, went and
saw the hon. Member. My hon. friend
Mr. Anthony asked the hon. Minister
what experience he had. He said: b4
you are going to go against'the decision
of officers who have experience of the
subject, then the implementatian qt
the scheme is going to fail” If ghat is
g0, then it is a dangerous thing to
Reep such officers in the work, parti-
cularly in the work connected with re-
grouping. Of course, I am relying on
what Mr. Anthony said. What will be
the effect if they are put on this job'?
As I said, T am taking Mr. Anthony’s
statement and proceeding on it. I do
not know whether what he said is
eorrect or not. Anyway the concluding
femarks of the hon. Minister did not
mention anything on this point. If no
action is taken, then I am afraid 1
will lose confidence in my hon.
frie

coeven

Shri Gopalaswami: May I intervene
Just for a moment? I can
appreciate the spirit in which
the hon. Member Shri Sidhva was
making these remarks. I should con-
sider it very unfortunate, however, if
what he says leaves the impression on
the House that railway officers are
not acting according to discipline and
are carrying on propaganda against a
decision which Government have taken.
No doubt, my hon. friend Mr. Anthony
made certain very exaggerated state-

“ments, and in the course of his speech
1 intervened to say that that statement
would be perfectly wrong if it was
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intended to indicate that officers at
high levels, a large number of them,
were against this kind of thing. And
when he asked me to tell him whether
every General Manager had approved
of this scheme, I think he really made
weaker what he had stated previously.
And so long as he does not mention
any officer by name, I am content to
believe that my officers will carry out
my orders.

Shri Sidhva: T wish the hon. Minis-
ter good luck. He might have inter-
vened, but there was no mention of
this in his concluding remarks. He did
not make any specific mention of this
question in his closing speech. I feel,
however, ~that he should make an
enquiry into this matter. Of course,
no names were mentioned. But all the
same an enquiry should be conducted
and if the hon. Minister is satisfied
that no officer has done what he is
said to have done, then I will accept
the hon. Minister’s word against the
word of Mr. Anthony. But I must be
told that his officers are not doing any
propaganda of the nature we have
heard. especially in view of the fact
that an hon. Member has deliberately
made that charge. I will be content it
I am assured that his officers will not
do any provaganda against a decision
of the Railway Board. The adverse
propaganda is done on account of this
scheme touching the pockets of some

of the General Managers or other
officers?
I am a member of the Estimates

Committee and as you know. Sir. that
Committee derided that the Enforce-
ment Police Department should be
abolished in the Ministry of Industry
and Supply. They accented our advice
and in accordance with the recom-
mendation of the Estimates Committee
they gave notice to those peonle termi-
nating their services from the 1st April,
But those people came here and met the
Minister. We did not say that their
services should be terminated but that
they should be trancferred to the
Home Ministry. The Minister called a
meeting consisting of half the mem-
bers of the Estimates Committee. I
am told. I am speakineg subiect to
correction. that the Minister was
satisfled that our revort was correct
and that he would follow it. However,
it is not fair that the hon. Minister of
Industry and Supply should have
called a meeting such as the one he
did. He should have brought the
matter before the Estimates: Com-
mittes.

2vyy
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Mr. Deputy-Speaker: Are we on
that point now?

Shri Sidhva: I am only mention-
ing this point in this connection that
those officers came and saw the Minis-
ter. In this case however nobody
came to see me because they knew
that I would not fall into their trap.
Several of the high officials on the
railways thought that this regrouping
will affect them. In the initial stage
I do not want it to be disturbed. I
know it is a very good measure. What-
ever might be the intention of the
hon. Minister its success will depend
upon the officials who work it. If the
officials are not convinced of its value
and they discount it, it will be very
difficult to work the scheme. That is
my argument. An hon. Member on
this side mentioned it and I have also
heard about it from othlrer Members
and I know also that some of the rail-
way officials had been to Members
canvassing against the scheme so that
they may be retained in their posts.
We can understand wby it is being
opposed. We must be definite about
one thing. If retrenchment is to be
made we cannot ask how Government
will provide for those officers. Let
Government decide the policy.

Mr. Santhanam said yesterday that
we cannot make any comparison bet-
ween the railways in foreign countries
and the railways in India. Mr. Go-
palaswami Ayyangar himself made the
comparison and quite rightly too. I
do not agree with Mr. Santhanam that
there should be no comparison. Com-
E:;Jlsons should always be welcome: it

gs about competition, it brings to
us knowledge about many things.

The Minister of State for Trans-
port and Railways (Shri Santhanam):
I am afraid the hon. Member is under
a misapprehension. I am against
eomparing only for the purpose of
raising the fares. I said that we are
not doing it on the basis of compari-
son with other countries. In fact I
should be glad if Members do make
comparisons in regard to operation and
in other respects so that improve-
ments can be made here.

Mr. Deputy-Speaker: The hon.
Member has already taken 23 minutes.

Shri Sidhva: Just a few minutes
more, Sir. I know the railways in
other countries are working at a loss.
After a personal inspection of nine
eountries I know that except in the case
of Switzerland—where the profits are
meagre—all the other railways are
working at a loss. In the U. K. after
the Labour Government came into
power the railways are being purchas-
ed by the State, Only our railways
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are making huge profits. I discussed
this question with a Minister of the
French Government. He challenged
me to show any railway which makes.
a profit and when I mentioned our
railways he congratulated me and
asked me to convey his compliments
to the Government. I conveyed the
compliments to Mr. Gopalaswami
Ayyangar. What I am saying is not
from my imagination but from what
I saw in Europe. Financially we are
very well off but from the point of
view of comforts, the European i
ways are far superior. But in European
countries the railways are considered
a national asset. Any loss incurred
is recouped by the State and no re-
course is had to increase the fares.
That is the outlook of Governments
in foreign countries. Whereas in our
country instead of the national ex-
chequer coming to the help of the
railways the burden is thrown on the
railway passengers. I am bringing
this to the notice of the hon. Minister
to show that in other countries the
railways are considered as national
assets and it is the national exchequer
that pays any losses incurred on them.
So being a national utility concern
they must not go on increasing the-
fares. However that chapter is closed:
and I shall not dilate upon it. How-
ever I would request him to counter-
act the effect of the increase in fares
at this psychological moment by in-
troducing weck-end tickets. travel-
where-you-will tickets, monthly tic-
kets etc. If he does that the psycho-
logical effe~t will be great, for they
will aporeciate that while the rail-
way administration has Increased the
fares other concessions are being
shown to. the travelling public. These
concessions are being given In Euro-
pean countries and they are being:
freely advertised also.

Pandit Knmzru: The hon. Speaker
sugeested that as a rule no one should
soeak on a cut mntion for more than
fifteen minutes. T have given notice
of three cut motions. Am I expected
nevertheless to finish what I have to.
say within fifteen minutes?

Mr. Deputy-Speaker: The Chair has
never been too hard upon the hon.
Member.

Pandit Kunzru: I am not speaking
of the Deouty-Soeaker. 1 was refer-
ring to what tlre hon. Speaker said
earlier this morning.

The first aquestion that I have to.
deal with is the enhancement of fares.
I dealt with this auestion during the.
general debate on the Railway Bud-
get. I shall not therefore repeat what
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1 have already said but only add a
few remarks reinforcing the points
that I made the other day.

1 have already placed before the
House the fact that the ilway
Budget even without the enhancement
of fares would have been a surplus
budget. I have also told the House
that the figures relating to the income
from upper class fares in 1949-50 and
1850-51 show that the realisations or
the revised estimates, as the case may
be, have been substantially less than
the budget estimates. This is not a
plea for allowing the upper class
passengers to go scotfree. But it is
necessary for us to see how much
each class of traffic can bear. I won-
der, therefore, whether the additional
revenue of Rs. 13 crores that is expect-
ed from upper class passengers will in
fact be realised.

Shri Santhanam: Does the hon.
Member include inter class also when
he refers to upper class?

Pandit Kunzru: Well, I take all
those classes that are included in the

category of upper class in the Budget
estimates.

I now come to the enhancement of
third class fares. I pointed out the
other day—and many other Members
have done the same—that the third

fares will be raised in the case
of mail trajns by about 20 per cent.
and in the case of other trains by
about 25 per cent. My hon. friend, the
Railway Minister, has advanced many

One. of them is that the general price
level now, is, as compared with that
prevailing in 1939, much higher than
the level of passenger fares—even third
class as compared with the
fare level of 1939. This is the fact,
but is that the only fact that need be
taken into consideration in settling
this question? If today an industry,
the products of which are sold at a
lower price than would be expected
in consideration of the present price
level, were to suddenly raise its prices,
would Government regard that as a
good feature of our economy? Would
it not cause concern to Government?
And if several cases of this kind
-occurred would Government not be
disposed to exercise some control so
as to prevent the raising of prices
merely on the strength of the general
:argument that the price level today
‘was much higher than it was in 18397
Jf this argument has any force, if
‘“Government will look with disfavour
" .on the- enhancement of the prices of
<commeodities that are selling cheap
considering thre general level of prices,
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surely they cannot expect us to pay
much attention to the argument which
they have themselves advanced in
justification of the enhancement of
third class fares.

There is another consideration that
I should like to bring forward in this
connection. My hon. friend, the Rail-
way Minister, told us in the course of
his Budget speech that the factors
which have contributed largely towards

“the increase in goods earnings are a

partial resumption of trade and rail
movement between Pakistan and India,
and a large export drive instituted to
stimulate India’s earnings of foreign
exchange. Now, the partial resump-
tion of trade and rail movement bet-
ween Pakistan and India had effect,
so far as I can gather from the ex-
planatory memorandum, only during
the first six months of the current
year. As regards the export drive,
I am sure it will continue. Next year,
owing to the trade agreement that
has been arrived at between India and
Pakistan, we may expect the trade and
rail movement referred to by the hon.
Minister to continue not merely for six
months but for the whole year. If
trade between India and Pakistan re-
vives it is obvious that the Railwazs
will benefit as much by it as the
General Revenues. I cannot say what
the extra gain to the Railways from
this source will be, but it is obvious
that if' the trade agreement is acted
upon properly it will be substantial
My hon. friend, the Railway Minister,
has not referred to this fact in his
sxi:ech, nor, so far as I could hear
him, did he refer to it yesterday. Yet
it is an important consideration that
should be taken into account.

I should like to say that it is clear
both from the Budget speech and the
explanatory memorandum and from
the remarks made by my hon. friend
yesterday that the fares are being
raised not for revenue purposes but
in order to provide more money for
capital expenditure. I shall say no-
thing at this stage with regard to the
policy that is proposed to be followed
in this connection by the Finance
Minister in the coming year, but so far
as the Railways are concerned, 1 do
not think that the hon. Railway Min-
ister can really justify the enhance-
ment of third class fares at least to
the extent that he has done merely
because he wants more money in
order to carry out his rehabilitation
programme expeditiously. At the
utmost he can ask for half the sum
that he has budgeted for. I do m
think that he will be justified in
ing beyond this to any extent.
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‘With regard to the future policy of
the Railway Ministry in regard to the
Railway Board, the main points have
already been discussed, but I should
like to say a few words in connection
with what the hon. Minister said yes-
terday with regard to the lack of any
necessity for retaining the post of
Chief Commissioner. When the Board
was _established, the composition of
the Board, its position withr reference
to the Secretariat and the powers of
the Chairman were all considered
several times during the last forty-
five years and whenever this question
was considered the authorities came
to the conclusion not merely that the
Board should have a Chairman but
that he should have adequate powers.
The hon. the Railway Minister said
yesterday that the need for interposing
a technical man between the techni-
cal members of the Railway Board
and the Minister was at the very
least not as great as it might have
been formerly. I do not know what
he meant by this remark, but obvi-
ously the intention in having a Chief
Commissioner was that Government
should be in a position to receive uni-
fled advice in regard to all railway
matters. Apart from this, the Chief
Commissioner was not allotted any
portfolio partly in order that he may
have time to act as the President of
the Board and partly in order that
he may be able to tour and come finto
contact. both with the public and with
the General Managers and other offi-
eers. of the Railways, At the present
time, it is not necessary that the Chiet
Commissioner should act as a liaison
between the Government and the pub-
lic, but' in regard to other matters I
venture to think that the need for a
Chairman: with adequate powers |is
as great today as it was formerly. I
pointed: out that the effect of the
abolition of the post of Chief Commis-
sioner would be ultimately to bring
the Board under the control of the
Transport Secretariat. The Railway
Minister told us yesterday that the
Transport Secretariat actually had
nothing to do with the Board beyond
the fact that the Transport Secretary
was a member of the Board. I am
fully acquainted with that position,
but what I meant to say was that if
one of the members of the Board was
asked to act as the Chairman of the
Board and to discharge all the duties
that the Chief Commissioner is dis-
charging now, he will either be unable
to look properly after his technical
portfolio or to discharge adequately
his duties as Chairman and if he is
unable to discharge his duties proper-
ly then notwithstanding the intentions
of the Railway Minister the inevitable
tendency will be for somebody else
to take his place. Matters that he
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cannot properly look into will natu-
rally have to be examined carefully
by others and where will this agency
for the careful examination of rail-
way matters come from? It will obvi-
ously be the Transport Secretariat.
There is therefore a real fear that the
step that the Railway Minister is de-
termined to take may enable the
Transport Secretariat to lay its dead
hand on_the Indian Railways. The
Railway Board was estabilshed, broad-
ly speaking, in order that nobody
should intervene between the Indian
Railways and the member of Council
at the head who was not intimately
acquainted with railway questions. In
view of these things, the reply that
my hon. friend the Minister of Rail-
ways gave yesterday seems to me to
be wholly inadequate. He told us, so
far as I could understand him, that he
was dealing with eaclr member sepa-
rately or that it had been the practice
in the past for persons in his position
to deal individually with the members
of the Railway Board. I do not know
what the practice of the previous
members was, but the rules certainly
require that the Chief Commissioner
should be the sole adviser to Govern-
ment on all technical matters and he
should alone give advice to Govern-
ment on any questions that they may
refer to him. It is possible to weaken
the position of the Chief Commissioner
by dealing with members of the Rail-
way Board individually, but is it de-
sirable to do so in the interests of the
Railways and the public? Besides,
every Minister cannot be as fortunate
as my hon. friend in possessing ad-
ministrative experience. Yet, he will
be subject to all the disadvantages em-
tailed by the system that the Railway
Minister wants to put into effect from
Ist April next.

I do not want to say much in connee-
tion with the question of regrouping.
I discussed it at some lengtlr in connec-
tion with the amalgamation of the
Southern Railways. Nothing that my
hon. friend the Minister of Railways
has said on that point has shaken my
position. He has said as regards the
general regrouping of railways, that
the experience to be gained from the
creation of the Southern Zone W
determine what shape the regrouping
of the railways over the rest of India
{s to take. It may be so. but even
before he undertakes regrouping beyond
the minimum extent rendered necessary
by the fact that the railways yvhlch for-
merly belonged to the Indian States
have become the property of the
Government of India, he must give us
a fair idea of what, in the opinion of
the Government, the optimum size o
a raillway should be. I should like
to know whether this question
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deen properly considered. Are Gov-
ernment in a position to say that they
Bave, in consultation witkr their ad-
wvisers, come to the conclusion that a
railway administration can function
with the maximum efficlency if it is
of a certain size? If they have not
decided this question, the very
foundation of regrouping is lack-
ing. Apart from this, before
any general regrouping is undertaken,
we should be satisfied that the de-
terioration that had taken place during
war-time and that continued for at
least two years even after 1946-47
has been made good.

Mr. Deputy-Speaker: May I inform
the hon. Member that he has taken
twenty-seven minutes. He must con-
elude .at least within three minutes.

Pandit Kunzru: I am coming to the
oonclusion. I hope the House will
realise that I have spoken as briefly
on these important questions as I
possibly could. I have not wsed one
unnecessary word, nor repeated one
argument that I used in the previous
discussion.

Mr. Deputy-Speaker: The House is
certainly anxious to hear the hon.
Member; but there are other Members
who are anxious to speak.

Shri Sidhva: Otherwise, each can
speak for one hour.

Pandit Kunzru: I do not want to
take anybody else’s time and I shall
finish very quickly. But I want to say
n mv defence that I have not re-
peated any arguments formerly used
by me.

Fven if the claim that the trend to-
wards imnravement  exhibited in the
year 1049-50 continves. we have to go
a long way before we can say that we
have romoletelv overrnme the dis-
advantares that we suffered owing to
the deterioration caused by the war.
Now. if we have diffirult problems
arising out of deterioration to con-
sider. ic it wise tn take on our hards
a problem of great masnitude and
comnlexitv? T think that ovrudence
and the interest of the railwavs rennire
that we should conrentrate our atten-
tion first on brineing abont adeauate
fmnrovement in the workine of the
reflwavs and then undertake new
schemes which will  make a large
demand on the time and energv of
the responsible officers. It is unwise
to deal with twn dificult problems at
one and the same time.

"The Homse then adionrnel  for
Lunch till Half Past Two of the Clock.
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The House reassembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair}

Shri Sidhva: No Minister is present
in the House, Sir.

Shri S, C. Samanta (West Bengal):
On a point of order, Sir. Can an hon.
Member proceed with his speech when
there is no one present on the Treasury
Benches?

Mr. Deputy-Speaker: Hon. Mem-
bers can throw out the Demand. The
hon. Member may go on.

Shri Hussain Imam: Sir, it is the
privilege of the House that a Govern-
ment Member should be present in
the House when the discussion goes
on.

Mr. Depnty-Speaker: There was a
lunck party this afternoon.

Hon. Members: He has come.
s l.fhﬂ Santhanam: I beg your pardon,

Shri Sidhva: There was going to be
an ex parte decree.

AR A &% : & qg AF FA
srgan g f ardfam (Partition) &
e fx @ s w7 oo ey
waE e @ w ATER
Ao ¥ zwE & fod faaw anfwfiraem
(officials)arer #1r FT R § AT &
WX s & 50 QO AIEH
fod w3 q 1@ WA F A §
AT TG T TG Y TOEOT T TR G !
ax % fed=idz (Retrenchment)
gt Sef wRwR $8 why ol
a firae meEw (social Guides)
N fFer T fe aET W
wft frron mar, greife Rrad anfis-
fomey € o7 ¥ s gF fagrd
aifisferares WY A fwrs fear s
@i N @ DT ER As IwT wq
WEW agd § s oan)

@ Form R ug faeea @
fe aie o wrew @ @ )
e % onit 7 fawsraa A fe
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T e W a% wr @ A
T AW € @ @ af, ¥
W ¥ § g vy feam gt
T qEETET T W gES | A9
g wmfafras qaddz ¥ &2, &
aifafrae m@dne A I A SR

( consider ) %@ § =gl
( direct) wdisz 7 X E

H aff guemr f& o A @
o ¥ fawma g T g
T @ IE WA AR A IEw
@ w g WA I N T
o wAw grw o9 I
e wifafags madse ¥F g A
@ g SHF am sw W AR
foar sdem 1 < oy A far
# T guma fF R g@ Aw W
@ A% qgr fear onar @ e
B 9| YW AT A ¥ 58w
qF T I QY AN | e
e A mwawd @ 3@ T T
A TN NHE NG N>
*7 g5 @R T T ANTe aw
argrh &

7w 7 Frfaw fafret A gaeg
g o A T e T
§! W ¥ aw Rk o ¥
we N gham s o fgmr e
Fe fewr s @ 1 ST T
@l ©r AR g gw @ fs
T ¥ @A A 3N § wafed
gy ted W5 gt ¥ v faeh
g R fm ad ) W s
P Y ¥ aw N Iw N e
a3 W gy A afew gawy
TR @ fFat o e ¥ w2y
v @ 7t f, TR T feemar
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N, gl WA Y § AaR
g ¥, #, fF ug o fex faer @
w1 @ ¥, § @ FPfed mife
7 (provision) M fear wav mre

(English translation of the above)

Master Nand Lal (Punjab): Sir,
India had a share of three thousand
miles of railway track after partition.
The number of officials that are work-
ing for this portion of three thousand
miles would have been sufficient for
a track of five thousand miles even,
The retrenchment that took place, fer
the most part axed some poor clerks
and social guides. It did not affect
any officer, although the management
of these three thousand miles of track
could have been equally efficiently
done even if one third of these officials
were removed.

Besides I have a complaint regard-
the railway line that has beem
constructed upto Nangal. The people
of Onel had appealed that it should
be extended up tp that place. An
application was made to the Railway
Board but they said that no applica-
tion should be brought to them, but
it should be sent to the Provincial.
Government instead, for they do not
consider any direct application but'
only those that come through the
Provincial Governments. I cannot .
understand what is the need of the
Railway Board if it cannot hear the
grievances of the people. They could
have explained to them thef their
application has been sent to the Pro-
vincial Government, and shall after-
wards be considered. But nothing was
done. I wonder what would have
happened if a track of further tem
miles would also have been laid. When
you are already constructine a line
from Nangal to Mandi, it could have
easily been extended up to  Onel,
When the line is terminating at
Nangal, it could have hoon  taken
further up to Onel
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Now I would like to draw the atten-
tion of the hon. Minister towards the
Hariyana province. Since partition
and even before that, Hariyana has
always been ignored. The British
Government could well say that as
thev had to recruit people from that
area and as such that area should be
ignored. But the same condition pre-
vails even now when we have our
own Government. As a matter of fa-t,
we were hoping, and we were assured
during the question hour in 1948 and
1949, that the railway lines that were
dismantled during the war, would be
laid down again. Provision was also
made for this purpose in 1949. But
the line from Rohtak to Panipat has
not yet been reconstructed. This part
of Hariyana also produces the larges;t
quantity of foodgrains. The roads
there also are not in good condition.
If it is linked with a railway line,
foodgrains can be easily and promptly
transported from and to that place.

Shri Santhanam: There is another
Demand for new construction of lines
inr which all these things may be taken.
If this point is also taken at this stage
it may be very difficult for me to
reply to the whole lot of points.

-Master Nand Lal: I think the other
peint will also come under ‘Railway
Board’.

- Mr. Deputy-Speaker: There are cut
motions in respect of other Demands
algo. I shall just read them. Hon.
Members will kindly make a note of
them so that there may be no over-
lapping and the same arguments are
not adduced over and over again. The
eut motions are in respect of:

Demand No. }—Railway Board.

Demand No. 4—Ordinary Wovk-
1o Expenses—Administration.

Demand No. 9A—Ordinary
Working : uwr Wel-
Sare.

Demand No. 15—Construction
of New Lines—Capital and Depte-

.Demand No. 16—Open Line
Works—Additions.
Demand No. 18—Open

Works—Development Fund.
. These are the Demands. Now the
hon. Member has started. Hereafter
hon. Members will say whatever they
have to say on the Railway Buard
and reserve their remarks on Labour
Welfare, New Construction ete. to the
appropriate Demands.
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Dr. Deshmukh (Madhya Pradesh):
The troyble is that no one Member )is
going to havq more than one chance.
From that point of view it should be
allowed.

Mr. Deputy-Speaker: I think we ace
not going Demand after Demand or
cut motion after cut motion. All ine
cut motions are deemed to have »een
moved. Therefore if any Member fecls
there are points he has to adduce on
any other Demand, I think he may do
s0.

. 8hri Santhanam: I have no objec-
tion, Sir. But my difficulty is that I
shall merely have to say that we
shall take them into consideration.

Mr. Deputy-Speaker: He may nonte
down all the points made and uuce
for all reply at the end..

Dr. Deshmukh: It does not matter
what he replies!

Shri Satya Narayan Sinha: In \iew
of the large number of Members
wanting to speak I think this pro-
cedure may be adopted.

Mr. Deputy-Speaker: This will be
converted more or less into another
general discussion. I believe the
Speaker said that these cut motions
shall be deemed to have been moved.
So-there will be a discussion on all
the cut motions. The only limitation
is do not go beyond these cut motions.

Shri Satyanarayan Sinha: May I
also request you, Sir, to see that the
time-limit is not exceeded?

An Hon. Member: Make it five
minutes.

Mr. Deputy- Speaker: I think with
a time-limit of ten minutes all persons
can have an opportunity. I am not
for five minutes. It is too short.

Shri Eamath: Why this discrimina-
tion?

8hri Hussain Imam: This _discus-
sion on ‘Raflway ‘Board’ deals with
policy. It would be better if we cop-
fine:-ourselves to the cut motions that
have been moved. There is no cut
motion for construction of new lines,;
among the cut motions moved.

Mr. Deputy-Speaker: There is ‘New
Constructions—not under this. Hon.
Members instead of asking for an-
other opportunity to intervene, may
say whatever they want to say on
these cut motions. The hon. Member
will go on.
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. WU AT o1 § & I W
FHF W oy amr W

¥ ¥z w0 ¢ T 3z WIAE
AT TE L T oA EES
ffF W a8 w7 W ¥ oA

g, ®wh e {1 oaw
8 oA # fax ¥ fagm w
T ¥ SW FH FEIT IS aFd
4, X naddz N za ¥ wmeEr
I oFEA | fE e
(food procurement) & # T
W gal § | SfEw S9 6 a9
w2 fear mar ) @A W AR
WERNE fF) 99 F 9@ -
ww g fr i f1 A e

waX W wE ¥ e
T H FTB ITEE T N mh
@ s § F I O omm
N FAE W g F R dare
aft e

W ¥ wem R oow Oy
govw { fr S mw W@
o W e o e fyh W@
fs @ 3 gr N g wid
(workers) @iftme TgEw @
aE! W ¥ WY § qmr A
AE N W W N wfew N
w1 afe sl & s oemt R

11

N g AR IR
fEqr fF g EWI %W ¥ W@

3
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$ 1 AR SR Nfrm N fF Afee
ey ¥ few @@ fer geRn
TR AW A9 N W a@ AR
frar f5 Afgge wize #Y afax
WA 4, I @ A, Sifwe-
TEEH N FH TA AT aow faege
T s AiRkas TeeE @
feric® & foar mm ) afew
Tod |® S aifs
TEZE §, | AN ¥ qAw fme
fd ™ AR T A, A e,
T AHIT F ITF) Wy @ o
g R XA Afore g A
2 qag 7 A TE g fsA
W R Afew § oag oawar g
fF & 39 fere Fow fRNR
N fFe mr @ N oy
o Sfac aa@ # w@r T@rg
d R I AW qEES
w T
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o T § fm § maide W
w1 W (revenue) fawar
€1 w@ w=g ¥ fead qwr
fotgm3w (representation) fean
T, 8f%T 38§ NE g T8
Naf N W & e
WE I BEA R TQ
I & wafens wa  fawmd
TR § A T N -
af A I 7 waEar g
amigs fafrex agw W
A w o a8 g, Wi
oA Qo fs A7 R¥e F
R @ AES A9 & g @
ANT JM T TEHF@ FT AR
@ v @1, s qEaz fon-
X (reminder) ¥} & aw &
folt # IR & sfasr aff @ &
w3 3w & mfes v e
21w afex qF WA QR
Holgo & @ I 9T &K
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(English translation of the above)

Master Nand Lal: I hold that Rail-
jay Board is largely responsibie for
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this state of affairs. It is our right
to make our complaints to the Rail-
way Board. How can it be said that
it does not come within the juris-
diction of the Railway Board? 1
understand that it is responsible for
all the railways. You made a provi-
sion for the Rohtak-Panipat line but
that has not been constructed. It is
not a naw line, it is the same old line.
It it is reconstructed, both people and
the Government will be benefited.
Food procurement will also be
expedited. But it was ignored. Rall-
way Board ignored it. An applica-
tion was made to them that the rail-
way line from Delhi to Bhiwani
should be via Beri and Jhajjar. But
it was not cared for. I would say
that the Railway Board is not pre-
pared to hear the voice of the people.

Then, the appointment of the soctal
guides made by the Railway was a
good thing. Good workers should be
kept as social guides. Their emplgg;
ment was an endeavour towa
eliminating people’s hardships. But
as soon as they began to work,
the railway officers awakened and
realized that it was an in‘erference in
their work and they tried to get rid
of the social guides. The Govern-
ment or the Railway Board showed
that they had entirely changed their
policy and the social guides were
brought wunder retrenchment. But
what actually happened was this that
while all the old social guides were
turned out, new men, who were their
own men, were recruited in thelr
places. Last time it came to my notice
that a lady ticket collector of Feruze-
pore was removed and a junior lady
was appointed in her place. I would
request the hon. Minister to keep In
view the conditions of these poor
refugee social guides. The persons
who are not displaced should not be
given a priority over them.

Moreover, last year I had drawm
attention, and want to draw it again,
towards the fact that not thousands
but lakhs of pilgrims travel over the
Kurukshetra line. But no shelters of
any kind are found on the stations of
that line—neither at Panipat, nor at
Karnal nor even at Kurukshetra. At
all these three places travellers are
very much inconvenienced during
summer season and rains. Govern-
ment gets sufficiant revenuz from these
places. A number of representations
were made in that regard but they
went -unheeded. No attention. is ever
paid to the complaints made against
the railway employees working on that
line. It seems to me as if the hon.
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Minister is not ready to accede to any
#f the requests, for he must be remem-
bering that I had put three cases
before him in 1948 and he had also
promised to hold an enquiry into
them, but in spite of reminders he did
not inform what had been done in
the matter. At last I was compelled
to go to the D. S. and my complaint,
‘which I had desired to rectify through
him, was removed. I think such an
arrangement should be made that
people may be able to apprise their
grievances to you and the same may
be redressed. Today people send their
complaints to you or go to the Rail-
way Board; but the Railway Board is
not prepared to hear them and no
steps are taken to make any enquiry
into the complaints made by the public
against the subordinate staff of the
railway. So my request is that proper
arrangements should be made.

Shri J. R. Kapoor (Uttar Pradesh):
Sir, in view of the changed procedure
that you have been pleased to sug-
gest, enlarging the scope of the dis-
cussion covering all the Demands and
all the cut motions, would it not be
more advisable not to put any Demand
to vote today but put all the Demands
simultaneously on the last day?

Mr. Deputy-Speaker: We will con-
sider.

Shri P. Kodanda Ramiah (Madras):
I have heard attentively the hon. Rail-
way Minister’s speech and read with
meticulous care the various booklets
circulated to hon. Members of Parlia-
ment in connection with the Railway
Budget. I have been following the
trend and drift of the speeches of those
hon. Members who approve of the pro-
posed increase in fares and the re-
grouping envisaged in the present Rail-
way Budget. In spite of my sincere
desire to accept the collective wisdom
of so many experienced legislators, I
am unable to see eye to eye with
them in regard to the increase in third
class fares. Permit me to enumerate
the doubts that prevent me to concur
with so many experienced public
workers who know the economic con-
ditions of the country.

Even according to the admission
made in the Budget, the share of profit
contributed by the third class
passenger traffic in the total profit
amounting to Rs. 19 crores is nearly
Ma, 18 crores. The present Budget
instead of giving relief to those that
have contributed the lion’s share of
profits imposes an additional quantum
of burden. The hon. Rallway Minister
says that the budget will ease the ways
and means position which is becoming
acute day by day. This can give but
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Job’s comfort to the common man for
whose welfare the Government claims
to administer the country. It passes
all understanding why the fares of
third class have been increased when
the financial position of the Railways
is not only sound but comfortable. The
Railway Minister’s claim that 'the
Railway fares have not been raised
more although the prices of commo-
dities have increased four-fold,
assumes that it is a crime to
run a public utility service like
the Railways at a low cost. Profit
motive should not be the only motive
in a nationalised industry. If higher
fares are the price that people have
to pay, they will say without dissent,
let there be no rehabilitation now and
here with the food prices and cloth
prices already up, the rise in Railway
fares will increase the inflationary
forces at work in our economy and
will not act as a disinflationary
influence. There is great need for
balancing of sacrifices with prospec-
tive benefits and Government should
demand sacrifices from _classes that
can make them.

The proposed grouping of Railways
cannot be said beforehand that it is
advantageous. Previously some tinker-
ing with classitication was made and
the public lost to the tune of Rs. two
crores. The financial implications have
not heen worked out. The stakes in-
volved here are larger. The present
condition of the country can ill afford
to take such risks as are involved in
this proposed change. The proposed
change is from King Log to King Stork.
The plan as drawn up at present
breaks up the zone into three opera-
tional regions to provide an inter-
mediate co-ordination. As against
three railways, with three head-
quarters, there will be one zonal head-
quarters, three regional headquarters
and districts. Whether this three-tier
system will make for greater efficiency
appears doubtful.  There will be
apparently increased staff. The diffi-
culty aimed at by the change will be
more than offset by increased expendi-
ture. Where it is remembered that
the Transport Minister and the Rail-
way Board are very doubtful about
the results, there appears great need
for caution.

ww R ow ;o wAAm fecly
o wew, 79 Age fafres
T T A JAd aF T 5@ g
T A &8 f 5 IR = e
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[ =t afew o= ]

u% w1gee 7w (mild shock) faar
§ o 97 W @@ § fF Aes A
W § agum Tawid (absorb) #
foar o &, @Y 1@ SR AR A |
Fo e ¢ fr fafwe ag@ |
W AR § A reAwed @ IR
T3 AT AEA A W AE W FD
G #F @ 7 F, ST § s
T feorar § f5 o F q@ A
dawle adi fear € o9 Sw oS
T ¥ S99 T9 G A w1 FEN
¢ W W FowEd £ AW W
Teawed T4 @ 48 AT N €
7z oY a7t 1 fefaco (discipline)
F.oag § ok IJgW @ F FW
F@ £ zafed i § f5 @ W
O e @ A, e qh
ST TTEaTEd & foF ST AT ST B
M STET 9Rd £ a1 § agd ASE
Yy F fagma § ad wem fF
s 3 WF F o g R @
AR S aF AT I§ FAE FUE
o Fo@ ae) waa & fod @
@ ¥ WS o ¥ IR ok ad L
a9 aF 9€ [T GaEE G § GHAT |
AR T T A €T @ FT W
T 97 FHG TCINT F AH TGS
#TE T |

i ¥ & g T qw W%
wqs  #feeww (destination) 92
g & A § a9 Mgy TS
gt 2T Fahm s § o
drg e & WA ke fsd
am & @E TR g ) e WA
frerT & TH graE W qOAT AW G
fipaT £ 1 g OF ATEHT A WHT R
§, o ag =  fr W@ e 3w
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a9 9T W@ 9§ F AT gl &
T I § | 59 A A F e
# aga Feaeht gl S I
Fgd AT 37 W W o, ar
T 1 aeew g fggem ¥ § AR
W TF AT T AW FMT A AT
og W g 6 g s e
T qE, @S A @ A AR
3% a9 98 few @ qr Im AR
firg Y 7 3, I A9 X AW
g £ o E FEEd T AW
JAAT A FOF HI TAARE FI AL AE
fa> 1 g a A0 s § fw
S dwe T 9fed | A W faefes
F AqF & a9 FEO | CE A A
¢ fs oy fFomn @@ WA ey
Fegar 7 agEd | T ey 9k
wmed fow ¥ O @E w9
fim qg 9@ @ a0 a4 2
fg o &qE AR T W GRS
(amenities) & for Tar T&v gAT
¢ waa s, fa wAF N
W A Yo FAT T@rEd AT
v A wgfoad agred, wiE 9
a w ¥ @t wEFfaw A oA
€@ o fo g wrg feomn w@Td
ofer @ & gard wgfoua ¥ fod
g F N & g 7T T
R fe dom Wy ¥ § AR
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T 1 @ deT ' &, 9w
T AH FT P G A § )

A AT v § o A fewwd

g
arfwee ( officer ) § T g
FE F ardr ad &

ﬂm'ﬁ'ﬁ’fﬁ?ﬁfo o ATTo
Fagm SR W @ A A
it & e o amdo Ao F T wO
7 T wE N E R uw anedr
I T TH WA ArEAr § S
WF ¥ qwa Wy A dr
2w A A Ay @
i faw 7 St R Rav w gw @
% | ¥feT gare F ag fr 4§
TR OF O @ A g gu W
gfies & W & @A ¥ A
TEN ) W F FOIA AT @A
qx wrg frw gl 1€ ar 9w 9 W
T THFAE QAT § 1 AT A qTAT T
o T @ fF N Awa AN aver
? 99 B gwa A firs sna e
& qft drar g § 9w w9
o avmr g 5@ o gu &
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T ogEd ¥ o Am oam @
TEH G amr & dsr @
Tw® ¥ R A9 g9 7 A A9 B
€l w ogw A frw wwar 2,
7 fas SR 99 aer guweT
tFwRggaamRTE

a

< w9 fae awar ¢ dfewm g

aF § ag few v a =@ g
@ A aFAE Qe £ 1 9@ gy
fafret age soTT ™, =@ 39
7 & @ X F T fF et
7% 5% (shed ) awar wTfed Wi
W F fam wm @S awes oY o
TV AT @9 AT F I I G
T T | ¥ a9 T AR &
@ ag AT ¥ IR AT F QS IRy
F1 w@ A% gg N frwaw
& F wan fF gl wied @9 W
g F @i o frear & ) 99wl
fFewam & fod ot fowraw &
@ w@re firer fF Q= ( passen-
gers ) ¥ N @ aFAF T
gt § AR W g A & & |
T ¥ W I T A e
@ g fr e a8 & @ R daw
T T AW AR R A A N 5w
LAl CRIE L S g
f T g Aw fox W
WAE N AW E L T N T
ferra 0 & 1 W ¥ fed qrr
ofgd @ 9w AN TEEEl & ad
fera § & R foww § g ad
ifsFaR i & @ g 4
a fad o7 ¥ Nfew §F ag ag oy
wWE WA @D gl aw e
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[serafm |
ffretaw d g T g ® IW
N sgg W ( firmly ) F@
W A fafrex o @ fo T
{ will power ) T I g, aR
¥ guar § 5 oag woh ¥ @
Zq ¥ qOEd | I A TEE SN
¥ qum yaga o e ¥
FRT T qa0 G am g 1 e
a0 Tt § | W@ AR ¥ Wi e
St foggoht afsew ( refugee pub-
lic ) § og g7 q § W WA
( firminess ) ¥ wiff ™ I
Afewd ( practically ) 3% =
@z g8 ( last hope ) & =|
T 99 W FHaEE ( compensa-
tion ) &1 AWST g AT F N
gy ( words ) & S = & few
( hinge ) ¥ § 19 oW A
e o fewags @ v ¥ (Al
hopes are resting upon his
words in a way) | X &g AT
AEHH 9 q1 @A ¢ A weg fg-
AT N FB FAAT e a@
2T ST 48 g § B ag 9w W
=% a5 9o a forplw w
g A Q| et a9 ¥
g T FT ARG 1w AW
frlt AR Al F A O AR
TEA A FA AT T AN N
" ygenft § 9T R @ T AQ
 aA € A T E 1R¥¢ AR
wo # tom fear a1 fr aifrem ¥
T TR ¥, R W
@ @« (compensation from
.all sources), STEEX W f& TAHE
& W afwem (either from
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the Government or from
Pakistan) | T ¥ T WR ¥
g grh A N g § Foag
R &

W Fe 7 QAT A
g7 AEATE | W@ A ¥ T AW
wrdmfs #3 sgfF am
fromr der wEE A WfEAT
( amenities ) sarar 1 Y ot &
Ay N IAF FAT § W W TF
@ & *<@w ( corruption ) ¥
s | W AR F IW A AR
T TEHAe A ag9 ¥ AW W
fex § 1 ¥few @ aF  FIRA AT
=% wrten (black marketing )
e 7E gk & 1 A FTWE AR
¥ @ o e A& &, e ot
AF FIIA F GA® §, AT PR
MAEI WY 39 @ IF @
Faf fr g & ¥ aq @ ww
s el fs o N s age
g g1 AW F for oA
s 91 ( Anti-Corruption
Committee ) aa€ g dfer ag sror
wagTrew 1| TR e
IN FT FW ST TG qRT | A
qfers 50 AT W F @ FE A
&, sfexr N A F awEx
R E HF I AW WE
s B weR A& W A s
A feorez faix w ( Anti-
Corruption Committee is
disgusted with it ) | & felt
F wgen g § 6 o oy F T s
srhsRA T § A U ww Wy
woTed |
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w ¥ gomm ¥ feedw W
(displaced persons) ¥ @it & 3t
g% wgr wrga g 1 wfeww (Parti-
tion) &7 @Y W IR ¥ 9 T
Eré A T ¥ Q¥ sl §
# ofFam ¥ agr < IR §, AR
agt 9 IAF FFHREA (confirma-
tion) TFT gATE | THFT TR TG
2 fir 97 9 afaw g7 (service book)
affem YA g d ) M WA
e S w1 o’ SR g A
wata Fem f§ v I afqw
TFA AN T EAEAFE
N FEd FT 3 | aifew w1 T o
¥ F¥ouae, Thae  (increment)
i swiEe (promotion) 9 &
ger Tifgd | TEY avg ¥ A I
(vendors) e & gt ) AMA
§ Ao 7 R d ) agm
¥ redaT ¥ § W o
¥ ama § 3w 97 F1 I HO0 AN
firen & S aqaE d § | W@ e
qqT gt FOR!, AT HT AW R
qaTd e g Aved A mieEt o<
§on & | aedt mfat 75t @ wE WK
& mfeat agt av wf fow F s
R @ s F qEaw &
QBT AT E |

gr s av & gfowm & I
§ wgm g g & wowa g e
a7 agq we (staff) s sawr
ww @@ g R FEn TR g e
am gfed 1 0 g8 e Al
ga T W R § a5
®: T TS AR A E o 5 7T
wamd fm qam g fear
aq I #1 £8 wmier dfd,
I et agy fefaftew & &
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AT | T F L @A fefaftar
0 wifgd faa 7 fs dd~R ov &
oY gifas T AR |

(English translation of the above
speech)

Lala Achint Ram (Punjab): Sir, im.
the course of his reply yesterday the
hon. Minister was pleased to remark
that he had caused a mild shock to the
Members and that he hoped it has-
been absorbed. I think the hon.
Minister is labouring under a misap-
prehension on that score for the Mem-
bers may or may not have absorbed
the shock but the public, I assure you,
has not done so. You just turn to the
press and see what the press and the
people have to say about it. You must
not ge on labouring under that misap-
prehension for the Members are bound
by party discipline and have to act
within certain bounds; it is possible,
therefore, that they might have
absorbed the shock. If, however, you
would like to know the reaction of the
public then let me tell you very res-
pectfully that they have not been able
to absorb ‘he shock and it is not going
to be absorbted unless you so proceed
to spend the seventeen crore surplus
as to win the goodwill of the thigxd
class passengers. This shock is
specially going to affect the Congress
most adversely at the time of the
elections.

You have received a good deal of
praise on the punctual departure and
arrival of trains. All that is true, I
admit, and I sincerely admire it. The
Railway Department has, in fact,
gained a good reputation on that score.
Any one who travels these d
appreciates the €act that he does reach
his destination in time. This has
brought a good name to your depart-
ment. But this shock that you have
now given is going to have its reper-
cussions throughout the length and
breadth of India. Every passenger
would feel the pinch when he is called
upon to pay twenty-five per cent. extra
in fares, and you can very well imagine
who would, then, come in for blame
and whose would be the praise. And,
no wonder if the Congress and the
Government were, in their turn, to
receive some sort of shock from the
side of the people. Hence, I would ask
you to act a little cautiously. There are
two submissions that I would make in
this connection. In the first instance,
you should not increase the fares to
such an extent so abruptly. You
might increase it to the extent of half
a pie so that the shock might be
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[Lala Achint Ram]
Jessened a bit and become milder.
.Secondly, you should raise the amount
that you have set apart for providing
.amenities to third class passengers.
You might, for instance, increase the
.sum ‘of three crores to five or seven
.crores and give them more facilities
for that would make them think that
with the incredse in the fares there
has also been an increase in their
‘amenities. I am concerned _largely
with the Eastern Punjab Railway.
Two years ago I accompanied the hon.
Minister on his tour of that Railway in
the course of which he visited Jullun-
.dur. There was a place near the
Jullundur Railway Station where water
accumulates during the rains. The hon.
Minister had promised to have it set
right but then nothing came of it.
There are no arrangements at railway
stations for water for drinking and
bathing. Leave alone small stations in
the Punjab, even Panipat which is a
junction station has no bathing arran-
gements. Thus nothing is being done
40 alleviate the hardships of the
ordinary passengars.. Bhatinda is an-
other such junction. I often have to
go there. The third class lavatories
there are in a wretched state. imi-
larly if one asks for a ticket from Delhi
for Jagraon, one is given a ticket for
Ludhiana. If the passenger insists on
being given a ticket for Jagraon he
would never get it, for Jagraon is not
on the main line and the officers are
not accustomed to exerting themselves.

I shall now refer to a trivial matter.

I have travelled by all the railways
and observed that the coaches every-
where are of a good type. On the
other hand the coaches of the EP.R.
are too small. I was pleased to
observe that at somg places on the
EILR. one could find earth provided.
Everybody wants to clean the hands
but everybody does not carry soap.
They have at least provided earth to
enable people to wash their hands
with at the station if they so desire.
‘But even that has not been provided
in the Punjab. This is a trivial matter
in  itself and yet it is extremely im-
portant from the point of view of
public comfort. Also, one experiences
a lot of difficulty in purchasing
+hings at the station. I wonder if you
‘kmow that the man who wants sherbat
_ can have it but the one who wants
“-woter cannot have it. Unless he is in
a position to spend four annas for the
sherbat he must go thirsty. Similarly,
4f you want milk you would not get it
at the station but of course you can
always have tea. The vendor knows
that by selling tea made out of a seer
of milk he can make four rupees while
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milk sold as milk is not paying. Evea
w.hen they are prepared to sell it they
give you less than the requisite weight.
Tl;ese are small things and 1 am pained
to' mention them. When the hon.
Minister visited Jullundur he was
kind enough to observe that the con-
struction of a shed there was essential
as its absence was causing a good deal
of inconvenience. A shed was con-
structed at considerable expense but
the train, when it comes, stops some
distance away from it. When I com-
plained about it I was told that the
reason for its halting away from it
was that water was available there.
When 1 said that the people were being
put to a lot of trouble I was told that
there was no hardship caused to the
passengers and that even if it was
they could walk over from the shed
to that place. It is strange that the
passengers had to walk over when
there was no shed and must walk over
now also that a shed is there. What
is the good of this shed then? Things
like that yvou come across everywhere.
There is great scarcity of water. Water
is not available for bathing purposes
either in the bathrooms or at the
station platforms. I am not saying
all this by way of complaint but just
bringing things to the hon. Minister’s
noticee. I was wvery much pleased
when the hon Minister observed that
he would do things with firmness. I
depend upon his will power and
believe that he is going to do things
with a steadfast purpose. His state-
ment today might have inspired some
people with fear but I am glad. The
refugees especially welcome this firm-
ness for their last hopes now are
practically rivetted on the Transport
Minister and the compensation affair
hinges solely on his words. All hopes
are resting upon his words in a way.
If he sticks to his words the refugees
might perchance get something by way
of compensation. If, however, he lays
down his charge this year, as he
declares, the refugees would suffer a
great loss. I would therefore request
him not to shift over the burden to
other shoulders. His kindnesses we
tully appreciate. In 1948 and 1950 he
was pleased to declare that we would
be awarded compensation for our losses
in Pakistan, compensation from all
sources, be it from this Government_or
from the Government of Pakistan. We
all gray that he may succeed in his
resolve. i

There ave a few things indre. As I
have submitted u should make a
lesser increase in the tares but a greater
one in the amenities. So while T give
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¥you all praise there is something that
I wish to say in regard to corruption.
Although you and our Government
have done a lot of things that are com-
mendable, corruption and blackmarket-
ing have not been eradicated yet. You
are not concerned with blackmarketing
but in the matter of corruption although
you have striven and reduced the evil
to a certain extent it still persists to
an appreciable degree. You have con-
-stituted the Anti-Corruption Committee
but it finds itself in a pretty fix. They
allege that they cannot carry on. If
the complaint were to proceed from the
public it would have been a different
matter but, in the present case, it is the
Members of the Committee themselves
who say that the higher officers have
made it impossible for them to carry
on. The Anti-Corruption Committee. is
disgusted with it. Hence, I would say
that since you have constituted a Com-
mittee at considerable expense you
‘must see to it that they make a success
-of their job.

I wish also to say a few things with
‘regard to the displaced persons. Parti-
tion has especially affected the Punjab.
There are a number of people who have
come over to this side from Pakistan
but whose confirmation is held up.. The
reason given is that their service books
have not yet been received from
Pakistan. But, then, those poor fellows
are not to blame for that. I would
request you not to wait for their service
books and to confirm them. The Parti-
tion must not be allowed to affect their
confirmation, increment and promotion.
Simillarly, vendors come over from
Pakistan have not yet secured a
foothold here. Some of them have got
some work but it is not good enough,
as is at Amritsar. Whereas the Parti-
tion has affected the clerks and others
it has also ‘affected the vendors. We
Rave also lost in the matter of coaches.
Gocd coaches have been retained there

nd the bad ones sent over to us. We
ave thus suffered on that score as
‘well.

I wish also to say something with
regard to the coolies. Since you are
doing so much about your staff I would
ask you to pay some attention to the
coolies as well. We often find in the
eourse of our travel by rail that the
coolies demand six to eight annas
whereas the rate fixed by you is only

annas. You should pay them
something by way of monthly remunera-
tion and somehow or the other bring
them under your discipline. They must
have enough of discipline to be able to
render assistance to the passengers.
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Shri Jnani Ram (Bibar): The hon.
Mirister of Railways has, with a great
sense of pride, spoken that the Railways
in India are doing better and will do
better and better in the future. We,
who with a greater sense of pride, have
supported his proposals, would, at the

~ same time, like to give a correct and

vivid picture of the state of travelling
in the Railways today.

_In this House, year in and year out,
Members have vehemently criticised the
conditions of railway passengers in the
third class; but no heed is being given
to that. There is no railway passenger
in the third class, in any season, who
does not feel suffocated. People are
simply dumped like luggages.

In India during the last ten or fifteen
years the population has increased by
about ten crores and this increase of
population means more of activity in
commerce and industry, for they cannot
be accommodated on agricluture. And
more of trade and industry means more
demand for railway lines. But as things
now are, there is no great hope of any
such increase in the railway mileage
in our country. The hon. Minister has
told us that our Railways have just now
recovered from the difficulties of parti-
tion days. There are many trains
which are badly needed and which are
not being restored. For example there
were two trains between Gaya and
Howrah and another from Gaya and
Moghal Sarai and there is no hope of
getting these trains restored in cpite
of so many engines having been
imported as has been mentioned in the
Kunzru Committee’s report.

3 pPM.

Now I come to the subject of adminis-
tration. Let me say at once that our
Railway administration is horrible, and
that little or no attention is being paid
to the third class passengers, specially.
The ways of the old bureaucratic rule
seem to be still there. The railway
staff seems to imagine that the old
bureaucracy has only been replaced by
Congressmen. Little do they know that
we have a master to whom we have
to explain, who possesses power
sufficient not only to dismiss them, but
also dismiss us. It is the duty of the
staff to see that proper facili
amenities and courtesy are given to the
passengers.

[M=&. SPEAKER in the Chair]

The Railways are a public utility
service, but I am sorry to say there i§
no sense of public service on the patrt
of the railway employees. Recently I
saw at the Delhi platform a person
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being pushed out of the gate by a rail- -

way employee. They do not have a
polite word to the passengers. I would
request the hon. Minister and the Rail-
way Board to see that a sense of public
service is inculcated in the railway
employees so that the people may also
feel that the Railways are theirs, that
they are their concern and that the
days of bureaucracy are over.

The time at our disposal is short and
I would only make a few more remarks.
I happen to be connected with some
railway colliery Unions being the pre-
sident of some of them and I have to
state here that in some of the collieries
the labour is not given the facilities
that they demand. Some time ago I
had been to Bhurkunda and there the
labourers wanted some corrugated
sheets to put up a shed but they were
not allotted to them. Formerly there
was the system of working the collieries
by contract arrangement. Two or three
years back this system was changed
to the system of directly working the
collieries. But I find that at present
the reports are that the output from the
collieries has declined because the
labourers are not given suflicient
implements. There seems to be a desire
to restore the old system of contracts
and hence this development.

A week or so back, in reply to a ques-
tion, the Deputy Minister of Food, Shri
Thirumala Rao said that a lot of pro-
perty was being lost in the Railways in
transit—about Rs. eight lakhs worth
of property. Of course Mr. Santhanam
refuted it; but the fact remains that
there is theft in our Railways. I would
like to ask this simple question: How
has it become possible for such huge
quantities of property belonging to the
public being stolen? While coming to
Delhi a gentleman, named Mr. Inder
Chand Jain, showed me a commenda-
tion at Hazaribagh Station because he
had detected a man who had stolen 30
bags of grain from the wagon and kept
hidden near a station. How can such
a thing happen without the connivance
of the Railway employees? 1 fear that
is not possible—theft of as much as 30
bags of grain from a railway wagon—
without the connivance of the Railway
staff. There seems to be regular gang
engaged in this work of stealing pro-
perty from our trains. and here we are
voting and budgetting and sanction-
ing lakhs and lakhs of rupees for our
Railways. Let me sound a note of
warning that these matters should be
carefully looked into and the Railway
employees should be made to feel that
. they have a public duty to discharge,

‘4hat they must behave properly to the
passengers and they should make them-
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selves useful to the general public. A
month back I found a station master
higgling with a man over a pie or two
when buying vegetable. The train time
was approaching and he went to the
booking office only some five minutes
before the arrival of the train, thus
putting the passengers to a lot of hard-
ship and trouble. Such things should
not be allowed to happen.

The hon. Minister gave us com-
parisons between our Railway fares
and those current in foreign coun-
tries. How can there be any such
comparison? There in foreign coun-
tries they have amenities and con-
veniences which we do not have. In
fact we are some three or four decades
behind them in these matters. There
they have underground railway lines.
We have none. We can have them at
least in such big cities like Bombay,
Calcutta, Delhi and Madras.

Previous speakers have touched
upon the question of having return
tickets. I would also like to emphasise
this point. We should have such
return tickets, week-end tickets and
holiday concessions for long vacations
and so on. These will not decrease
our earnings from the railways. Om
the contrary there will be increased
receipts and more persons will be
tempted to undertake a railway
journey if there are such concessions
as I have just now mentioned.

Sardar Hukam Singh: I have three
cut motions to my credit and I will
try to finish them all within the time
allotted to me. :

. I want to press the first one which
is about inefficiency in administration
and the particular point that I want to
bring forward is the neglect that I find
in attending to the mails, communica-
tions or requests from the public or
submissions from customers. Of course,
our Railways are a commercial con-
cern. But I am reminded of one
incident when an Inspector of
operative Societies was sacked by the
Registrar. When the Inspector enquired
as to what fault he had committed for.
which he was being awarded the
severest punishment, the Regisrar—
Mr. C. F. Strickland—replied that the
English administration depended
entirely on the movement of mails in
proper time. “If all papers were to
stand where they were for 24 hours”,
he said, “English administration would
crumble and fall altogether.” That
was the importance that an English-
man attached to communications and
correspondence. But today evem
urgent applications or  essential
requests are not attended to for over
a fortnight. I will give an instance
in illustration. ;
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Walnut is produced in abundance in
Kashmir and is exported to Australia,
U.K. and Canada bringing substantial
ampunts of dollar and  sterling
exchange. On the 26th January 1951
one firm offered 475 cases of walnut
kernel to be booked to Bombay from
where it had to be shipped abroad.
Booking was not allowed because there
were certain classifications and pre-
ferences like A, B, and C. A must
have included foodgrains which must
have top priority. Walnuts came under
category B which included hay and
timber as well. The consignor was
informed that unless instructions were
issued from Ferozepore the walnut
could not get any priority. He got
the consignment registered as having
been offered for booking. Between the
26th January and 6th February he sent
four telegrams and five letters and it
is interesting to note that none of
them brought forth any reply from
the Railway authorities, not even an
acknowledgement. I will read a para-
graph from his letter to the chief
Administrative Officer on the 6th
February which will indicate his
mental reaction:

“We beg to state that we offered
475 cases of walnut kernel and
60 bags of walnuts for wagons
requisitioned for 26th of January
1951. The goods were not accept-
ed for lack of allotment from
Ferozepore. Since then we have
sent several urgent telegrams and
letters to D. S. Ferozepore (as per
copies attached) without getting
any response.

It is consistent with business
practice to reply letters whether
affirmatively or negatively accord-
ing to the policy of the moment.
However if four telegrams and
four letters do not bring any reply
one is left to wonder whether the
office is functioning at all.”

I want to bring this to the notice of
the hon. Minister. If a customer
doubis whether the office is functioning
at all, what better treatment can he
expect under the circumstances? Even
when the Chief Administrative Officer
was addressed, it did not bring from
him any reply. On the 14th February
the firm gets a reply and the reference
given there is to the letter of the 6th
February. The officer had taken eight
days to reply. It is significant that
when one reads the reply he will see
that it was not a matter which
required any consultation of books, any
conferences among officials or &ny
study of the rules or documents. It
was a stereotyped reply:

“Please contact the Station
Master Pathankote in this connec-
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tion and your consignments will
be cleared in their turn subject
to rules in force.”

That was the reply after eight days
to a communication addressed speci-
ally to the Chief Administrative Officer.
Altogether it has taken 20 days to-
get this reply, which does not mean
anything at all. If the firm had been.
given this reply in the first instance
they would have made other arrange-
ments for transport by road or other-
means. Nowadays it is peculiar that.
no attention is paid to letters as an
ordinary businessman would do of
giving as expeditious a reply as
possible.

My second cut motion relates to the-
reorganisation of the allotment of
wagons. Even though old rules are
being followed no imagination is
exercised to see which things require
greater attention and priority.

Shri Hussain Imam: When did he
get the wagons?

Sardar Hukam Singh: Never. He
had to send his consignment by road
transport to Bombay and the Railways
lost Rs. 2,000.

I was speaking about the reorganisa-
tion in the allotment of wagons. There
were three classifications. Of course-
foodgrains came first. Timber, hay and
walnut kernel along with 27 other
items came under B. Timber and hay
are very valuable products and may
have to be given preference in the
case of military exigencies, when
accelerated movement might be -
required to give relief to consumers in
places where there is scarcity of such
goods. That is how priority for
timber was given.

Shri Santhanam: I do not know if
the hon. Member is quite right. There
is no such priority organisation now.
Except foodgrains and one or two -
other articles which are given special
priority in movement, there is no
priority system in force.

Sardar Hukam Singh: I have got
letters from your Board as well. This
consignor was not given wagons be-
cause timber was being booked.
Articles brought for booking under
category B have to be registered and
they would be booked in_ the order of
their receipt. They are registered on the
platform as and when received. There
might be some articles which might
not stand any delay and they will
deteriorate. There are others which:
can wait without any risk.
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Shri Santhanam: That is what I
was trying to explain. Except one or
two articles which should move first,
they have no option but to move
things as and when- delivered in their
order. The npriority system has
ceased to exist for a long time. In
‘this particular case I would like to

know the facts, if the hon. Member

could give. But the whole argument
.seems to be based on a system which
has lapsed long ago.

Sardar Hukam Singh: I am talking
of January 1951 and I am giving parti-
culars of a particular case. I do not
know what has happened after 6th
February. This is a case which has
happened recently and I am bringing
it to your notice. They may not give
preference to the consignment. The
consignor was informed that he could
get wagons only in order of registra-
tion at the station. This is a letter
from the Ferozepore circle and I can-
not doubt the veracity of this.

There was no discretion with the
Railway officials that they could book
the walnut kernel before the timber
that was there and had been registered
before the walnut arrived at the
station. I was submitting that com-
mercial considerations should have
weighed in such cases. When com-
parison is made between the two
articles one is subject to decay and
deterioration whereas the other can
stand delay. There should be some
discretion vested in the station master
-or the men on the spot so that they
could exercise their discretion and see
that the customer is not put to any
loss. And in this case I will tell the
House what loss the Railway has
-suffered in that particular consign-
ment. This is how the consigner, the
Upper India Exporters Association
wrote to the Railway Board:

“The export trade at present is
badly handicapped by the Railway
bottleneck in closing booking for
several days and enforcing priority
booking in order of registration
with which goods meant for export
are huddled up.

It leads to inordinate delays in
the booking of goods and then
late arrivals at the port delaying
shipments and vitiating contracts.

Besides the loss to the trade the
priority booking and preferential
grouping of Railways seem to be
unsound from commercial notion
and lack proper horizon to see
things in the real perspective. I
therefore venture to give below a
comparison . . "
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Then it says that if timber nad been
delayed for a day or two and if
walnut had been booked, the Railway
would have gained very much and the
country as well would have gained
considerable foreign exchange. Be-
cause, one wagon load of timber could
carry 500 maunds and the freight rate
was Rs. 1-7-6 per maund amounting
to a total of Rs. 744-6-0 for the whole
wagon. The total value of that com-
modity was Rs. 5,000 and no foreign
exchange would have been earned. On
the other hand, if walnut kernel had
been booked, the same haulage would
have carried 412 maunds, that is
about 500 cases, and the freight at
Rs. 4-14-11 per maund would have
come to Rs. 2,034-10-0. The value of
the commodity was Rs. 40,000 and it
would have earned £3,000 or $9,000.
This would especially have been a valu-
able gain at this time when we are in
such great need of foreign exchange. 1
need not say that it is no business pro-
position to delay this consignment which
would have brought this gain to the
country as well as to the Railway, and
to give preference—though in the order
of registration—to timber which could
easily wait for a day or two.

I conclude with the third cut motion
that I moved. about corruption in the
administration. I would give only
one instance and sit down. On the
21st February last I happened to go
to Patiala. I boyght a second class
ticket at the railway station and went
in as the train was about to start. I
asked the booking clerk or whoever
he was for a berth. The train was
the Kashmir Mail because there were
special compartments for Patiala.
Anyway, I asked the, clerk for a
second class berth to Patiala. He
looked up and said: “All full, no
second class.” Then I asked for a
first class berth and got one. When
I sat there in the first class compart-
ment, I saw there was a second class
coupe just by my side. I examined it
and found a label was put saying,
“Mr. So-and-so with his wife”, but I
found the train was going to start and
nobody had arrived. I reported -the
matter to the Station Superintendent.
“What was this? 1 was told the
second class was full but now I am
told this is empty”. He looked into
that label and said. “This seems to be
a bogus one.” Then all along my
journey I got up two or three times
during the night—I could not sleep
before telling this story to the hon.
Minister. I found that that coupe
travelled empty from Delhi to Patiala,
but it was not given to me or to any-
body else.
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‘Shrimati Jayashri (Bombay): Last
year I had moved a cut motion to
Ventilate the grievances of the women
travelling in the third class. I am
glad to find some improvement in this
matter though I must say there is still
much to be fulfilled. My sister
Shrimati Kalavati Dixit also spoke on
the grievances of women travelling in
the third class.

Yesterday we were told by the hon.
Minister, Mr. Santhanam, that Janata
Expresses have been introduced which
will relieve congestion in the third
.class. But I would like to draw the
attention of the hon. Minister to the
fact that as far as I have observed,
the Janata Expresses are not very
popular. I may read out the statement
made by Mr. H P. Hira, General
Manager of the G.IP. Railway in
Bombay on 26th February:

“The Bombay-Delhi Janata
Express service was not so popular
as was hoped.”

. I mysélf observed when once I was
‘waiting on the Baroda platform for the
Gujerat Mail......

Bhri Santhanam: May I explain that
the idea of the (eneral Manager was
that it was not sufficiently crowded?

_ Shri Sidhva: You want overcrowd-
ing?

Shrimati Jayashri: 1 want to draw
the attention to the fact that it was
not crowded but that it was empty. I

.am told that tickets for mid-stations
are not issued and that was why I
found that the whole train was run-
ning prgctxca‘lly empty. If we want to
give relief to the third class passengers,
1 think it is our duty to see that they
.are allowed to travel even by ‘these
Janata Expresses. I would like to
request that if we want to make this
Janata really serve the common man,
the Janata. then instead of having it
an express we should make it a Janata
gadi becuase there are so many other
fast mai! trains wherein passengers
travelling short distances are not
allowed. There are very few slow
passenger trains. So if we want to
relieve this congestion in third class I
think this Janata Express should be
made a Janata gadi and not a Janata
Express.

Yesterday the hon. Minister stated

at the Madras Janata was_popular,
‘but I may say that the Janata Expresses
«on the G.I.P. and B.B. & C.I. routes are
ot so popular.

1 wanted to move this cut motion to
Jdfaw the attention to this particular
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fact. We are losing revenue because
the compartments are running empty.
Ourobjectistohaveasmanyseats
as possible for the third class passengers
but if these trains go empty then
actually we are depriving the third
class passenger of that much space
which we can give him and thus help
to relieve congestion.

Another thing to which I would like
to draw the attention of the hon.
Minister is about the hardships suffered
by women passengers. Two months
ago there was a conference in Gujerat
at Nadiad and I was informed there
that some of the third class compart-
ments were put at the end of the
trains and they did not stop near the
platform. They were beyond the plat-
form and women passengers found it
very difficult to climb up and down. So,
i was requested to bring this to the
notice of the hon. Minister and sug-
gest that these compartments should
be put in the middle, so that they may
stop near the platform.

These are the two things which I
wanted to bring to the notice of the
hon. Minister and I hope he will do ‘he
needful.

Shri 8. C. Samanta: First of -all I
would speak on the cut motion _moved
by my hon. friend Prof. Shibban Lal
Saksena about the catering system on
the Railways. Since 1949 I have been
putting questions and also carrying on
correspondence with the hon. Minister
of State for Railways about the policy
behind vending contracts. The hon.
Minister once told me that Government
had seen allegations to the effect that
contractors sub-let their vending con-
tracts and that the revised policy now
in force was intended to prevent sub-
In other words, he was aware
that contractors sub-let their cqntracts
and earned money thereby, with the
result that the poor man who has got
a sub-let contract cannot supply good
food and the service is bad. As a
result of the revised policy, 113 stations
have been taken away from the mono-
polists and given to local profes;u:mal
men on different Railways. In view of
this, what is the difficulty in taking
away all the small stations, leaving
alone the big stations, and entrusting
them to local professional men and
refugees? Government have taken a
decision. but I cannot see the reason
why it _is not being ca;ned out for so
long. These monopolists cannot ;lo
well, as will be evident from an incid-
ent which 1 shall relate to you pre-
sently. I referred this particular
‘matter to the hon. Minister and he has

’
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taken steps, but the steps taken are
not what I wanted: I wanted more.
On 11th November last, I, my colleague
Shri B. K. Das, Dr. H. C. Mookerjee, a
high official of the Posts and Telegraphs
Department and a lady (wife of an
Engineer at Meerut) were travelling in
a compartment. At Kanpur, we were
served with lunch. We wanted a
special dish called ranjan curry. The
bearer served the dish to us. Then,
when the train was ing,
bearer jumped into our compartment
and said, “Please pay”. 1 asked him,
“What is the amount of bill?” He said,
“Rs 14-8-0 for three plates.” I was
astonished. How could it be so much?
Generally, the charge is Rs. 1-8-0,
Rs. 1-12-0 or at the most Rs. 2-0-0. Or,
if you like. a special dish may be
charged at Rs. 2-0-0 or Rs. 2-8-0. But
how could it he Rs. 14-8-0? He said,
“Please take the bill”. I took the bill.
On it were wrilten “Rs. 9 for three
plates” and other things. I said, “I
cannot pay Rs. 14-8-0 for these three
plates.” In the meantime, the train
came to the next station. There, he
suddenly went out and called the Con-
ductor Guard. The Conductor Guard
came. By this time, I carefully
examined the bill. It bore the date of
a month ago. I told the Conductor
Guard, “Just have a look”. The Con-
ductor Guard told me, ‘Please do not
let him go.” Then he went away and
the train started. Meanwhile, I found
that the bearer wore a turban bearing
No. 16 and had on him a belt bearing
No. 7. He called himself Ram Singh.
I said. “How is it that you are giving
me an old bill, and you are wearin
two different numbers?” He then said,
“You will not have to pay anything,
Sir. Please give me back the bill.” I
said, “I shall pay you Rs. 14-8-0, but
not now. Let the next station come
and I shall pay the amount to the
Manager there in the presence of the
Conductor Guard.” Then he tried to
snatch the bill away from me and in
this process the bill was torn into two
pieces. Then I became angry with him,
After that, he gave me back those
pieces. At the next station, I called
the Conductor Guard, but in the mean-
time this fellow fled away. I talked to
the Conductor Guard and then went
to the Manager in that station and
asked him what I had to pay. He said
“Rs. nine” and I paid Rs. nine, gave
the torn bill to him and took another
bill. This was the incident. Before
this incident itself, the friends who
were travelling with me told me that
they were bheing put to similar difficul-
ties. The lady said “These bearers
..extart money every now and then.
. They say, ‘Pay Rs. two or three and I
.had to pay many times.”. These are
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the complaints and it is for this reasom:
that I was pursuing the matter with
the hon. Minister. When I broyght
this incident to his notice, he referred:
the matter to the E.IR. authorities.
They have fined the company Rs. ten
and the manager of the company came -
to me and requested me to talk to the
Minister so that he need not have to
pay this amount. He asked me to-
withdraw my complaint even. Such is
the state of things. That is why I say
that each station should be given to-
an individual person, especially small
stations. Otherwise, the travelling
public will not get the benefit of the
vending system which prevails now.
I know of many instances on the B.N.R.
where contractors who have been fined
on many occasions for bad service and
bad stuff of food are still allowed to-
continue their business. Why should
this go on? Notices are issued that
such and such stations will be taken
over; but soon after, such notices are
withdrawn. Why should not the Rail-
way Board, in consultation with the
Advisory Council, proceed in such a
way as will make things easier for-
the travelling public? So my humble
request to the hon. Minister is that
they should look into the complaints
I have mentioned and take suitable
action. I can narrate many more-
instances, but time does not permit my
doing so.

I come to the education of the
children of the railway staff and also-
medical facilities for railway servants.
The hon. Minister of State recently
visited Khargpur. He visited every
nook and corner of the place; but I do-
not know whether he could find time
to visit the school and hospital. The
school has a strength of 1,400 students;
about one hundred names of children
are on the waiting list. These are all
the children of railway servants. There-
is only one Indian high school; the
other is meant for Anglo-Indian
children and it has only a strength of
three or four hundred children. I,
therefore, wish to bring it to the notice-
of the hon. Minister that another
school should be opened there at
once, either with the help of the Rail-
way, or with the help of the State
Government.

The other institution which requires
the immediate attention of the Govern-
ment is the hospital at Khargpur. The-
hon. Minister himself would have seen
the congestion there. It may perhaps
be said that this is a provincial subject
and the Central Government is not
concerned with it. But the fact has to
be borne in mind that the residents of
this place are mostly railway servants
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and owe their primary allegiance to
the Railways and next only to the Pro-
vincial Government. It is therefore
-only fair that the Central Government
should provide for the health, and
-education of these people.

Then, 1 come to the question of open-
ing of new lines. It is of the utmost
necessity that a line should be opened
from Panchkura vie Tamruk to Contai,
.and thence to Contai Road Station and
from Panchkura to Ghatal.

Before I sit down I want to make a
:mention of a unique invention of an
Indian scientist which makes electrical
automatic locking of trains and wagons
possible. The hon. Minister and the
Railway Board are examining this
device and experimenting on it. Some
of us—including my friend Mr. Sidhva
—feel that this is a very efficacious
device and if fitted in wagons i
eliminate pilfering and save a lot of
money to Government. I request that
‘the experiment may be made on B.N.R.
-running wagons.

Prof. 8. L. Saksena: There are sixteen
-cut motions standing in my name and
I moved them all this morning. The
first among them is to discuss the
.extent of corruption on the Railways.

Yesterday, the hon. Minister in his
Teply, said:

“Let me tell him that that refusal
was based upon the decision at a
conference at which this very
Inspector-General was present in
addition, I believe, to the Home
.Secretary, and they all agreed that
the transfer should not be made.
‘That is why the Railway Board
refused the transfer.”

I may tell the hon. Minister that he
has been supplied wrong facts. The
Railway Board member went over his
head to the Home Secretary and
persuaded him that the case should not
be proceeded with further. This is
«obvious from the letter which the Rail-
'way Board member himself wrote to
Mr. Bambawale—he did not even wait
for the Home Secretary himself 1o
write. This is what he wrote:

“Dear Bambawale,

... The case of so and so has
been reconsidered in the light of
‘the principles agreed upon at the
recent meeting with Home Secre-
tary. Normally this would be a
case in which, in accordance with
these principles, no objection would
be raised to the S.P.E. pursuing the
investigations. In view, however,
of the fact that Dr. Chachhi has
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had an éxcellent reputation all
along and the case not only ap-
pears to be unimportant but also
most likely capable of a very
rational explanation, the Board
suggests that the SP.E. need not
pursue the investigation. On
the information available, depart-
mental investigations will be
undertaken to ascertain if any
action is necessary.

I have discussed the case with
Iengar, Home Secretary, and he
agrees that the case need not be
pursued further by the S.P.E. I
shall be glad to be informed that
the Police have dropped further
proceedings.”

It is, therefore, obvious that the
L.G.P. was not present at the conference
and the decision was taken over his
head.

Shri Gopalaswami: May I interrupt
the hon. Member? There appears to
be some confusion about the cases
that were mentioned by the hon. Mem-
ber yesterday. I thought he was refer-
ring to a case where an application
for transfer of officers has been made
by the Police—according to him. I
was referring to the disposal of that
particular application. He is reading
out now particulars of a case whose
merits were canvassed between the
Railway Board and the Home Minis-
try and a letter issued to the SP.E.
I was referring to a case for an appli-
cation for transfer. That was a diff-
erent case.

Prof. S. L. Saksena: I have only
tried to show and establish what I
said yesterday. I think it was im-
proper on the part of a Railway Board
member to have taken particular in-
terest in a case where a transfer was
demanded by the SP.E. It is all the
more so that he should have gone
above the head of the Inspector
General and said that this should not
be pursued further.

. Shri Gopalaswami: May I say there
is no going over the head of the 1.G.P.?
The Railway Board member deals with
his equal in the Home Ministry who is
the Secretary to Government.

Prof. S. L. Saksenma: In that case
I would like to point out that he
should not have directly written to
Mr. Bambawale but to the Home
Secretary. But, as I said, he was so
interested that he wrote a personal
letter to Mr. Bambawale about this
particular case. I think the whole
thing is very fishy.

Shri Gopalaswami: I repudiate that
suggestion. I do not think there is
anything fishy about it. I should like
to know how the hon. Member got hold
of these official papers.
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Prof. S. L. Saksena: The Chair has
yesterday ruled that there is no right

for the hon. Minister to ask me how I

got those papers.

Shri Gopalaswami: I should be con-
tent with the answer that the hon.
Member is not willing to disclose it.
I shall not take exception to that reply.

Prof. S. L. Saksema: I must say that
it is contrary to the confidence of this
House for a Minister of Government
to say that facts which are so fishy
should not be brought before the House
and the country. He has no right to
do so. And this is not the only case.
There are many such cases. There
were five cases to which I referred and
over which I had correspondence with
the hon. Minister. I gave him the
papers also In which the SPE. defi-
nitely said...

Shri Gopalaswami: Perhaps he would
read the last of the communications in
the set of papers he has given me—as
regards the conclusion arrived at by
the Home Secretary himself.

Prof. §. L. Saksena: I should like
that he should himself read that out.

Anyway, I was just pointing out
that this is not the one single case.
The cases are so many that I thought
it fit to bring the matter to the notice
of the House. There are about five
cases and this is what the Assistant
Inspector-General of Police says, after
referring to the five cases:

[MR. DEPUTY-SPEAKER in the Chair)

“It will be seen from Deputy-
Superintendent of Police, C.I.A’s
report that the Chief Administra-
tive Officer, E. P. Railway, is not
willing to let the Special Police
Establishment investigate this case
. in spite of our having met his
grounds on each point. The Chief
Administrative Officer has only
been shifting his data in order to
explain away the enormous loss
caused to Government by the res-
ponsible officers who ignored the
procedure laid down for their com-
pliance.

In spite of all that the Chief
Administrative Officer has said,
ithere is a good ‘prima facie case
under section 420/120-B and Sec-
tion 5(2) of Act II of 1947 for
‘thorough investigation. But, such
an investigation is moet possible
unless the officers’ mentioned in

. para. 1 above are removed from
~ EP. Railway and transferred to
some other Railway. It must be
remembered that these officers have
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had ample warning of this “en-
quiry against them and have al-
ready started their efforts to frus-
trate the police investigation. The
truth cannot be elicited until the
witnesses are assured that there
will be no victimisation.

In view of the attitude of the
Chief Administrative Officer, E.P.
Railway, it is clear that he will
not accede to our request for trans-
ferring these officers. Without
their transfers a fair investigation
is not possible. The case is, there-
fore, reported to the Minisiry of
Home Affairs for taking up with
the Railway Ministry, if they con-
sider it worth while doing so. This
is one of the cases which was pro-
minently referred to in the letter
addressed by Shri Shibbanlal
Saksena, M.P. to the Hon’ble the
Deputy Prime Minister and other
Ministers of the Cabinet, perhaps
at the instance of Mr. so and so.”

I told you there are a number of
cases. I have particularly mentioned
five. In this letter of Mr. Bambawale
he has said: .

“Following my request for the
transfer or removal of the Chief
Engineer, B. N. R., whose influence
was likely to affect the investigation
of the case against his brother, u
District Engineer, also on the
B. N. R., the Railway Board have
been contesting the right of the
Special Police Establishment to in-
sist upon the transfer of the -Rail-
way Employees against whom cri-
minal cases are under investigation
by t’c’lvxe Special Police Establish-
ment.”.

Then there are other cases and he
goes on to say:

“As a result .of these revised in-
structions, cases of refusal to com-
ply with the Special Police Esta-
blishment’s request for transfer are
multiplying. 'In the case of so and
so, an officer of the East Punjab
Railway he was granted leave in-
stead of being transferred, and in
another case the Chief Engineer,
East Indian Railway has declined
to transfer a subordinate Engineer
on construction for administrative
reasons. I do not wish to refer to
minor cases where adjustments
were obtained after correspondence
or personal contacts. Nevertheless,
the delays thus caused either ham-
pered investigation or destroyed
possible evidence.”

These are the observations of the
person in whom this Government has
thought fit to repose the entire
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machinery of anti-corruption. The
“ whole country is seething with com-
plaint about corruption, and here in
this House also we have heard it in
every debate and we shall hear again
about cases of corruption. But when
we bring these things to the notice of
the House I am surprised that the hon.
Minister should come forward and ask
aow I got those papers. He must ad-
mire my resourcefulness in having
found out how things are administered.
It is his purpose to find out......
Shri Gopalaswami: 1 take my hat

off to my hon. friend for his resource-
fulness.

Prof. S. L. Saksena: I thank you.
Parliament must know that ghe whole
thing is rotten. And if these things are
not rooted out at the top there is going
to be no rooting out of corruption and
the whole State shall go down. I am
really surprised and feel sorry that
the hon. Minister should think of the
matter so light-heartedly.

There are other cut motions also. I
will say only a word about them.
There is one cut motion about the
delay in the disposal of appeals of
staff by the Railway Board. I have
seen cases in which years are taken
to dispose of appeals. I think that
there should be some time-limit by
which these appeals should be decided
and I hope instructions will be issued
that they should not be kept pending
for so much time. This causes not
only so much uneasiness to the em-
ployees concerned but also loss to the
Railways. Sometimes they have to pay
allowances during the suspension
period and it is a loss to the Railway.
Therefore these appeals should be
decided soon. I know of a case where
for two years a man was suspended.
He was paid one-fourth salary and
dismissed. In another case the man
had to hang on for three years. I there-
fore like to say that whatever is done
should be done quickly and there
should not be this delay.

I was surprised to find in the speech
of the hon. Minister a reference to the
O.T.R. Express accident and he has
said that it was due to sabotage. I
was personally present when the acci-
dent occurred and I found that even
the Government Inspector said that it
was due to the negligence - of the
A. S. M. In fact he has - been pro-
secuted and the Judge has made re-
marks that he has been negligent first
“of all and at the end of his duty he
slept off after giving the _line-clear.
The driver did not see and went on,
and there was a collision. I think
there is @ mistake where it has been
said that the accident was due to
_sabotage. It was_clearly the duty of
the staff... .
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Shri Gopalaswami: To which acci-
dent is the hon. Member referring?

Prof. S. L. Saksena: The accident
to the O. T. Railway Express. I am
referring to the hon. Minister’s state-
ment at page 30 (para 53) of his.
speech.

Shri Gopalaswami: The facts are-
given in my speech.

Prof. S. L. Saksena: It is not a case:
of sabotage. The judgment has shown
that it is a case in which the Railway
employee was negligent and slept off
after giving the line-clear with the
result there was a collision.

Shri Samthanam: I think he refers
to some case against a Railway em-
ployee in which the matter might have
come in a very subsidiary manner,
but there was no ‘judicial enquiry in
that case to support that. It was the

Government Inspector’s finding that
it was due to sabotage.

Prof. S. L. Saksena: It is an accident
where 36 persons were killed and so:
many injured and I would request
him to look into it again. I think-there
is a mistake in that statement.

Mr. Deputy-Speaker: Shri M. Naik.
4 p.M.

Captain A. P. Singh: On a point of
information, Sir. Is the rule of catch-
ing the eye dropped now?

Mr. Deputy-Speaker: The eye of the
Chair is always open.

Shri M. Naik (Orissa): So many
things have already been said about
the recovery of the Railways that I
cannot help saying something here.
Our Railways, I must say, so far have
not been able to recover themselves.
Many of the Railway train services
have not yet been restored in several
lines, as stated by one of the previous
speakers. I speak of the B.N. Railway
and I must say that there are still
several trains whiclkr were suspended
during war days that have not yet
been restored. For instance the Tata-
Tnagar-Budanpahar and Kharagpur-
Bhadrak local trains which were run-
ning during the pre-war years have
not yet been restored. In this connec-
tion.” it is worth while mentioning that
the proposals put forward by the hon.
Minister regarding the regrouping
system are rather too early. We know
the fate of the recent conversion of

compartments into three classes and

then again reconversion into four
classes. These drastic changes have
involved lakhs and crores of expendi-
ture and we know that with these
partial systems, we have not been able-
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[Shri M. Naik]

ito restore our train services to the
pre-war level. I do not think at this
.stage when the ways and means posi-
tion of Government is far from satis-
factory, we should indulge ourselves
in these costly experiments. In respect
of other aspects of our Railways, so
.much has been said that practically
no room is left for me to say much
but I cannot help making a reference
to the policy underlying enhancement
-of fares, particularly the increase in
the third class passengers’ fares.

It has been said and factually too
that our Railway earnings show a
surplus and if our Railways have given
as so much satisfaction, then I do not
see any reason why this heavy burden
is imposed on the common man who
is already seriously pinched regard-
ing his cloth, cereals and other
essentials of life. An argument has
‘been put forward that this is an anti-
inflationary measure. If the cost of
living is definitely going to be raised
by tiris means, I do not understand
how this can at all be anti-inflationary.
I for one cannot appreciate the argu-
ment that we should have deferred
benefits rather than have immediate
benefits. The burden of taxation to
me appears to be quite out of all pro-
portion. We must see that the common
man’s burden should be something
within his capacity to pay.

If you look at a Railway map, you
will find the ex-State areas in Orissa
-and Madhrya Pradesh are just a patch
of barren land. that is, there are no
railway systems there. This in my
opinion is due to the negligence of
the previous Railway Companies.
‘Now that the Railways are under our
own national Government, Govern-
ment must come forward to open up
lines in those areas where mineral
resources are particularly in abund-
.ance. This will not only help the pace
of_industrialization of the country but
will bring in further extra earnings
1o the public exchequer. Witlr regard
to the construction or extension of
those Railways practically nothing has
been provided in the Budget estimates.
I would like to draw the hon, Rail-
way Minister’s attention to this fact
and I would suggest that some im-
mediate steps be taken towards the
development of those areas so far as
Railway communications are con-
oerned. I need not dilate on the fact
that much of the earnings in that
area are going to private bus owners
and if, these railway lines are opened,
I think, that will certainly go towards
increasing the Railway earnings and
add to our public exchequer.

Aathony

Shri Frank (Madhysa
Pradesh): I seek your Sir,
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to correct what I have just seen in
the papers. Mr. Sidhva—] do not know
whether inadvertently—raised the im-
pression that I had said in this House
that the General Managers had carried
on propaganda, in the sense that they
had come and seen me. It is very un-
fair to the General Managers. ] met
them in the course of my tours. I
had discussed the problem with them.
Unfortunately the hon. Minister is nof
there in his seat. He said I had ex-
aggerated. I merely asked the hon.
Railway Minister to state categorically
to the House whether every General
Manager approved of it. This places
lthgt:1 tGex:eral Managers in a very wrong
ight.

Shri Alagesan (Madras): I shall
briefly touch one or two points. Speak-
ing about the retiring Chief Commis-
sioner for Railways, the hon. Minister
of Ra.llways paid a well deserved
meed of tribute to that officer. and
praised the services that he has
rendered to the country. From the
way in which very eulogistic refer-
ences lrave been made in the House
by other hon. Members, one can easily
understand how great was the ser-
vice of that particular officer. I too
know him though not to the extent
which the hon. Minister and other
hon. Members may claim. I have seen
him at work and he has been of very
great help in dealing with the various
questions connected with Railways.
But I feel that this matter involves
a very large question of principle. I
am not very happy about the precedent
that is being sought to be created in
this matter. As far as the present
case is concerned, nobody need take
exception to it. All the parties con-
cerned are happy about it. The
officer concerned can perhaps better
his prospects and he will serve the
country though under a private concern
in a different field. Government want
to retrench the post of the Chief Com-
missioner; they can only be happy
about it and also the House. The pri-
vate concern that is going to have the
good luck of securing the benefit of
the services of that particular officer
will be certainly happy about it. So I
do not mean the present case; but I
shrould ask the House and Government
to ponder a little deeper over the
principle that is involved in this. Here,
the particular officer goes with the
blessings of the House if I may say
s0, and with the blessings of the hon.
Minister concerned. But, recently, there
had been a case of another officer
who had not done anything to merit
the blessings of Government or the
House, but who was condemned out-
right on the floor of the House, and
who was shown the displeasure of



3010 Railway Budget

Government and discharged. He also
‘has been taken over by a private con-
-cern. In the recent past, there have
.been instances where high officers have
“been taken into the service of private
<concerns on their retirement. It is
‘now time that Government consider
‘what this means.

We have the instance of High Court
-Judges Dbeing prohibited under the
<Constitution from practising any more
in the courts or before any authority.
That is being done in theinterests of
justice in this country. Again. the
Constitution provides in the case of
the Comptrolier and Auditor General
and the members of the Public Service
Commissions  that they should not
-accept any employment under Govern-
ment. Why is such a provision made?
It is because we want to ensure the
independence of the members that
serve in these Commissions and the
persons who hold the office of Com-
ptroller and Auditor General. It is
‘provided that they should be free from
any obligation to the Executive and
they are prevented from accepting
.anything under Government after they
cease to hold their positions. Similarly.
high officers of Government have been
-entrusted with vast powers. They have
got large fields of discretion where
they will have to deal with private
firms and others. If threse officers are
to be employed by private concerns at
the end of their terms, then, may I
‘not ask whether that will not lead to
‘the attachment of some blame, rightly
or ‘wrongly, to that particular officer
concerned? Even in the interests of
saving the henour and good name of
the officer concerned, shall we allow
suchr things to go on? Shall we connive
at or consent to such things?

There is another aspect to the ques-
tion too. There are many who serve
under these high officers when they
are in service. Many of these subordi-
nates will continue to serve even after
they leave service and get emplpyed
elsewhere. Naturally, in the position
thut they will held in another private
<oncern; when it comes to a matter of
dealing with Government, their former
position is bound to have some influ-
ence on their ex-subordinates. This
also has to be taken into consideration.
So, I would urge on Government to
consider whether it is not time to re-
view the terms of contract of these
officers, whether it is right, and whether
it will be beneficial in the interests of
purity of public administration, and
the high standards that we want to
associate with - gublic administration.,
that we should impose some restric-
tisns on this kind of private empley-
ment. There are not only Indian firms:
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we know the Tatas. There are many
foreign firms too. Naturally, they will
be interested in getting the services of
our efficient and eminent administra-
tors. Who can say that they will not
throw baits and that they will not try
to tempt our officers while they are in
the employ of Government and try to
secure their services after they retire?

In order to prevent all these things.
to put the level of administration
bevond even a shadow of doubt. is it
not time for Government to consider
whether they should not place some
restrictions on employment by private
concerns of Government servants who
are retiring because they will still
continue to draw their pension.

Shri Sidhva: For a period of at leest
five years.

Shri Alagesan: For a certain period.
1 think in the case of I.C.S. officers-of
Government,—I do not know for
certain, but I am so told—there is some
‘restriction for a certain period pro-
hibiting them from seeking service
elsewhere.

An Hon. Member: For two vears.

Shri Alagesan: I shall only touch cn
the other point and that is the re-
grouping of Railways. Very vigorous
criticisms have been voiced on the
floor of this House by hon. Members
who have got longer and wider
experience of these matters, against
the introduction of this scheme. We
cannot praise a principle and yet stand
in the way of translating tiat princi-
ple into practice. My hon. friend
Mr. Frank Anthony promised and pro-
phesied all sorts of dire consequences
if this regrouping is undertaken. When
the evil prophet is a person of
Mr. Anthony’s experience and stand-
ing, really, one gets fearful of the
consequences that may perhaps flow
from this scheme. He not only did
that, but confronted wus with the
authority of all the General Managers
in the country and of the members of
the Railway Board.

Shri Framk Anthenv. Thae way Ive
carrect. On a vpoint of explanation. Sir,
I said that I discussed this with ceitain
General Managers. I asked the hon.
Minister to te'l us categorically whether
every one of them avproved of it and
whether the members of the Railway
Board approved of it.

Shri Gopalaswami: Perhaps I might...

Mr. Dennty-Sreaker: We have been
hearing thin nroiwment. Is it necessary
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[Mr. Deputy-Speaker]

before the hon. Minister comes to a
conclusion that every one of the sub-
ordinates, the General Managers.
clerks, superintendents and every one
should agree? ] cannot understand
this argument. Let there be no inter-
ruption. The hon. Member has said
what he has said. It is open to other
hon. Members to interpret it. :

Shri Alagesan: When he was unfold-
ing this story, I was reminded of the
village vaidya who used to tell the
parents of an ailing child that the
child would survive, and tell the
neighbours that it might not survive,
so that in any case, he proved to be
right. I was thinking tlrat Mr. Frank
Anthony was placing our eminent
administrators in such a ridiculous
position. He has now explained the
position further and we learn that it
is not as if all of them had told him
iih}et. that and we are relieved to hear

a

In considering this subject of re-
grouping we have to consider
major fact that all our Railways have
tended in the past to develop peculiari-
ties. These peculiarities have been to
a degree minimised but they have to
be removed altogether. We cannot
allow these systems to develop in ways
peculiar to them, in which case, they will
always obstruct any attempt to merge
them together. We have also to re-
member in this connection tbe labours
and efforts put in by the Joint Advisory
Committee. They have done very
valuable work and very patriotic and
patient work and the Committee should
be congratulated on this. The Chair-
man of that Committee said about this
very point that they have been charged
with thre task of dealing with the
anomalies that have arisen out of the
implementation of the Central Pay
Commissivn scaies of pay in the Rail-
:Lgys and the Chairman remarks like

s:

“we have also crected uniformily
in scales all vver India. standardis-
ed categories and generally ration-
alised the whole system.”

And yet my hon. friend Mr. Frank
Anthony very seriously tells us and
threatens that all sorts of problems and
difficulties will arise out of regrouping
snd that we will not be able to en-
eounter them. ‘Here, addressing the
members of the Committee at the close
of their labours at the last meeting,
the hon. Minister of Railways promised
that he would utilise the machinery
of this Committee for tackling further
difficulties that may arise in future, as
for instance when cases relating to the
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State Railways newly taken over come-
up. He said he would surely utilise-
the experience of this Committee.
Similarly in regrouping, if anomalies-
arise, we have this ready machinery
at hand and their experience to be
utilised and these anomalies too can
be removed. When two seemingly
opposite things are brought together
some undesirable results are produced-
and anomalies are also given birth to.
But if we are to be deterred by the
very possibility or egistence of
anomalies, then we can make no pro-
gress in any direction. Therefore, I
submit that this principle which has
been accepted in this House and accept~
ed even by Members who had opposed
the scheme, deserves to be given a
trial, and we will not have occasion
to regret it. People who have gone
into this subject have come out with
the report that there will be savings
to the tune of at least Rs. ten crores
on capital account and about Rs. 17
lakhs under depreciation and other
accounts. So it is not as if we are not
going to derive any benefit.

Moreover, the Railway empire thas
the Southern zone will represent will
be bigger than any political empire
that had existed in the South. It will
transcend all State barriers, and it will
transcend all linguistic barriers and
we should be proud of such a system.
This was not approved by the Central
Advisory Council in any haste It is
only after going into the question
thoroughly and after weighing all the
pros and cons that they have agreed
to it. They have also asked the Minis-
try to give a balance-sheet at the end
of one year about the results that
have accrued from the implementation
of this zonal system. So there is, I
think, no need to feel doubtful over
the bold step that has now been taken.

Shri Kamath: Whatever
be said in favour of him and that is
way Minister, one thing must
be said in favour of him and that is
inat he has been absolutely honest
und frank and straight about what he
wants to do. He has not concealed his
intentions from us, but has put all his
cards on the table. He has, if I may
say so, invited the Finance Minister,
or rather he bas agreed to the Finance
Minister temporarily misappropriating
nis hard-earned fortune. He has con-
nived at this temporary misappropria-
tion by the Finance Minister. And im
the Indian Penal Code, so far as I
know, it is an offence. This temporary
misappropriation is an offence as much
as any other misappropriation



3914 Railway Budget

Shri C. Subramaniam (Madras): The
hon. Member may read the Indian
Penal Code once again.

Shri Kamath: I think I know more
about it than my hon. friend, and at
least in that matter I do not want any
lessons from him.

Now. the position therefore is rather
unique. The Railway Minister in his
speech says categorically and definitely
that these revenues earned from the
enhanced fares will go into our ear-
marked funds and will be held to our
credit. We may not use immediately
thre additional funds that will bhe
raised. course they will earn
interest from General Revenues, but
until they are made available to the
Railways they will serve to help the
ways and means position; and the
Minister takes pride in the railway
user lending a helping hand to the
tax-payer, forgetting that the railway
user is at the same time a tax-payer
also, that lre is not merely a railway
user, but also a tax-payer in another
capacity. In fact the policy of enhanc-
ing the fares and crediting the income
to the general revenues and expecting
something in the future amounts to
this. It is a post-dated cheque on the
bank of a caretaker government.

An Hon. Member: What Govera-
ment?

Shri Kamath: Caretaker Govern-
ment. The Prime Minister some time
agoy, some months ago, if I remember
aright, referred to the present Gov-
ernment as a caretaker Government.
And some malicious wag somewhere
has referred to the same thing as an
“undertaker Government”. In a sense
that is correct, because this Govern-
ment has given the burial to the old
regime, it dealt the coup de grace to
that regime. Therefore in that view
it is correct to say that it is an under-
taker Government. Whatever that
may be, there is no gainsaying the
fact that the Prime Minister himself
observed that it is a caretaker Govern-
ment and this amounts, I say, to a
post-dated cheque on the bank of a
caretaker Government. How far the
public will rave the faith and the
confidence to accept the guarantee or
assurance that at no distant date—or
am I wrong, and is it at some distant
date?—this will be made available to
them in some form or other, is the
question, So many things have been
promised to the public in recent years,
and many of them have turned out to
be a mere will-o’-the-wisp.

Shri Gopalaswami: May .1 invite the
attention of the hon. Member to the
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fact that he is trying to cast suspicion
on the general tax-payer of this coun-
try? It is on the general tax-payer that
the railways lean so far as this matter
is concerned. If Finance Ministers are
found not to carry out their promises,
I bank upon the faith I have in the
general tax-payer and his representa-
tives in Parliament like thre hon. Mem-
ber to see that the Railway’s confidence
is fully justified.

Shri Kamath: So ultimately it is a
matter of faith and we live by faith,
and indeed we will continue to live
by faith so far as the future also is
concerned. Man does not live by bread
alone: he needs faith also to sustain
him. I am proud that the Railway
Minister has abundant faith in the
representatives of the people here,
what he called the patriotic, intelligent
and understanding House.

The other day when he was refer-
ring to this “mild shock” in the Budget,
my friend Babu Ramnarayan Singh
interjected “Loot, loot” and the Rail-
way Minister was kind enough to
invite us to share in the loot. I am
sure that this very patriotic. intelligent
and understanding House will no%
refuse his invitation to their share in
the loot, provided that loot is made
available not only to the Members of
this House here but also to the
millions who are eagerly waiting to
take a share in the loot. That will
certainly wipe out the odium that
might be attached to the loot other-
wise.

Dr. Deshmukh: They are
taking their share.

Shri Kamath: Soon after the Rail-
way Budget was announced here I
understand the Financial Commis-
sioner of Railways told pressmen here
that after all the railway fares in
India, particularly the third class fares,
were the cheapest in the world. and
therefore this increase would not cast
any heavy burden on the rail-going
people. It is a well-worn argument
that the third class fares in India are
thre cheapest and it was often used
in the bad old British days also. But
I wish the Financial Commissioner
had also referred in passing at any
rate, if not in detail, at least casually
to the amenities provided for third
class passengers in other railways ana
also the per capita income in the
various countries. In the UK. the per
capita income is 773 American dollars
(in rupees it will be four or five times
that figure). In the US.A. it is
1,453 dollars per capita and in India
it is 57 dollars per capita. The thi
class fares in the UK. are 26:04 pies,
in the U.S.A. 21-96 pies and in india
it is five pies.

already
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"Shri C. Subramaniam: Is this argu-
‘ment necessary in view of the fact
‘that the hon. Minister has said that
‘he is not justifying the increase on
that account at all ? Is it necessary to
.go back to that?

An Hon. Member: It is a matter of
-opinion.

Shri Kamath: I can advance argu-
‘ments why they were not justified on
other grounds also. The Railway
Minister said that the price level in
the country is now over 400.........

Mr. Deputy-Speaker: It is open to
the hon. Member to imagine outside
ﬁbjections and answer them in the

ouse.

Shri Kamath: Yes, Sir, it npeeds
imagination which is an uncommon
commodity. The Minister referred to
the price level in the country saying
that it has risen to 400 compared to
100 in 1939. The hon. Minister is very
frank, brutally frank at times and I
do not know why he overlooked or
forgot to refer to the comparative wage
levels, also per capita incomes and
comparative fares in other countries
:in his speech.

Shri Gopalaswami: Because I was
quite satisfied that on thre hon. Mem-
ber’s argument which he has been
adducing today, that kind of com-
agrison would not conclude the jues-

n. .

Shri Kamath: I am sorry that, that
cannot conclude the question. I am
sure that the Railway Minister, so far
as he bhimself is concerned, has come
to a conclusion, right or wrong. But
<ertainly he cannot think that the argu-
ment on which his conclusion is based
has the same justificatign to every
other Member of the House or to
people outside. That is my point.

It appears that the Railway Minister
is of the view that a public utility like
‘the ways need not necessarily be
availgble to the feople at a very low
cost. If it is possible of course he will
give it cheap, but considering today
the ways and means position and the
general financial situation in the
country he thinks that if people are
made to pay a little more they will
bear it with joy for the sake of the
tuture of our country. The present
generation is paying . for 'wh.at
posterity will get. There is a
saying attributed to some 1
wise man, *“What has :o:thity
done for us that we should do some-
thing for posterity?” I understand
that Government cannot act according
to that... ..
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Shri Santhanam: Has not our
posterity given us the privilege of
having us as its ancestors? )

Mr. Deputy-Speaker: Some of us
have not érred in that direction.

Shri Kamath: If my hon. friend the
Minister of State wants to aspire to
an ancestral position I think he will
have plenty of opportunities to aspire
to and attain the position which he
thinks is enviable and he is welcome
to it. But will posterity be proud of
all its ancestors? We act in the living
present, but sometimes, perhaps more
often than not, we think of posterity
more than of the present generation.
The hon. Minister said that this money
will be available for stabilisation,
erpansion and rehabilitation. Ameni-
ties have been promised for a very
long time to a long suffering and very
patient people. In answer to a ques-
tion last year in this House the Rail-
way Minister, not the Minister of
State, answered that the people have
been waiting for amenities for the last
half a century. Whether it was said
in jest or in earnest I do not quite
know, but he rarely jests in the House,
he is always in earnest, and meant
wirat he said that the people have
been waiting for amenities for fifty or
more years. All these amenities nave
been dangled before third class passen-
gers like the proverbial carrot before
the donkey and I do not think that
the people will mind waiting for five
or ten years more to get the amenities,
if they can be saved from further
burgdens. Unfortunately the position is
that even as regards the increase in
fares the upper classes are taxed less
thran the lower class. The increase is
12 to 14 per cent. in the case of the
first and second classes and 20 to 25
per cent. in the case of the third class.

The financial condition of the coun-
try has come to this pass because of
various instances of squandering, fo
which attention has been drawn in
this House on more than one pceasion.
There are many projects on which
crores have been wasted, and if that
had not happened I am sure our con-
dition would have been much better
than it is today. Then, Sir, I would
ask the Railway Mjnister whether—
not he, but—the Govgrnment of whiclr
he is' a member has at all considered
certain alternative proposals for rais-
ing finance to improve the ways and
means position. Proposals have bzen
made which would have cast the burden
on a fraction of the population and
not on milumtx:d of the m:slnest. as is
being done day—proposals for a
cupital levy, proposals. for introducing
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a death-duty—there was a Bill in this
House about this but it is postponed
from time to time, it is not coming up
at all. Well, these things would have
cast the burden upon those people who
would have been able to bear them.
This is not being done and various
curious arguments are advanced to
say that people will be able to bear
this burden in the _interests of the
pation. Therefore, 1 feel that this
increase in fares, especially for the
third class and even the inter .lass,
is not justiied. Government should
find other ways and means of fortify-
ing the ways and means position.

Before I sit down I would refer to
one more subject in passing, to which
my hon. friend, Prof. Shibban Lal
Saksena referred yesterday.

Mr. Deputy-Speaker: He
yesterday and continued today.

Shri Kamath: Not today so far as I
know. There have been certain griev-
ances among the railway ministerial
staff. Quite a good number of them
have been classed as routine .:lerks
while actually they do work other than
routine. This matter must be looked
into. When the Association wrote ‘o
the Minister the other day about tireir
grievances, the Minister answered
them as follows:

spoke

“The ministerial staff being one
of the most intelligent sections of
railway services, it is not desir-
able to allow them to get segre-
gated from the rest of the
workers."”

This is about the recognition of the
Association. But he admitted that tlvey
are one of the most intelligent sec-
tions of railway workers. The answer
is signed by Mr. Santhanam.

Shri Santhamam: That was in reply
to a demand that they should be
recognised as a separate association.
It has nothing to do with their salaries.

Shri Kamath: He recognised them
as one of the most intelligent sections
of railway workers, but he does not
want to consider their case for being
classed as non-routine clerks and get-
ting higher pay though they are the
most intelligent section of the workers.
Finally he says that a class III worker
gets a minimym dearness allowance
of Rs. 45 thus making his emoluments
Rs. 100. He says:

“I¢ this minimum can be secured
to the other sections of the popula-
tion who belong to the same
category of the society as class III
employees, this country will be
much better tban it is today.”
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1 am glad he has put a Rs. 100 wage
including dearness allowance as a
fairly decent wage, but when he says.
that they are the most intelligent sec--
tion of railway workers, I would have:
expected that they would have been
entitled to as much pay .as persons of
the same intelligence, of the same-
calibre, get in other services. Anyway
I would expect thre Minister to look
into this matter more closely and see
whether the categorization as routine
gl;;ks of some of the workers is justi--

There is a complaint about discrimi--
nation in the matter of pay between
Indian teachers and Anglo-Indian
teachers on the Bengal-Nagpur Rail-
way. That has been a long-standing
complaint and I do not think thaf that
sort of a discrimination in the Rail-
way schools is justified as between
Indian apd Anglo-Indian teachers.

One of the grievances referred to by
Prof. Saksena was that of the lower
services, Class II, that is the lower
gazetted services. This must be looked
into at the earliest opportunity so that
it may conduce to efficiency among
the railway services. I am sure the
Minister has all along his tenure of
office been aiming at efficiency of the
services as a whole, and so long as the
efficiency of each servant and each
category of servants is not looked
after, the entire service cannot be
expected to be as efficient as it should
be in our Sovereign Democratic Re-
public of India, that is Bharat.

Shri Hussain Imam rose—

Shri Sidhva: May I know, Sir,
whether you have definitely decided
thrat the hon. Minister will reply on all
matters on the third day?

Mr. Deputy-Speaker: I think once
for all the hon. Minister may reply.

Shri Gopalaswami: That is what 12
told the House this morning.

Shri Santhanam: The same points
are sometimes touched over and over
again so that it is better to reply to-
them all at once.

Shri Naziruddin Ahmad: On a point
of information, Sir. I have a cut motion
standing in my name. I do not know
where I stand. May 1 take it that my
cut motion is acceptable to the hon..
Minister without a speech?

Mr. Deputy-Speaker: Formerly the
hon. Member was sitting in the front
bench and therefore he was always
catching the eye of the Chair, but now
that he sits behind, it is difficult. 3
certainly noted his name because he
was one of the three Members who



920 Railway Budget

[Mr. Deputy-Speaker]
had tabled a cut motion and certainly
I wanted to give him an opportunity.
But 1 would leave it to my hon. friend,
Mr. Hussain Imam. If he would give
in he may speak.

Shri Hussain Imam: He can speak
on Monday, Sir.

Mr. Deputy-Speaker: Al right, he
will take the next chance.

Shri Hussain Imam: The hon. Rail-
‘way Minister has exposed himself to
a dilemma. Either he was negligent in
the past or he is too stingy at present.
If the post of Chief Commissioner was
redundant it was his duty to have axed
it in the past. If it was fulfilling any
purpose then it seems to me that he
is being stingy in axing it without
any rhyme or reason. Is it a fact that
a member in charge of a special
Department has got so little work that
he can do the full-time job of the
Chief Commissioner as well as his own
work?

Shri Go : May I say I have
already contradicted that statement?
i never said the Minister—whether it
is myself or my hon. colleague—was
gqing to do the work of a Chief Com-
missioner.

Shri Hussain Imam: 1 say the func-
tional member, that is one of the three
functional members has got so little
work of his own that hre can do that
work as well as the work of the Chief
Commissioner.

Shri Sidhva: Who said that?

Shri Hussain Imam: That is a
dilemma in which he has placed him-
self.

Shri Gopalaswami: There
dilemma at all.

Shri Huossain Imam: The second
point which I want to urge for his
consideration is that the papers that
come to us really go through the Rail-
way Board.I find a little bit of
difficulty in following them and there-
fore I would like to draw the attention
of the hon. Ministgrs to this fact, so
that in future they may be improved.
I refer to the Demands for Grants.
Here 1 do not find any mention as to
which Demands are to be met from
capital and which from the Deprecia-
tion Fund. The construction of new
lines—capital—and Depreciation Fund
are combined. Now that we have got
three kinds of expenses—revenue ex-
penses, expenses from reserve fund
and expenses from the capital, it is
necessary that there should be new
headings so that the papers might be
in a form in which they can be easily
.understood by all.

is no
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This is a technical matter and I hope
the hon. Minister will see to it that
it is done.

Shri Gopalaswami: Does the hon.
Member suggest that from the papers
circulated to him he cannot get the
figures he wants?

Shri Hussain Imam: I am referring
to the Demands for Grants which we
have to pass. The items from 1 to 9A
are revenue items. Item 11 is appro-
priation to Depreciation Fund. In some
cases you have mentioned from which
Funds the expenses are taken out. For
instance, you have mentioned items 13
and 14 as being appropriation to
Development Fund and appropriation
to Revenue Reserve Fund respectively.
But there is no mention as to which
part of the expenses are going to be
debited to the capital in the shape of
Demands for Grants.

Shri Santhanam: The Demands from
items 12A to 18 are items whiclr are
financed from all the three Funds. I
do not know whether the hon. Mem-
ber suggests that each of these items
should be given in the form of three
Demands showing hrow much is made
up from capital, how much from
Depreciation Fund and how much from
Development Fund. I do not know
whether he wants these particulars to
be given against each item in the
Demand itself.

Shri Hussain Imam: Take Open Line
Works. In 12A you have mentioned
that it is from revenue. In 12B also
you lrave mentioned it. But in regard
to items 16, 17 and 18 which refer to
Open Line Works (additions, replace-
ments and development), you have
not mentioned the source.

Shri Santhanam: I accept the correc-
tion from 13 to 18.

Shri Hussain Imam: You have
mentioned the source in some cases,
but in some others you have not
mentioned it. I am not asking that it
should be done now, but this is a

suggestion for Improvement in the
method of presentation for future
years.

Shri Santhanam: Every item that is
met from capital is shown as capital
and every item from other revenue
items is also similarly shown.

Shri Hussain Imam: But not in the
body of the Demand for Grants. I
suggest that in the Demand for Grant
itself the House should be told how
much it is sanctioning from capital
account. It should not have to be
referred to in the papers, but it should
be put in the shape of a Demand.
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Shri Santhanam: If the hon. Member
'will turn to page 19 of the Explanatory
Memorandum, he will find that the
whole thing is analysed in the manner
that he wants.

Mr. Deputy-Speaker: He wants it to
‘be mentioned as a Demand. That is
his suggestion.

Shri Hussain Imam: I should like to
‘mention one more item. Item 17 relates
to Open Line Works (replacements).
It comes to Rs. 40 crores. The outgo
from the whole of the Depreciation
Fund is Rs. 38 crores, whereas here
:ﬁn’\) 17 is for Rs. 40 crores. How is
‘this?

Shri Gopalaswami: May I give a
simple explanation for that? In the
Demand we have mentioned the total
-expenditure. Out of this total demand
.of Rs. 40 crores, Rs. 38 crores will be
.debited to the Depreciation Fund and
this is shown in the other place.

Shri Hussain Imam: I could not put
:this intelligent interpretation.

Mr. Deputy-Speaker: What is the
-difficulty of the hon. Member? This is
not a supplementary Budget. This is
‘the original Budget itself. So many
papers have been circulated. There
:are explanatory memoranda also. Can
he not understand the position from
‘the papers? What is his exact diffi-
.culty, may I know? -

Shri Hussain Imam: When the House
votes a Demand, it should vote it after
understanding whether it is going to
be debited to revenue, capital or to the
Depreciation or Development Fund.
The voting of the Demand does not
show how much new capital is being
voted for. I suggest that in future this
should be done. The hon. Minister
gave an explanation. Now, a part can-
.not be bigger than the whole. Item 17
is for Rs. 40 crores. That is the total.
‘But the total Depreciation Fund «s
.only Rs. 38 crores.

Shri Santhanam: If the hon. Member
would refer to Demands for Grants

age 141, the thing is given there.
gs. 38 crores and 37 lakhs and odd will
be met from the Depreciation Fund
and the rest from capital. Because
these two amounts are to be spent on
the same item, the Demand is given
as one. We cannot come before the
House and ask for two Demands for
‘the same item.

Shri Hussain Imam: I am mention-
ing this to him only because in regard
to Open Line Works he has mentioned
the details. If he can make it in one
case, it is not too much to ask that in
the other Demands also he may give
-4¢he sub-heads like A and B, showing
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how much is from capital and how
much is from Reserve Fund. It is open
to Government to accept my suggestion
or not. That is not very material.
only want that the House should have
a better picture. Mr. Santhanam is a
past master in the art of giving his
informations in a manner which though
technically correct can yet be wrong
in substance. He mentioned in his
speech, for instance, that 2224 units of
coaching stock were to be added this
year. A very interesting picture in-
deed. But my trouble is that I find
from his own papers that the amount
of money which is going to be spent
on additional coaches for passengers
is the very magnificent sum of
Rs. 6,45,000. It is given on page 431 in
the works machinery and rolling stock
programme.

Mr. Deputy-Speaker: Only rupees six
lakhs and odd for 2224 coaches?

Shri Hussain Imam: No, Sir. It is
not that. What he is doing is only re-
placement, and coaching stock does
not mean only passenger carriages but
parcel vans, luggage vans and all those
things. He hras very carefully - chosen
the words “coaching stock”. That is
why I admire him that he is so care-
ful in his words that you can never
catch him.

Shri Santhanam: Does the hon.
Member suggest that all but this
expenditure of Rs. six lakhs is for
parcel vans? What I stated was the
accurate figure. Of course, the other
point is correct that part of this coach-
ing stock is for replacement and part
is an addition. But the entire thing
will be new stock put on line.

Mr. Deputy-Speaker: All the 2224?
Shri Santhanam: Yes.

Shri Hussain Imam: The proposed
new coaching stock which we really
need is new passenger coaches; but we
are only being given a small number
of additions. That is my point. You
are asking the railway user to pay a
huge sum of Rs. 100 crores for the
III Class and you are spending only
Rs. six lakhs and odd for new addi-
tional carriages. This is a very glaring
example of hrow things are done and
how the public is as much disregarded
today as I must say in the good or
bad old days, although in a different
manner.

My time was mostly taken up by
interruptions and I hope you will give
me a little more time.

Mr. Deputy-Speaker: At five o'clock
we have got the other business.
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Shri Hussain Imam: Then shall 1
continue on the next day?

Mr. Deputy-Speaker: No,
finish now.

Shri Hussain Imam: Mr. Massey
gave some interesting figures and I
want the Railway Board to examine
them and see if his facts are correct
and whether replacements during the
last five years have been at a rapid
pace. If so, the pace of replacement
should be slowed down and the items
that come in newly should be in addi-
tion to the existing stocks. What I am
trying to convey to the House is.that
you need not necessarily scrap the
present stock merely because you have
got ghese things from-the Depreciation
Fund.

Ire may

Shri Gopalaswami: May I tell the
hon. Member that the present stock.
some of which is to be replaced by
this new stock, is not going to be
scrapped. Most of them are still used
on the line. That is why you see often
on certain Railways a large number
of old stock still moving about.

Shri Hussain Imam: In future, I
should like that we should get some
information on this subject. We should
know how many of the old stock are
being used still. When you use the
word ‘replacement’ it conveys the sense
that the stock is being scrapped. In
this connection, I should also invite
the attention of the House to the fact
thrat the income from the stocks that
are scrapped is not shown in- any
detailed manner. You have only shown
it in your capital hread as a minus
entry. This is a big item and it should
find a place by itself, so that the House
may know what is the price of the
stocks which are being scrapped and
how much is being recovered so that
in future we may have a more detailed
and a better picture.

[MR. SPEAKER in the Chair]

ENQUIRY RE: FERTILIZERS
TRANSACTIONS

Shri Sidhva (Madhya Pradesh): This
discussion has arisen out of my Starred
question No. 1231 of 7th February re-
garding import of fertilizers. The
Elestmn was so important and serious

at you were kind enough to say
during supplementary questions: “I
shall allow more questions, but Mem-
bers should put them one by one.” You

ere good enough to give sufficient
e, but even that time was not suffi-
cient and therefore I requested you to
gve an opportunity to get more in-
tion to which you kindly agreed.
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5 pM.

In connection with this matter, as we-
all know, one Mr. Swami has been dis--
missed. [ would like to know whether
he has made any statement—oral or
written—and whether he has impli-
cated in that statement any other
person. As he has accepted punish-
ment and willingly submitted to de-
partmental punishment, may I know-
whether Government have consider-
ed the vossibility of prosecuting him.
The case may not stand in a court of
law, as my hon. friend Mr. Munshi
stated; it is just possible that wit~
nesses may resile from giving evi-
dence. Despite this, in view of the-
seriousness of the matter and the
fact that there is a prima_facie case,
will Government examine the

possi-
bility of prosecuting this man after-
the C 1. D. investigations? Are they

prepared to hand over the papers to-
the C. 1. D.?

I would also like to know some-
thing about the agent who handled
the distribiution and storage of the
fertilizers at Bombay. It was stated
that he did not credit Rs. 4.41.000 to
the Government treasury for six
months, but subsequently steps were-
taken and the amount has been paid.
I would like to know how he was con-
nected. Is it a fact that one of his
employees who was subsequently dis-
missed made a report to the hdn.
'ﬁmls'ter or his Ministry that he re-

ceived from his agents some lakhs of
rupees which were given  to-
Mr. Swami and other officials. I

would like to know how far this is.
correct. Why was no action taken:
against this agent who was responsi-
ble for keeping State money with him-
for six months and refunded it only-
after he was threatened with prosecu~-
tion? Is his name still in the contrac-
tors’ list. or has it been put on .
black list? Is it correct that he has
been manoeuvring for some con-
tracts?

Then. regarding the Joint Secre-
tary. we were told that the displeasure-
of Government was communicated to:
this officer. In .reply to a question as
to whether communication of dis~
pleasure was enough and why this
officer who bungled immensely in the-
finances of this transaction should not
be dismissed, the hon. Minister stated:
“I shall look into this matter in the-
light of what the hon. Member S,
we may reconsider the decision.” 1
want to know whether Government
have reconsidered their decision. We
would . naturally be interested to knew
whether this officer is now working.-



w6 Engquiry re.

1 understand that he is no more here
and has reverted to Madras. Is he
still in the service of that State? In
reply to my question: “May I know
whether Mr. Swami was alone direct-
ly responsible for this, or were there
other officers also? Have Government
taken note of this?” my hon. friend
Mr. Munshi replied: “I have to enqun-e
I cannot say at the present momen
May I also have an answer to that—
has he enquired and if so what is
the position?

Then Mr. Sondhi asked: “In view
of the fact that over-indenting was
done, how is it that the amount was
paid for the over-indented fertilizers?
As you know, the system is that unless
a certain amount is passed and sanc-
tioned by the Finance Department, no
payment can be made. How was the
payment made in this case, and who
was t;wasponsible for this over-pay-
ment?”’

To this Mr. Munshi replied: “Mr.
Menon's report is silent on that point.
I will ascertain.”

I want to know why Mr. Menon’s
report was silent on that. Mr. Menon
is the gentleman who made the en-
quiry. Why was this enguiry not
pursued and may I know whether he
has enquired and what the position is.

Then Mr. Tyagi asked: “According
to the rules, is it not necessary that
when the Industries Ministry wishes
to make any purchases, it should ob-
tain a certificate that the purchase can
be made and if so, was such a certi-
ficate obtained in this case from the
Finance Ministry?”

And Mr. Munshi said: “No certifi-
cate was obtained”.

In view of this categorical state-
ment that no certificate was obtained
I want to know whether Government
still consider that their displeasure
was sufficient.

When Prof. Ranga put the question:
“Was it not the duty of the Finance
Ministry to ascertain whether its
sanction had been obtained or not
before the money was paid out, and
would Government consider  the
advisability of getting this matter en-
quired into by someone who is not
connected with the Finance Ministry?”,
the Minister said: “So far as this
suggestion is concerned, I did not
apply my mind to it. All that I did
was to get Mr. Menon to enquire into
this matter through my hon. colleague
the Finance Minister.”

In view of this statermnent may ¥
know whether the hon. Minister now
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ptoﬁes to have this enqmry made by
ependent m Aot -
nected with the Ministry?

According to the statement placed’
on the Table by the Minister strictures-
were passed by Mr. Menon who made:
the enqguiry:

(a) That there was over-indent-
of Sulphate between July
1949 and December 1950;

(b) That this indenting took:
place without the approval of the
Ministry of Finance;

(c) As required by the rules,

proper indents bearing a certifi- -
cate that the approval of the
Finance Ministry had been ob-
tained were not placed on the
buying Ministry of I. & S.;

(d) This over-indenting result-
ed in a loss to the consumer
inasmuch as purchases were made
at a time when prices were high
and inasmuch as avoidable expendi-
ture was incurred on storage, etc.

In view of this statement made by
the Secretary of the Ministry of Finance
may I know whether Government
still do not consider that this is a fit
case where greater exposure will be
made in a court of law, even if the
case does not stand in the court of
law—it may even result in an acquittal, |
I say—but would it not be proper to
have this man prosecuted so that more
information could be brought to light
through a court of law instead of
hushing up this matter? This Mr.
Swamy definitely stated “I am pre-
pared for any punishment, but please
do not ask me for an explanation.”
That fact in itself should have made-
the Ministry to prosecute this man
instead of dismissing him. I want to-
Swamy definitely stated: “I am pre
pared to consider the matter seriously, .
so that it may have a good effect in
future at least upon the officers who
are entrusted with lakhs of rupees for
these purposes. Here is an officer
from the Finance Ministry who was:
appointed but he hopelessly failed to.
do his duty. He did not...

Mr. Speaker: I may suggest to the-
hon, Member in the interest of having
more information and also giving
chances to other Members to put their
questions that, he may limit himself
to asking points of information instead
of making comments. He has already
taken ten minutes. If he has finished,
I propose to request the hon. Minister
to intervene at this stage and give the-
information and then I shall call upon.
hon. Members who have notified me
of thelr desire to participate in this

debate. Has he any other point to put
forward?
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Shrl Sidhva: I am certainly very
.anxious to hear the hon. Minister and
I want to close my speech as early as
.possible so that the time may not be
up. What I want to know is whether
“before this decision was taken on this
.matter the hon. Minister informed the
Prime Minister. The matter was very
serious and I want to know whether
the Prime Minister agreed to all these
;punishments that have been meted out
and whether he felt that this was just.
Although the hon. Minister is justified
in taking action, the matter being so
-serious, I want to know whether his
attention was drawn to this. These
.are the points on which I would be
.glad to hear the hon. Minister.

The Minister of Food and Agriculture
(Shri K. M. Munshi): Naturally my
‘hon. friend has mixed up the several
-gtages of this affair and I request you,
Sir, to permit me to state the tacts
from the beginning. Naturally he is
not aware of the whole thing. Im-
mediately on my being called to the
office, an informant gave in writing
that Mr. Swami had taken bribes not
-only from him, but had taken bribes
from some other firms as well, giving
‘the details of the amounts that had
‘been given. So far as he was con-
cerned, though he gave it in writing, he
made it clear that he would not be
.prepared to say in a court these facts.
He simply left it to me to make an
-enquiry. On that the matter was
handed over to the Inspector General
-of Police. Then after some enquiries
were made by him, the Inspector Gen-
eral informed me that he had tried to
‘make enquiries but that nobody was
-coming forward to give any further
evidence. This happened before I took
office and then I invited a person con-

nected with that trade to find out if he '

possibly could find out whether this
"was true or not, This gentleman in a
friendly way collected the information
and gave me the transactions in res-
pect of which these monies—at least
one, two or three items—had been paid.
That being so, the matter was again
placed in the hands of the Inspector-
- General of Special Police. We were
confronted with this that the first
informant was not prepared to go into
the witness box. As regards the
second gentleman who made enquiries
and brought the details of the trans-
action, his evidence was necessarily
‘hearsay and inadmissible in evidence.
‘The question that we were faced with
was whether to file a prosecution with
a certainty of the man being dis-
charged and as hon. Members know
geveral officers have been prosecuted
but they have been acquitted and
~«Government had to pay their salaries
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for all the time that the prosecution
had gone on and they had to be re-
instated. These are cases on record.
As this was the first case, it was
thought that if necessary, immediate
and decisive action should be taken.
So after full consultation with the
Inspector General and the various
officers in the Ministry, we decided
that it would be much better to set up
a departmental committee. The de-
partmental Committee was set up and
when the allegations were handed over
to Mr. Swami by the enquiring depart--
mental committee, he declined to enter
a positive plea but said that he would
accept whatever punishment was re-
commended to him. My hon. friend
will agree that there is no way of
making him say yes or no. He simply
said: “Do what you like. I do not
want to call witness.” On that we
had to say one thing or the other and
the only thing that the Committee
could say was to suggest his dismissal.

These papers were put before the
Public Service Commission; they agreed
and Mr, Swami was dismissed. That
was so far as Mr. Swami is concerned.
The papers are still......

Shri Raj Bahadur (Rajasthan): May
I ask whether that did not amount to
a confession?

Mr. Speaker: Order, order. The hon.
Member has not given notice of his
intention to put any question.

Shri K. M. Munshi: The papers have
not been taken out from the Inspector-
General and still they are with him.
If any further enquiry resulted in
finding any new facts, it is open to
Government to take action. So far as
this case is concerned, it is a matter
of few months. So far as I know no
information has come to my Depart-
ment that any further facts have been
elicited. That is the position so far as
Mr. Swami is concerned. It is not
right to say as my hon. friend did—I
suppose without meaning it—that
there was a question of hushing up the
matter. It was done openly; it was
known to all; it was even published in
the papers that on account of certain
allegations and corrupt practices, Mr.
Swami was dismissed. So there was
no question about it. As regards this
dismissal, he was a subordinate officer
and there was no need for my referring
the matter to the Prime Minister.

Shri Sidhva: I asked whether the
whole incident was referred to the
Prime Minister.

Shri K. M. Munshi: The whole inci-
dent arose only later.
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At that time, I also thought that it
was necessary that the whole matter
of the purchase of these fertilisers
should be enquired into. I requested
my hon. colleague the Finance Minis-
ter to give me a senior officer of his
Department who would go through the
files and report on it. On that, Mr.
K. R. K. Menon was placed in charge
of this enquiry. I have already men-
tioned the report which has been made
by Mr. K. R. K. Menon. The two inci-
dents are different and need not be
mixed up. When this report came, the
matter was referred to the Joint Secre-
tary Mr. Krishnaswami to give his
comments. All that he did was, he did
not answer directly the charge that
no financial sanction was obtained; he
said, to put it shortly (a) that the
matter was very urgent and we had
to take risks and secondly that Mr.
R. K. Patil, who was then the Food
Commissioner and his _immediate
superior, knew about it. On that, I
put it to Mr. R. K, Patil. He told me
that it became necessary to increase
this quantity of fertilisers because
though there were no orders from
the States in respect of this quantity,
it was anticipated that there would be
a greater demand. That is how the
position stands with regard to the
Joint Secretary. If there is any fur-
ther question, I am prepared to answer.

Shri Sidhva: 1 wanted to know

Mr. Speaker: Order, order: let the
hon. Minister finish.

Shri K. M. Munshi: On the last
question, I referred the matter both to
the Finance Ministry as well as the
Ministry of Industry and Supply and
their replies have. been received.
far as the Finance Ministry is concern-
ed. the reply is that they are making
enquiries from the Accountant General
concerned to see whether any rule at
this end was broken or whether there
is a lacuna in the rules which permits
payment to be made without previous
check as to whether the necessary
financial sanction has been taken. At
present, it may be stated that the
question is under scrutiny and it is a
matter in which the Finance Ministry
proper does not come in, the question
being one of accounting and audit.

As regards the Ministry of Industry
and Supply. enquiries were made and
this is what they say as regards pro-
cedure:

“(a) It is the duty of the
D.G. (I&S) acting as the agent
of the indenting officer, to ensure
that the latter has obtained
financial concurrence to the indent;
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(b) the payment is made by the
A.G., FR.S, not on the basis of a
specific financial sanction but on
the basis of the contract entered
into by the D. G. (I & S);

(¢) it is only the Accounts Offi-
cer of the indenting officer who
can say whether purchases have
been made without financial con-
currence, and that too only after
he has received information of
payment from the A. G, FRS”

So far as the indenting officers are
concerned, their statement is this:
“It is assumed that as _the re-
quests come from responsible offi-
cers of the Ministries, they would
have hammered out their end of
the transaction.”

They further say that very often
these orders are received without in-
dicating whether financial concurrence
has been obtained. But, the Joint
Secretary Mr. Roy says:—

“The prescribed form of the
indent  certifies that financial
concurrence to the indent has been
obtained, but this certificate is sign-
ed not by a Finance Officer, but by
the indenting officer himself.”

In this case, there was no such
indent: that is what I understand from
the officer just now. I got this paper
just now. Further, he says:

“In regard to this particular case,
I may add that almost every case
of purchase was shown to the Agri-
culture Ministry and Mr. Krishna-
swami assured me on the telephone
that everything was all right in his
Finance end.”

This is what Mr. Roy states. And
they further say.............

An Hon. Member: Would the hon.
Minister please repeat the last portion?

Shri K. M. Munshi: It is this:

“In regard to this particular
case, I may add that almost every
case of purchase was shown to'the
Agriculture Ministry, and Mr.
Krishnaswami assured me on the
telephone that everything was all
right in his Finance end.”

I have received this only just now
and I have not had the time to §o more
into it. They further say:

“The I. & S. Ministry, therefore,
had at no time any reason to think
that the Ministry of Agriculture
did not have financial concurrence
for the requirements which they
asked the I. & S. Ministry to buy,
or that indents in the usual form
would not follow.”
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“While orders placed on _the
D.G.I.&S. have to be supported by
a formal indent in the prescribed
form after obtaining the necessary
financial concurrence, it is not usual
to_insist on this formality as a
prior condition when any Ministry
of the Government of India re-
quests the Ministry of 1. & S. to
purchase stores urgently required.”

This matter has been submitted to
the Cabinet and the matter is coming
before the Cabinet with regard to the
whole matter and whatever action may
have to be taken will be taken by the
Cabinet on this question.

As regards the other question, as I
pointed out on the last occasion, when
Mr. Menon’s report was placed before
me, the question arose as to what
action should be taken against the
Joint Secretary against whom the
charge was that of ordering out this
fertilizer without financial concurrence.
And in consultation with the hon.
Minister of Finance 1 issued orders
that the displeasure of Government be
conveyed to him. He is now on leave.
He has not joined the Government of
India or the Government of Madras;
but as I pointed out just now, the
matter is before the Cabinet. The
only charge against him is that he
placed orders without financial con-
currence.

Then as regards Messrs. Vika and
Company. the contractors, that is an
entirely independent matter, and.........

Shri Sidhva: If he does not mind,
will the hon. Minister give the name
of the contractors?

Shri K. M. Munshi: 1 am afraid I
do not have it here. It is a limited
company and..................

Mr. Speaker: If the hon. Minister
is prepared to mention the name, I can
give him the name. It is the Vika
Company.

' Sbri K. M. Munshi: Yes, Sir, it is
called Messrs. Vika Chemicals.

‘SBhri Sidhva: Who are the proprie-
tors?

. . Shri K. M. Munshi: I do not know
the names of the proprietors.

Well, after Mr. Swamy’s dismissal, I
was inclined to go into this matter
further and 1 can assure the hon.
Member that this matter was done
more as a matter of persistence on my
part and not as a miatter, really speak-
Ing, of taking it outside or out of the
hands of the officers in charge of it,
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because I felt mysel! that something
very wrong was there and therefore
it must be personally enquired into.
1 personally went to Bombay and
deputed the Deputy Secretary and the
Accounts Officer to go to Vika Cherni-
cals to make enquiries. What was
found there was that a sum of about
Rs. 4,41,000 was due to the Vika
Chemicals by the Government. On
the other side they had sold fertilizers.
worth about Rs. 4,41,423 and not made
payments in the nearest treasury as
they were bound to do. Then on
making enquiries as to how they could
sell goods that belonged to Govern-
ment when they were merely custodi-
ans, I was told that there was an
agreement under which they were en-
titled to sell certain quantities. When
that agreement was sent for it was
found that though the agreement was
made on the 1lst of July, 1949 no-
document had been executed till the
date of this enquiry by me. Then the
only thing that could be done was to-
set off one amount against the other
and take the payment and then the
contract was got’ executed. When
tenders were invited next time the
Vika Chemicals happened to send the
lowest tender but as they had been
blacklisted. their tender was not
accepted. That is how the position
stands. If there are any other
questions I am prepared to answer
them.

Shri Sidhva: I want to ask whether
this firm offered 44 lakhs of rupees to
various officers for distribution. Has
the hon. Minister any statement to
make on that matter?

Mr. Speaker: I have not been able
to trace any such thing.

Shri T. T. Krishnamachari (Madras):
I would like the hon. Minister either
to confirm or refute what is contain-
ed in that statement, whether a
change-over of the year from July-to-
June to July-to-December the follow-
ing year, which was made so ‘that the
following years would fall within the
calendar years was agreed upon by the
Finance Ministry. I would also like
to know whether the Finance Ministry
had sanctioned an expenditure of four
lakhs in the original year, July 1949-507
And if that was so, what did the Fin-
ance Ministry propose to do in regard
to the half year which is supposed to
be included under the new’' scheme?
Whether there has not been some kind
of tacit understanding between the
various Ministries—Finance, Agricul-
ture and 1. & S. at some kind of con~
ference which usually takes place—
and whether it 1s not a fact that now
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that the matter has come to light each
Ministry _wishes to shake off its
responsibility? Again 1 would like to
ask  whether the I & S. Ministry
itself found it necessary to place the
orders for all the five lakh 48,000 tons
all at one time? Whether they were
not responsible for the prices paid, it
at all they were over-paid? Lastly 1
would also like to know if the full
price was realised from the consumers
for the quantities sold and whether
the Government made any profit over
the entire deal?

Mr. Speaker: There is no time to
answer any long questions.

Shri Kamath (Madhya Pradesh):
May 1 ask whether throughout the
fertiliser transaction the files on the
subject passed directly from the
Director of Fertilisers to the Joint
Secretary and back, but not through
any intermediate or proper channel,
whether it is a fact that the IC.S.
Joint Secretary with 20 or more years
service, was one with full knowledge
of the rules as regards secretarial pro-
.cedute, whether the financial adviser
to the Ministry was at all apprised of
this transaction at any time, whether
the persons who in the course of the
-enquiry were established or proved to
"have offered bribes to the Director of
Fertilisers have been blacklisted in
the matter of supply contracts to the
Government of India, whether the Min-
ister is prepared to order an impartial
-enquiry by a High Court judge into
this affair in view of the things said
in the course of the debate in this
House, and fix the responsibility not
only on the Director of Fertilisers but
also how far on the Joint Secretary
of the Agricultural Ministry, who
seems to have played a fishy part......

Mr. Speaker: Order, order. The
only alternatives left are either to
<close the discussion or Members might
put their questions very shortly.

Shri Sidhva: Could you not extend
‘the timé by 15 minutes?

Mr. Speaker: I am afraid I cannot
«do that.

Dr. Ram Subhag Singh (Bihar): I
want to know whether the services of
the agents who had collected four
lakhs of rupees without crediting that
-amount to Government treasury have
:since been discontinued.

Mr. Speaker: He said that they have
been.
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Shri A.IC. Gaha (West Bengal): The
reply is not categorical as to whether
that firm has been black-listed for all
Government contracts. The Minister
only said that for handling purposes
that firm has been black-listed. He
said that other firms also had been
paying bribes to that officer. I want
to know whether the Government have
made enquiries into the accounts of
those firms and what action Govern-
ment have taken about those firms.
Have they also been black-listed? It
was stated that enquiries have been
made. How were the enquiries made?
Were the accounts of any of these
firms Jooked into or their premises
searched? If so, in what areas of the
country~were these searches and en-
quiries carried out and what action
have Government taken as a result of
these enquiries? The hon. Minister
may kindly also state what was the
total amount of bribe alleged to have
been given to this officer by the firms.

Prof. 8. N. Mishra (Bihar): The hon.
Minister said that the only fault on
the part of the Joint Secretary was
that he defaulted in not taking financi-
als concurrence. I want to know
whether any attempt has been made to
enquire whether there was any mala-
fide intention on the part of the Joint
Secretary and whether he was not in
collusion with Mr. Swami? Has any
attempt been made to enquire into
that aspect of the matter?

Mr. Speaker: As the time is up I
would make a suggestion. In view of
the importance of the matter, if the
hon. Minister is agreeable, he can
have a copy from the transcript of all
the questions put. I would suggest
that the replies may be prepared and
laid on the Table of the House in due
tt:gurse so that Members may have

em.

Shri Kamath: On Monday.

Mr. Speaker: Not necessarily on
Monday—on any day.

Shri K. M. Munshi: I am much
obliged to you, Sir. I could not take
notes because the questions were so
many and so rapid............

Mr, Speaker: The Parliament Secre- -
tariat will supply him with a copy.

The House then adjourned U a
Quarter to Eleven of the Clock on
Monday, the 5th March, 1951.



